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BYE LAWS, RULES AND REGULATIONS OF ARIHANT HEIRLOOM FLAT OWNERS 
ASSOCIATION 

1 Name of the Association ARIHANT HEIRLOOM FLAT OWNERS 
ASSOCIATION (AHFOA) 

2 Address of the Association Sl.No 80/9, Arihant Heirloom Flats, 
Thalambur Road,  
Thalambur (Navalur PO)  
Kanchipuram District - 603 103 

3 Date of formation 12-08-2012 

4 Jurisdiction Chenglepet 

5 Working hours 9-00 AM to 6-00 PM 

     6    Objectives: 

a. To undertake complete maintenance of Arihant Heirloom Flats at SL.No.80/9, 
Thalambur Road, Thalambur, Chennai - 603 103 consisting of sixteen blocks 
namely A, B, C, D, E, F, G, H, J, K, L, M, N, P, Q, R comprising of 256 flats in total 
collectively known as ARIHANT HEIRLOOM FLATS at Thalambur.  

b. To undertake complete maintenance control and administration of all the 
common properties in the buildings including Landscaping, super structure of the 
sixteen blocks, compound walls, gates, passages, Aisles, walls, Water courses, 
water pumps, bore wells, sumps, Drainages, sewage systems, Overhead tanks, 
Motors, Lifts, Clubhouse facilities such as Gym, indoor games facility, 
multipurpose hall, steam room, tennis court, children play area, swimming pool, 
Terraces, Lights, Rights, Privileges, Easements, Advantages, appurtenances and 
to provide all necessary facilities to the residents. 

c. To provide for proper maintenance of the entire complex, either directly or by 
appointing Professional agencies and to carry out repairs and replacements of 
electrical, plumbing and other facilities in the common areas 

d. To fix monthly maintenance charges payable by the members and to collect the 
same from the members. . 

e. To take any other action including supervision of the functioning of the agencies 
and to do all acts pertaining to the welfare of the residents of the Arihant 
Heirloom Flats. 

f. To promote social harmony amongst the members and provide and maintain 
social, Cultural, Recreational and educational activities in the premises of Arihant 
Heirloom Flats. 

��



2 
 

g. To foster unity, fellow feeling and good neighborliness among the 
owners/residents and striving to become a model of good community living. 

h. To undertake all acts for protecting the interest of residents and all facilities and 
conveniences, to preserve intact all the original documents, structural plans, 
electrical and other working drawings, statutory approvals, original bills, 
warranties etc to the flat situated in the complex of the Arihant Heirloom Flats 
situated at SL.No.80/9, Thalambur Road, Thalambur, Chennai - 603 103. 

i. To ensure unity among residents and to help in resolving disputes among them 
to the extent that it has a bearing on the community living. 

j. To meet the social, cultural, recreational, educational and ecological obligations 
and to raise adequate funds by way of monthly maintenance charges  / 
donation, Corpus fund/maintenance fund in order to carry on the activities of 
the association as previously mentioned. 

k. Proper maintenance of the funds of the association and accounting of the 
transactions as per laws in force and to get the accounts audited as envisaged in 
this Memorandum. 

l. To represent the Association in dealing with the government departments for 
securing any approval/permission. 

m. To represent members of the Association on matters pertaining to their common 
interest and to take such action as may be necessary on the matters affecting 
their common interest. 

n. To do all other acts, deeds and things as are or may be deemed incidental or 
conducive to the attainment of all or any of the previously mentioned objects of 
the Association. 

7.   Suits:  The Association shall sue or be sued in the name of the Secretary 

8. Business Directions: The President and / or the Secretary are empowered to give 

directions regarding the conduct of the business of the Association. 

9. Membership:   

a) Any person who owns a flat in the ARIHANT HEIRLOOM FLATS can be admitted 
as member of the Association. 

b) All persons who have purchased apartments in Arihant Heirloom, Thalambur, 
shall automatically become a member of the Association. The first joint holder of 
the flat whose name appears first in the sale deed shall be the member of the 
Association even though there may be two or more joint owners of the same flat 
/ apartments 
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c) The total number of membership shall not exceed 256 corresponding to the total 
number of flats/ apartments in Arihant Heirloom, Thalambur. 

d) The Executive Committee can accept or reject the request of any person to 
become a member without assigning any reason or giving prior notice. 

e) If any owner shall lease out his/her flat to a tenant, the tenant shall not be 
entitled to membership in the association. However, he can represent the 
Member with prior authorization from the member in the Meetings of Members 
of the Association and shall abide by the rules and regulations of the AHFOA. 

f) Upon the sale/ bequest or transfer of the flat/apartment, the purchaser of the 
flat/apartment or the guarantee or legatee or the transferee shall automatically 
become the member of the Association and shall be admitted as member on 
payment of the Admission fees of Rs. 1000/- (Rupees One Thousand Only) along 
with an undertaking that he/she shall abide by the provisions of the rules and 
regulations and shall fulfill his/her obligations to the Association. 

g) If the member sells or transfers his/her flat / apartment then he/she shall cease 
to be a member of the Association. and he/she cannot claim refund of the  
payments made by him/her to the Association. 

h) In the event of the sale or transfer of a flat / apartment, the owner shall inform 
the association before effecting the sale  and get an NOC from the Association. 

10. Duties and Rights of Members: 

a) Each and every member of the Association shall be governed by the bye-laws of the 
Association. 

b) Each member shall have one voting right only. 

c) The member can authorize his/her family members to represent himself/herself in the 
meetings of the Association and be elected or selected for the Executive Committee. 

d) Any member who is unable to attend the Meeting of Members may authorize his 
representative to attend the meeting on his behalf. Such authorization shall be given in 
writing to the President or Secretary of the Association before the commencement of 
the meeting. 

e) The member who is on default of paying monthly maintenance charges for three 
consecutive months shall not be allowed to attend the meetings of the Members of the 
Association, cast vote in the meeting or be given an opportunity to represent his / her 
case before the Committee. 

f) The member in arrears shall be denied access to all the common facilities or amenities 
provided in the building. 
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g) The monthly maintenance charges shall be paid on monthly basis in advance. However 
maintenance charges for the first time shall be paid for 3 months in advance 
representing 2 months charges which will be kept as advance to be adjusted / refunded 
when the member ceases to be a member of the association; and the charges for the 
current month. The amount of the monthly maintenance charges shall be decided by 
the Executive committee members from time to time.  

h) The members have to pay their monthly maintenance charges to the Association on or 
before the 5th calendar day of each month for the month in advance. Payments made 
after the 5th shall attract a late fee of Rs.100/- (Rupees Hundred only) if the monthly 
maintenance charges are paid within 7 calendar days from the due date. i.e, within 12th 
day of the month. Further to that an additional late fee of Rs.500/- (Rupees Five 
Hundred only) will be levied if the monthly maintenance charges are not paid by the 12th 
day of the month. 

i) The members who are the owners of the flat / apartment shall be primarily responsible 
for making the monthly maintenance charges to the Association. Nevertheless the 
tenants or persons residing in the flats shall also be equally responsible for payment of 
all dues to the Association. (Amended by Special Resolution passed at the AGM held on 
29-09-2013) 

j) The members shall inform the association before they let out their flat/apartment and 
submit the Tenant Resident details form and shall get a ‘No objection’ letter from the 
Association. 

k) The tenant shall be duty bound to abide by the rules and bye laws of the Association. 
The tenants and other residents are also duty bound to pay all the dues to the 
Association within the appointed day without demur. (Amended by Special Resolution in 
the AGM held on 29-09-2013) 

l) In the event of a proclaimed defaulter who continues to default in the payment of 
monthly maintenance charges / other charges, the Executive committee of the 
Association may take such action as may be required against the member which may 
include stoppage of facilities, water and so on. 

m) The members shall be responsible for proper conduct, behavior, and observance of Bye-
laws and Rules of the Association by their family members, visitors, guests, 
representatives, agents, servants, drivers and other personal staff. 

n) The members shall be responsible for taking care of the environment and strive towards 
saving energy in and around the common areas of the building. 

o) No member can change the structure or colour of the paintings of the exterior walls, 
stair case area, grills, window frames, etc., which might affect the aesthetics / elevation 
of the building complex. 
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p) No member shall make any structural changes within their apartments without the prior 
permission of the Association. The following modality should be followed in order to 
obtain the permission of the Association in this regard. 

1. It shall be ensured that such structural changes within the apartments or carrying 
out constructions with bricks or removal of bricks from the existing structure does 
not disturb the load bearing capability of the walls and does not in any way affect 
the super structure of the building.  

2. No alteration to the external plumbing, painting of the walls outside the apartment 
in the common area and changing the drainage system within the apartment is 
permitted. 

3. A certificate from a Chartered Engineer or Architect from the Panel of 
Engineers/Architects of the AHFOA, confirming that the proposed changes will not 
affect the super structure of the building in any way along with a diagram of the 
proposed changes should be submitted to the Association for its approval. The 
charges for the services of the Engineer/Architect shall be borne by the Applicant 
Member. The applicant shall also mention the time frame within which the 
proposed changes are to be carried out. 

4. The Association shall place the request for changes before the Executive Committee 
for its approval or denial of permission for the proposed changes and record the 
reasons thereof. The decision of the EC shall be final and shall be communicated to 
the Applicant member who, if the changes are approved, shall thereafter commence 
the work and complete the same within the stipulated time.  

5. The Office Bearers of the Association shall be permitted to inspect the premises of 
the member before and after making the changes to ensure that the changes have 
been made only in accordance with the approval given. 

6. Depending on the nature of construction involved, the Association shall have the 
right to levy charges for use of water, use of the lifts for carrying the material as 
deemed appropriate as also levy penalty and collect charges for repairing any loss or 
damage caused to the flooring, walls, fittings and structures in the common area, in 
the process of transport of material or otherwise in the construction. 

7. All debris from the construction shall be cleared by the member and no part of the 
debris shall be deposited in the bins meant for collection of garbage or left in the 
common area. 

8. A caution deposit of Rs. 5000/- shall be deposited by the member with the AHFOA 
before commencing the work and the same shall be refunded by the AHFOA after 
the completion of work after deducting the charges / penalty, if any. The caution 
deposit shall not carry any interest whilst with the AHFOA. 
(Amended vide resolution passed at the 8th AGM of the AHFOA held on 30-06-2019)  

 
q) Any plumbing leakage issues inside the flats are to be dealt with by the respective 

resident owners independently or, with the help of the Association. The work involved 
will be assessed by the Association based on priority and the rectification process will be 
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recommended/taken up either at the cost of the Association where the common areas 
are involved and for work done inside the individual flat, the cost shall be borne by the 
owners. 

r) It will be the responsibility of every resident of the Association to co-operate with the 
office bearers in the conduct of the business of the Association for the proper upkeep of 
the premises and for promoting harmony. 

s) These Bye laws of the Association are to be treated as guidelines to maintain the 
buildings of the Association in more a very effective manner. Any additions or deletions 
to the Memorandum of Association or the Bye Laws can only be made in the General 
Body meeting of the Association with the approval of a simple majority of the members. 

t) Delay in the payment of Corpus fund or any other charges other than monthly 
maintenance to association shall attract penal interest at the rate of 21% per annum 
calculated on daily basis. 

u) Any member with arrears of payments due to the Association for more than 90 days 
shall be disqualified to be a Member of the Association. 

v) The disqualified member shall not be entitled to participate in the meetings of the 
Association and would be disqualified to vote in the meetings. 

w) The disqualified member shall not be entitled to contest any election for the post of 
Office bearers of the Association, if he / she is in arrears of any sum due from him / her 
in respect of his / her contribution for maintenance or other common expenses, for 
more than 60 days as on the last day of the year preceding the year in which the 
election to the executive committee would take place. 

x) The disqualified member and his / her family and guest, servants and others shall not 
been entitled to use lift and other common facilities as may be decided by the 
Association. 

y) The Association can initiate necessary action to stop supply of electricity and water to 
the member and his / her family and others such as guests or servants till the arrears or 
any dues or any contribution payable by him/her is paid fully to the association. 

11.  Subscription, Donation and Entrance Fees: 

a) Every member applying for membership shall pay an Entrance Fee of Rs.100/- and an 
yearly subscription of Rs.100/-. Neither the membership nor the membership fee paid 
are transferable. 

b) In case any member sells his flat to another person, the subsequent owner will have to 
register his/her membership with the Association by submitting an application form 
with a declaration that they would abide by the provisions of the Bye Laws of the 
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Association and fulfill their obligations to the Association, along with the payment of 
Rs.100/- as admission fees.  

c) If any member is in arrears of subscription or other dues to the Association for more 
than three months, he/she shall cease to be a member of the Association. 

d) The Executive Committee is authorized to collect donations from the public for meeting 
the expenses and conduction welfare programmes of the Association. 

12. Transactions of the business of the Association: 

a) The day to day transactions of the Association shall be carried out through the Office 
Bearers and the Executive Committee members duly elected by the members of the 
Association. 

b) The Executive Committee has the power to appoint the staff for carrying out the day to 
day work of the Association and also to frame the service rules, fix the pay and other 
benefits for such staff. 

c) A bank account in the name of the Association shall be opened in the locality which shall 
be operated jointly by the President, the Secretary, and the Treasurer (with two 
signatories), wherein, the Treasurer shall sign in all the cheques along with the President 
or Secretary. In the absence of the Secretary or the Treasurer, the Additional Secretary 
or the Additional Treasurer shall act on their behalf and will be empowered to sign 
cheques along with the other authorized signatories. The Treasurer shall be responsible 
for all the payments made on behalf of the Association. 

d) The Association shall have its letter heads and a common seal which shall be in the 
custody of the secretary and shall be used under the authority of a resolution of the 
Executive committee and every deed of instrument to which seal is affixed shall be 
attested for or on behalf of the association by two of the principal officers or any other 
person authorized by the Association. 

13. Management of the funds of the Association: 

A. Corpus Fund of the Association: 

a) During the original sale deed/builders Agreement, each flat owner has vested a sum of 
Rs.25/- per Sq.ft with the builder (ARIHANT) for ARIHANT HEIRLOOM Corpus fund. As per 
this agreement the builder will transfer this amount collected from all the flat owners, to 
the Association. The term “corpus fund” refers to these funds collected by the builder from 
all the 256 flat owners. 

b) Purpose of the corpus fund: 

i. Corpus fund will be used for ‘major’ maintenance for the building such as ‘exterior 
painting’, major plumbing work, fixing structural issues; improving quality of service 
for residents, replacing assets like pumps etc. 
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ii. Corpus fund will NOT be used for the day-to-day regular maintenance like 
housekeeping, normal security, electricity, diesel, etc. The regular maintenance will 
be funded separately by all flat owners through monthly maintenance charges as 
defined by AHFOA. 

iii. The Executive Committee will be the custodian of the corpus funds. The Executive 
Committee will make every effort to ‘build’ the corpus funds through interests on 
deposits by depositing the corpus in bank deposits. This is to take care of inflationary 
impact, currency devaluation, cost escalations, and so on. 

iv. The corpus funds or the interest accrued there from shall be used for meeting major 
expenses for building maintenance and proper up-keep of the building. 

v. The Executive committee must pass Special Resolution while using the corpus funds 
or the interest accrued there from. Such special resolution  MUST be communicated 
to all members and placed before the next meeting of the General Body of the 
members. 

vi. The Executive committee will determine the quantum of corpus funds required to 
be maintained every year based on building maintenance requirements by linking 
the various assets & the normal expected life of these assets. The Executive 
committee can call for a GBM (General Body Meeting) and if necessary take steps to 
replenish/increase the corpus funds. 

vii. Corpus fund amount determination must have a relationship to the value of assets 
which are maintained and serviced by the Association. Considering that the life of 
some assets will be 3 years (exercise equipment/ Sports equipment etc, some will 
have a 5 year life (such as Electronic Entertainment items) some will have 7 years 
(such as Pumps, Electric Motors, External painting, yard flooring etc) and some will 
have 10 years (such as swimming pool, lifts, Generators), The Committee will list out 
the replacement life for each asset. Based upon this replacement life the Executive 
Committee will arrive at the average value of corpus funds to be maintained. The 
interest in income from the corpus funds MUST not be used for regular maintenance 
expenses. 

viii. The Committee will cause to be maintained a robust asset register with details like 
original value of asset, current value of assets, life expectancy of assets, etc. 

ix. The Executive Committee has the right to transfer excess maintenance 
monies/donations/interest etc. to the corpus fund. Such transfers, if any, will be 
passed in executive committee meetings or in a GBM 

x. The Corpus Fund usage/accounts will be audited every year and the report will be 
submitted along with the Annual accounts to the AGM 

c) Transfer of corpus funds during Move-in / Move – out 
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i. When a flat is sold by the current owner (seller) to the new owner (buyer) the 
corpus ownership will be transferred from the ‘seller’ to the new ‘buyer’ and will not 
be refunded to the seller. This will be implemented by the following process. 

ii. The seller will have to notify the Executive Committee about the sale and explain the 
AHFOA Bye-laws to the new buyer. The buyer shall apply to the Association for 
membership and shall be entitled for transfer of the Corpus fund to his / her name 
upon admission of membership and his paying the admission fees to the AHFOA. 

iii. The Seller MUST give a letter to the Association requesting for transfer of the corpus 
fund in his/her name to that of the new buyer. 

iv. The Secretary will officially issue a letter to the Seller and the Buyer about the 
transfer or Corpus funds from the seller’s name to the buyer’s name. 

v. If there are joint owners of the flat, the primary member owner will be the 
responsible / accountable party for the corpus related matters. 

vi. In case of death of a member the Corpus Fund will be transferred to the name of the 
legal heir of the member. If there are no legal heirs, the corpus funds will be 
retained by AHFOA  

vii. The policies relating to the administration of the corpus funds can be amended by 
the General Body of the members of the Association. 

B.  Maintenance and other expenditure of the Association: 

a) The expenses relating to the maintenance of the Association shall be met out of the 
monthly Maintenance Charges collected from the members. The modalities of levying 
monthly maintenance charges and collecting the same shall be determined by the Executive 
Committee from time to time. 

b) It will not be the responsibility of the Secretary or Treasurer to make a demand every 
month for payment of monthly Maintenance charges and the residents have to voluntarily 
pay their monthly maintenance charges  to the association office before the due date and 
obtain the receipt for the same. Such payments shall be made through a Crossed Cheque or 
Demand Draft favoring “ARIHANT HEIRLOOM FLAT OWNERS ASSOCIATION” or deposited 
into the Bank Account of the Association through NEFT. 

c) At no point of time shall the Corpus Fund be utilized for meeting the monthly maintenance 
of the Association.  

d) If there is any surplus in the maintenance account, the same may be transferred to the 
Corpus Fund as may be approved by the General Body of the members. 

e) Apart from the normal monthly// annual expenditure, the Secretary can spend up to 
Rs.25000/- towards any urgent expenditure relating to the upkeep of the premises. The 
President can authorize any expenditure relating to the upkeep and maintenance of the 
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premises up to Rs.1,00,000/- and for any expenditure beyond this amount the prior 
approval of the Executive Committee Members shall be obtained. All such expenses 
incurred by the Secretary and the President shall be placed before the Executive Committee 
members in the ensuing meeting for ratification. 

f) Proper books of accounts and records shall be maintained by the Association for recording 
the income and expenditure on a day to day basis and the same shall be subject to audit by 
the appointed Auditors. 

14. Executive Committee and Principal Officers of the Association: 

a) The affairs of the Association shall be managed by the Executive Committee duly elected 
by the members in the General Body meeting. 

b) The Executive Committee may co-opt additional members to fill up vacancies caused 
due to death or resignation of the Committee members or the other office bearers 
whose term shall be till the next Annual General Meeting of the members. 

c) The Executive Committee members shall be collectively responsible for the 
management of the Association. 

d) The elected or selected Committee members will hold the office for a period of One 
year or till the next Annual General Body meeting of the Association whichever is 
earlier, and all the Executive committee members shall retire on completion of their 
term. The retiring members are eligible for re-election. However, no office bearer or 
committee member shall hold office continuously for more than 5 years. They can be re-
elected after a break of one year. 

e) The Executive Committee members shall manage the day to day affairs of the 
Association and shall report to the General Body. 

f) If any member of the Executive Committee absents himself / herself from 5 consecutive 
Executive Committee meetings without informing the President or Secretary he/she 
shall be debarred from attending further meetings of the Executive Committee and shall 
be disqualified to function as an Executive Committee member.   

g) The Executive Committee shall also have the powers to remove any member for acts 
contravening the Bye-Law or any act that might be viewed as detrimental to the proper 
functioning of the Association.  Such removal of members shall be carried out only if the 
motion is adopted by at least 51% of the members of the Executive committee.  If the 
member in question, happens to be a Principal Officer, then the matter shall be placed 
before the Extraordinary General Body meeting of the members, that can be convened 
by any 5 members of the Executive Committee.  

h) The principal officers of the Association shall be the President, the Vice President, the 
Secretary, an Additional Secretary, the Treasurer, and an Additional Treasurer all of 
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whom shall be appointed by the members of the Association present and are found 
eligible to vote in the General Body Meeting of the Association  

i) Only a resident member is eligible to be appointed for the post of President, Vice 
President, Secretary, Additional Secretary, Treasurer and Additional Treasurer. 

j) All the above posts of principal officers and the Executive Committee members shall be 
honorary and no remuneration shall be paid to any member. However, they are eligible 
to claim reimbursement of any out of pocket expenses incurred by them on behalf of 
the Association. 

15. Meetings of the Executive Committee: 

a) Meetings of the Executive Committee shall be held at least once every three months or 
whenever the President or Secretary decide to call a meeting to discuss any issue. 
Notice of the Executive Committee meeting shall be given to the Committee members 
at least 3 (three) days prior to the meeting. 

b) The President shall preside over all the meetings of the Executive Committee of the 
Association and in case of absence of the President, the Vice-President or Secretary shall 
preside over the meeting and there shall be a quorum of minimum 5 (five) members 
who shall be present for conducting the meeting. 

c) While taking decisions on subjects brought in for discussions, if any differences of 
opinion arises amongst the committee members present that cannot be resolved by a 
majority vote, the presiding officer shall have a casting vote, and decision taken on 
those lines shall be binding on all members of the Association. 

16. Powers and functions of the Principal Officers and Executive Committee members: 

A. President: 

a) The President shall be the head of the AHFOAssociation. 

b) He shall preside over all the meetings of the Executive Committee as well as the General 
Body meetings of the Associaion. 

c) He shall be the de-facto chairman of all sub committees constituted by the Executive 
Committee for the smooth administration of the affairs of the Association. 

d) He shall have powers to authorize any urgent expenditure relating to the maintenance 
and upkeep of the premises up to Rs. 1,00,000/-.  

B. Vice President: 

a) In the absence of the President, the Vice President shall exercise all the powers of the 
President. 
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b) He shall assist the President in the conduct of meetings and in the running of the affairs 
of the Association. 

C. Secretary: 

a) The Secretary shall be responsible for the day to day administration of the Association 
and shall carry out all correspondence on behalf of the Association.  

b) He shall be the authorized Spokesman of the Association. 

c) He shall issue notice of the meetings and shall maintain the Minutes thereof and 
circulate the copy of the Minutes of the Meetings to all the concerned members. 

d) He shall assist the President in the discharge of his functions and carry out such 
additional duties and functions assigned to him by the President and the Executive 
Committee.  

e) The Secretary can spend up to Rs.25000/- towards any urgent expenditure relating to 
the upkeep of the premises 

f) The Secretary shall be responsible for the upkeep of the assets of the Association in a 
proper condition and for maintenance of appropriate record of the Assets. 

g) He shall be jointly responsible along with the Treasurer for submission of Returns and 
other documents to the Authorities like the Registrar of Cooperative Society, Tax 
authorities, and the like. 

D. Additional Secretary: 

a) He shall assist the Secretary in his activities and shall perform the functions of the 
Secretary in his absence in consultation with the President. 

b) He shall be one of the signatories authorized to sign cheques in the absence of the 
Secretay. 

E. Treasurer: 

a) The Treasurer shall collect subscriptions, donations, maintenance charges and other 
dues to the Association and shall issue receipts for the same. 

b) He shall be an authorized signatory to sign cheques jointly with the President and 
Secretary. 

c) He shall be responsible for disbursement of payments to various parties duly authorized 
by the President or the Secretary and shall take proper vouchers and supporting 
documents for the payments made. 
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d) He shall keep a detailed account of the receipts and payments and keep such books of 
accounts as required by Law to record the income and expenditure and assets of the 
Association. 

e) He shall submit to the Executive Committee in its meetings an abstract of the statement 
of receipts and payments and other particulars such as defaulters in payment of dues, 
etc as may be required by the Executive Committee. 

f) He shall maintain an Imprest Cash for meeting the day to day expenditure as per limits 
sanctioned by the Executive Committee. 

g) He shall deposit into the Bank with whom the Association maintains its Accounts, all 
collections made within a reasonable time and shall judiciously invest the surplus funds 
and Corpus funds of the Association in Fixed Deposits with Banks as approved by the 
Executive Committee. 

h) He shall be the custodian of the Cheque Book, Pass Book and other documents such as 
Fixed Deposit Receipts and other papers relating to the operation of the Bank accounts. 

i) He shall periodically reconcile the Bank and other Accounts and follow up the arrears of 
dues from the members and clearance of cheques deposited into the Bank. 

j) He shall submit to the Auditors of the Association all the Books, vouchers and other 
documents required for audit and facilitate the smooth conduct of Audit and 
preparation of final accounts of the Association to be presented to the General Body of 
members in the Annual General Body Meeting. 

k) He shall be jointly responsible with the Secretary for filing of returns with the 
Authorities such as Registrar of Cooperative Socieiy, Tax authorities, etc. 

F. Additional Treasurer: 

a) The Additional Treasurer shall act as the Treasurer of the Association and perform all his 
functions and duties in the absence of the Treasurer.  

b) He shall be guided by the President, Secretary and the Executive Committee in his 
functioning. 

G. Committee Members: 

a) The Executive Committee shall carry out the general policies laid down by the General 
Body of members and shall take decisions on all matters relating to the day to day 
conduct of the affairs of the Association. 

b) The Executive Committee shall frame rules and regulations under the framework of the 
Bye laws of the Association for running the Association in a smooth and efficient 
manner. 
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c) The Committee shall decide about the subscription, fees, maintenance charges and 
other amounts to be collected from the members for the normal maintenance as well as 
for other activities. 

d) President along with all Executive Committee members shall be present at the meetings 
of the Executive Committee and take collective decisions for solving and resolving the 
issues before them. 

e) The Executive committee Members along with the above office bearers shall be 
empowered to appoint staff / casual workers for day to day administration of the 
Association and to pay wages / salaries from the funds of the Association.   

f) The Executive Committee Members shall have the power to appoint and remove the 
Auditors, Solicitors and other office staff for the smooth functioning of the AHFOA. 

g) The Executive Committee Members shall frame rules and regulations from time to time 
to govern the working of staff / workers, for managing the common property like, 
Clubhouse, Children Play Area, Garden, etc., 

h) The Executive Committee Members shall manage the maintenance of the building by 
appointing Maintenance Contractor and shall frame terms and conditions for the annual 
maintenance and fix their charges. 

i) The Executive Committee shall appoint Task force for completing certain identified task 
within the prescribed time or extended time and shall appoint a committee member to 
oversee the work of the said Task Force. The committee member can co-opt any person 
/ persons as approved by the committee to help him/her in this regard. 

j) The Executive Committee Members, particularly the Secretary shall be responsible for 
fixing date of the Committee meetings which shall be held at least once every three 
months by giving clear notice of 3 days.  

k) While major decisions shall be taken in the Association Committee meetings as 
envisaged in the Bye Laws, in case any matter could not be decided upon in the 
Committee on account of  difference of opinion amongst the members, the matter may, 
if the majority of the /Executive Committee members feel so, be referred to the General 
Body of the members in an Extra-ordinary General Body meeting to be convened for the 
purpose by the President / Secretary. 

l) Any Executive Committee Member may resign during his/her tenure by submitting a 
letter addressed to the President of the Association. However, the resignation shall 
become effective only after the acceptance of the same in the next meeting of the 
Executive Committee. 

m) Any Interim vacancies caused in the Executive Committee shall be filled up by 
nomination by the Executive Committee and such nominated members shall hold office 
until the next election only. 

��



15 
 

n) All issues other than special resolution or amendment of the Bye Laws of the 
Association that come up before the Executive committee or General Body shall be 
decided by simple majority of the members present and through voting. In case of a tie, 
the President/presiding officer shall exercise his / her casting vote to decide upon the 
issue. 

17. General Body Meetings: 

A. Annual General Body Meeting: 

a) The general body of the members shall meet once in a year and the interval between 
two                  consecutive meetings shall not be more than 15 months. 

b) The Annual General Body meeting of the Association falling after the end of the financial 
year shall be held within SIX months of the close of the financial year  for the purpose of 
consideration and adoption of the Annual Accounts of the Association. (Amended by 
Special Resolution passed in AGM dated 29-09-2013) 

a. Presentation of Annual Accounts 

b. Presentation of Auditors Report 

c. Election to Executive Committee Members to fill up the retired vacancy if arises. 

d. Approval of Annual Budget for the following year. 

e. Appointment of Auditors and fixing their remuneration. 

f. Consideration of such other business of the Association as may be brought 
before the General Body by the President. 

c) The notice of the Annual General Body meeting shall be given to all members not less 
than 21 days before the schedule date of the meeting. 

d) The quorum for this meeting shall not be less than 1/3rd of the members including the 
office bearers of the Executive Committee. 

e) In the event of the requisite quorum not being available, the meeting shall be adjourned 
by the President and reconvened by him/her within 48 hours from the time of the 
original meeting, and the reconvened meeting shall be competent to carry on the 
business of the earlier adjourned meeting with the number present. If amendment to 
the byelaws is part of the business, it can be carried out only with the requisite quorum 
of one-third of the total members. 

f) There shall be only one vote per member as set out in the Bye Laws and the total 
number of votes shall not be more than 256 under any circumstances as the total 
number of flats shall not be more than 256. 
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g) Voting shall ordinarily be by show of hands or through ballot as may be decided by the 
Chair person who presides over the meeting. 

h) Any member may duly authorize a tenant or any other person to attend a specific 
meeting for the purpose of voting on his/her behalf. Any authorized person must 
present the appropriate credentials to the President and/or Secretary prior to attending 
the meeting. The President or Secretary shall verify the signature of the member in the 
Proxy authorization form and then permit the proxy to attend the meeting. This 
permission shall be valid only for the particular meeting for which authorization had 
been given. 

B. Extraordinary General Body Meetings: 

a)  All General body meetings other than the Annual General Body meeting shall be called 
as Extraordinary General Body Meeting. 

b) The President or the Secretary shall have the powers to call for an Extraordinary General 
Body meeting as directed by the Executive Committee or upon a petition signed by at 
least 7 Committee members and having been presented to the President/Secretary or 
as the case may be to the Registrar or any officer duly authorized by him in this behalf. 

c) The notice for the purposes of the Extraordinary General Body meeting shall be not less 
than 21 days before the date of the meeting. 

d) The notice of such meeting shall state the time and place of such meeting and purpose 
thereof. 

e) No other business shall be transacted at such meeting except as stated in the notice 
without the consent of 3/4th of the members present in person at the meeting. 

f) The quorum for this meeting shall not be less than 1/3rd of the members including the 
office bearers of the Executive Committee. 

g) In the event of the requisite quorum not being available, the meeting shall be adjourned 
by the President or Secretary and convened by him within 48 hours from the time of the 
original meeting, and the reconvened meeting shall be competent to carry on the 
business of the earlier adjourned meeting with the number present. If amendment to the 
byelaws is part of the business, it can be carried out only with the requisite quorum of 
one-third of the total members. 

C.     Special Resolution: 

a) Special Resolution is a resolution passed by a majority of not less than 3/4ths of the total 
number of members present in the meeting eligible to vote. 

b) Normally a Special Resolution is required to be passed for the following: 

a. To amend the Memorandum of Association or its Bye Laws 
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b. To amend the Objectives of the Association 

c. To change the name of the /Association 

d. To merge or amalgamate the Association with some other Association 

e. To divide the Association to form new Associations 

f. To dissolve the Asociation 

c) Copy of the Special Resolution passed in the General Body meeting shall be filed with the 
Registrar within 1 days of the date of the meeting. 

D. Communication and Service of Notice: 

a) All notices to the members shall be sent for the Annual and Extra-Ordinary General Body 
meeting before 21 days of the proposed date set for the meeting. 

b) The notice can be sent by email to those whose email IDs are registered with the 
Association and shall deemed to be served and notice as complete. 

c) The notice shall be signed by the Secretary or in his absence by any other person duly 
authorized to sign by the Executive Committee, and affixed in the Notice Board. 

d) It shall be treated duly served if the notice is circulated to all the flats and signature is 
obtained from the members/representative in the Notice Serving register. 

e) The notice shall be posted under certificate of posting to such address as notified in writing 
if a member is not residing in the flat/apartment during the time of service of the notice. 

18. Auditors – Appointment and Powers:  

a) The executive committee shall appoint a qualified Chartered Accountant or an audit firm 
who shall be qualified to audit the accounts of the Association. 

b) The auditor shall be entitled to call for and examine any papers or documents of accounts 
pertaining to the Association. 

c) The auditor shall also be entitled to examine the registers belonging to the Association 
including those relating to the use of common areas and facilities. 

d) The auditor shall audit the common receipts and expenses and shall make a special report 
to the Association upon any matter connected with the accounts, which appears to him 
relevant to bring to the notice of the members. The Auditor’s report shall be presented to 
the members in the General Body meeting following the closing of accounts. 

19. Dissolution: 
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a) The Association may by a Special Resolution in its General Body meeting determine that it 
shall be dissolved, whereupon the Association shall be dissolved forthwith. 

b) The Association shall stand dissolved as per the procedure laid down in Section 41 and 42 of 
the Tamilnadu Societies Registration Act 27 of 1975. 

*****************************************************************************
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ANNEXURE I DEFINITIONS 

a)  “Acts” means the Tamil Nadu Societies Registration Act, 1975”, “The Tamil Nadu 

Societies Registration Rules, 1978”, THE TAMIL NADU APARTMENT OWNERSHIP ACT, 

1994” and “THE TAMIL NADU APARTMENT OWNERSHIP RULES, 1997”. 

b) “Address” means the address of the Association which is situated at, Arihant Heirloom 

flats, “J Block” at SL.No.80/9, Arihant Heirloom, Thalambur Road, Thalambur, Navaloor 

PO - 603 103. 

c) “Association” shall mean all the members who own flat/apartment in the sixteen blocks 

aforesaid and constituted by such owner for the purpose of management of the 

flat/apartment including common areas which shall be collectively called as “ARIHANT 

HEIRLOOM FLAT OWNERS ASSOCIATION” abbreviated as AHFOA. 

d) “Blocks” means the sixteen blocks or the buildings namely A, B, C, D, E, F, G, H, J, K, L, M, 

N, P, Q, R as defined in the address. 

e) “Building” means the buildings located at SL.No.80/9, Arihant Heirloom, Thalambur 

Road, Thalambur, Chennai - 603 103 and known as “Arihant Heirloom Flats” and 

includes the open areas forming part thereof. 

f) “Committee” means the elected representatives of the members consisting of 21 
members who shall be actively taking part in the functioning of the Association in order 
to full fill the objectives of the Association. 

g) “Financial year’ means the accounting year of the Association which shall be from 1st 
April of a particular year to 31st March of the subsequent year. 

h) "Facility Manager" Means a person appointed by the association to manage the day to 
day upkeep the Arihant heirloom premises. 

i) “General Body” means the assembly of all members and their representatives on the 
rolls of the Association. 

j) “Majority” of members means 51% of the members present (in person or by proxy) in a 
meeting for the purpose of voting in the meeting. 

k) “Member” means a owner of the Flat/apartment in the Arihant Heirloom buildings. 
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l) “NOC” means the no objection certificate which the owner or the tenant may have to 
get from the committee. 

m) “Notice Board” means a board which shall be fixed in the ground floor of each block for 
the members to be posted with notice of any information displayed. 

n) “Pet” means any domestic animal which the member likes to possess and maintain 
under his/her supervision in the building such as Cats, Dogs, Parrots, Love Birds, Doves, 
Pigeon, species of fish or any animal or bird or aquatic species that can be kept inside 
any apartment as permitted by the laws of the land in force. 

o) “Place” means place or venue of the meeting which shall be decided by the members of 
the committee. 

p) “Principal Officers” shall mean the executive committee members who shall be 
designated as President, Vice President, Secretary, Additional Secretary, Treasurer & 
Additional Treasurer. 

q) “Registrar” means the Authority and or Registrar as defined in clause(i) of section 2 of 
the Tamil Nadu Societies Registration Act, 1975 (Tamil Nadu Act XXVII of 1975) having 
jurisdiction over the area with whom the Bye-Laws of the Association of Flat/apartment 
owners have been registered / filed under this Act. 

r) “Stationery” means and includes all the papers, forms, note books, books of accounts, 
registers, minute book, ledgers and their printings etc., 

s) “Tenant” means a person who shall be occupying/residing in the 
premises/flat/apartment by way of paying monthly rent or lease rental for a particular 
period. 
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ANNEXURE II  - 

MISCELLANEOUS PROVISIONS FORMING PART OF  

THE RULES AND REGULATIONS OF THE AHFOA 

A. Cables, pipes and external wiring: 

a) All private communication cables should be routed through proper cable 
ducts and the same shall not be left hanging outside the building. The 
Association shall takes steps to inform  to inform the same to the resident 
concerned and even then if no action is taken then the Association has the 
powers to remove the offending cable.                                                                                                                                                                                                                                                                                                                                                                

b) All AC installation, drain lines should be properly routed to the drain system, 
any hanging of the pipes on the outside walls shall not be allowed. 

c) Any private communication set-up in the common area shall be installed only 
with approval of the Association. 

B. Car Parking: 

a) Car parking for each flat has been allotted, and the residents should strictly 
follow the same and park their cars in their respective bays. 

b) In the event of a resident having more than one/two cars for which car 
parking has been allotted, the 2nd/3rd  car shall be parked only in consultation 
with the office bearers of the Association. 

c) In case of shortage of space, for the 2nd /3rd car, the office bearers shall take 
a decision and impose a monthly car parking fee, if required 

d) Further, all the residents shall be given a CAR PASS/VEHICLE PASS which shall 
be pasted in their front side of the vehicle to be visible from the outside or 
otherwise,the vehicle will be stopped and checked by the Security guard. 

C. Identity Cards: 

a) All servants and drivers working in the flats and regular vendors visiting the 
flats will be issued photo identity cards which have to be produced at the 
Security gate when demanded. Replacement of lost cards and changes to be 
made therein shall attract a nominal charge to be fixed by the Committee. 

b) Further, all visitors, vendors, marketing executives and representatives shall 
be stopped at the Security gate to register themselves in the Visitors Entry 
Register and then only allowed to enter the building. This entry shall be 
updated with the exit time when they leave the premises. 
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c) The Association shall reserve the right to allow or refuse entry to any vendor 
based on the usage and requirements. 

D. Moving in and Moving Out: 

a) Any owner or tenant taking possession and vacating the flats will have to 
inform the Association one week in advance, so that the common facilities 
used like lifts will be made ready for shifting materials as specified by the lift 
safety rules and norms. 

b) Further, while moving in the owners / tenants shall fill the Resident details/ 
moving in form.  

c) Any damages to common areas assessed will have to be borne by the 
owners/tenants. 

d) Further, while vacating the premises, the owners / tenants have to inform 
the Association in writing before one week. Damages if any to the common 
area will be assessed by the Association and a No Objection Certificate (NOC) 
shall be issued. If this procedure is not followed then the vehicle transporting 
the goods shall not be allowed to move out of the building. 

e) A refundable deposit of Rs 5,000/- (Rupees Five Thousand only) will be 
collected from the owner/tenant to replace damaged or broken items 
affected during the moving in activity. These include breakages to mirrors 
and fans in the lifts, light fittings and damages to plants along the driveway, 
chipping of tiles/walls along the corridors etc. The deposit amount will be 
refunded after deducting the damages if any within 30 days of moving in.  

f) Similarly while a resident moves out, a refundable deposit of Rs 5,000/- 
(Rupees Five Thousand only) will be collected to replace damaged or broken 
items affected during the moving out activity. These include breakages in the 
lifts, light fittings and damages to plants along the driveway, chipped 
tiles/walls along the corridors etc. The deposit amount will be refunded after 
deducting the damages if any within 30 days from the date of moving out. 

E. Lobby 

a) Lobbies and other common areas in front of the flats shall be kept clean at all 
times. 

b) The members shall not keep any articles such as shoe stands, plants or other 
articles in the lobby area in front of their flats. 

c) The members shall dispose off the degradable and non degradable wastes 
using proper disposable carry bags in the dust bin kept at the basement and 
the same shall not be left in the lobby or in any common area. 
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F. Garden, Children Play area and other Common facilities: 

a) Garden and the Children play area shall be exclusively for the use of the 
residents of the Arihant Heirloom Flats and their families only. 

b) The Association shall provide detailed rules & regulation for each of the club 
house facilities. Members shall abide by those rules. 

c) The executive committee shall review these rules & regulation from time to 
time and effect changes to the same as warranted. 

d) All the clubhouse and common facilities that are provided by the builder as 
per the sale agreement should be maintained properly and used for the same 
purpose. 

G. Pets: 

a) Any resident, who wants to keep a pet, needs to get the approval from the 
Association before bringing any pets inside the Apartment complex. The 
Executive Committee, on receiving any such request will inspect the pet and 
consult the neighbours before providing approval. 

b) The Association reserves the right to approve or reject the request to keep 
the pets based on the Executive committee's decision.  

c) The approval is valid for one year or such period as may be decided by the 
Association. It is the owner’s responsibility to keep the approval valid by 
following the process to retain the pets beyond the approved time limit. The 
Association reserves the right to cancel the earlier approval if any complaints 
are received from the neighbours and the Executive committee decides to 
revoke the permission granted earlier. 

d) If the Association finds any pets are kept without proper approval then the 
owner will be requested to move the pet out of the Apartment complex. 
Inconvenience charge of Rs. 2000/- (Rupees Two Thousand Only) per month 
will be charged until this is complied with. 

e) The members shall take care of their pets and ensure that they do not spoil 
the common areas in the building. 

f) The members shall periodically keep their pets vaccinated and obtain and 
keep in force license for their pets as may be required by the local laws in 
force. 

g) The members shall be responsible for any damages caused by the pets in the 
common areas and shall rectify and compensate the Association for the loss 
incurred. 
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h) Without prior approval from the Association, the members shall not bring 
any live animals or birds inside the apartment complex. 

i) The residents shall take care of their pets and should not bring their pets to 
common areas such as Club house, children play area, garden area, tennis 
court, mini mart and walkways. 

H Smoking and consumption of Alcohol: 

a) Smoking inside the common areas of the building is strictly prohibited. 

b) Consumption of Alcohol and drinking is not allowed in common areas. 
Association reserves its rights to grant permission upon application by 
individual members for hosting parties and functions. 

I Tenants: 

a) The residents of ARIHANT HEIRLOOM, including those living as ‘tenants’ shall 
be party to all of the bye-laws of the Association. 

b) The tenant shall submit the Tenant Registration form to the Association and 
attach copies of photo proof of identity like Election Identity Card, Passport, 
PAN, Ration Card, Driving license, Verification certificate etc., 

c) The owners of a flat leased out to a tenant shall be required to inform the 
AHFOA at least 3 days prior to the move in date of the tenant 

d) The members shall avoid letting out the flats to the bachelors/spinsters and 
if in certain circumstance the flat is let out then it shall be ensured that not 
more than two bachelors/spinsters are allowed per bed room i.e., in case of 
two bed room flat the maximum number of tenants shall not be more than 
four and similarly for three bed rooms flats the maximum number of tenants 
shall not be more than six. 

e) The owners shall not let out or lease their flats for any commercial purposes 
or activities like letting it out for the offices, studios, ware houses etc. 

J Terrace: 

a) Terrace should not be used by any residents except for the maintenance by 
the service providers like Telephone and dish TV providers. 

b) Residents are not allowed to use the terrace for parties and functions that 
disturb the other residents or facilities. 
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K Visitors: 

a) The visitors shall park their cars only in the allotted space for visitors if space 
is available. If the visitor’s parking lots are not vacant then their cars shall be 
parked outside the compound of the building and their vehicles shall not be 
allowed inside the compound. 

b) The visitor shall stop at the security check point in the entrance of the 
buildings, enter the details in the Visitors Entry Register and only then they 
shall be allowed to enter the building premises. 

c) Further, the same procedure should be followed during the exit and the 
visitor shall enter the exit time. 

d) The residents shall  and  shall be responsible for the activities of their visitors 
within the Arihant Heirloom premises.  

e) Further, no vendors without proper identity shall be allowed inside the 
building premises. 

f) If the visitor’s car needs to be parked over night in the premises then a prior 
approval from the Facility manager should be obtained. 

L Water: 

a) Water supply shall be maintained all the time. If there is any shortage, water 
will be bought from an outside source if required. If the water is bought as 
and when required to augment supplies, the residents shall share such 
expenditure and shall reimburse the Association for such expenditure on an 
immediate basis. 

b) It shall be the duty of the members not to waste water as it is a scarce 
commodity. 

M Common Areas: 

a) The Common areas shall be maintained properly and no waste material shall 
be dumped there. 

b) No one shall install any permanent idols or religious pictures etc in the 
common areas and facilities 

N Mini Mart Services: 

a) The Mini mart shall be operated for the welfare of the Association members.  
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b) The association shall appoint a suitable vendor to provide this service. Any 
facility charges for mini mart space, electricity & telephone etc will be 
charged to the vendor as decided by the Association Executive Committee. 

****************************************************************************** 
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Signature of Empoġered

BăE-LAWS

 

1. Nċėď ęĐ ĝęčēďĞģ: þĒď Ęċėď ęĐ ĞĒď ýęčēďĞģ ēĝ ADüùIþ þHAĄHA÷Bÿü 

AúAüþ÷Eøþ ùāøEüý AýýùCIAþIùø  

 

2. RďđēĝĞďĜďĎ ęĐĐēčď ęĐ ĝęčēďĞģ: þĒď üďđēĝĞďĜďĎ ęĐĐēčď ęĐ ĞĒď ýęčēďĞģ ēĝ ĝēĞğċĞďĎ 

ĚĜďĝďĘĞĖģ ċĞ øę.80/1, AĎĜęēĞ þĒċĤĒċėČğĜ, þĒċĤĒċėČğĜ ÷ċēĘ üęċĎ, þĒċĤĒċėČğĜ, 

øċĠċĖğĜ úęĝĞ, KċĘčĒďďĚğĜċė DēĝĞĜēčĞ - 600 130, þċėēĖĘċĎğ.  

 

3. DċĞď ęĐ ĐęĜėċĞēęĘ ęĐ ĞĒď ĝęčēďĞģ: þĒď ýęčēďĞģ ġċĝ ĐęĜėďĎ ęĘ 02/01/2019  

 

4. JğĜēĎēčĞēęĘ ęĐ ĞĒď ĜďđēĝĞĜċĜ ęĐ ĝęčēďĞģ: þĒď ýęčēďĞģ ēĝ ĝēĞğċĞďĎ ġēĞĒēĘ ĞĒď 

ĔğĜēĝĎēčĞēęĘ ęĐ ĞĒď üďđēĝĞďĜ ęĐ ýęčēďĞģ & üďđēĝĞďĜ ęĐ ýęčēďĞēďĝ & üďđēĝĞĜċĜ ęĐ 

AĝĝğĜċĘčďĝ CĒďĘđċĖĚċĞĞğ  

 

5. BğĝēĘďĝĝ ĒęğĜĝ ęĐ ĞĒď ĝęčēďĞģ: þĒď ČğĝēĘďĝĝ ĒęğĜĝ ęĐ ĞĒď ýęčēďĞģ ĝĒċĖĖ Čď 

ČďĞġďďĘ 9 A÷ Ğę 6 ú÷  

 

6. OČĔďčĞĝ ęĐ ĞĒď ĝęčēďĞģ: ċ) þĒď ÷ċēĘ ęČĔďčĞēĠďĝ ĐęĜ ġĒēčĒ ĞĒď AĝĝęčēċĞēęĘ ēĝ 

ďĝĞċČĖēĝĒďĎ ċĜď: ċ.þę ğĘĎďĜĞċĕď čęėĚĖďĞď ėċēĘĞďĘċĘčď čęĘĞĜęĖ ċĘĎ ċĎėēĘēĝĞĜċĞēęĘ ęĐ 

ċĖĖ ĞĒď čęėėęĘ ĚĜęĚďĜĞēďĝ ēĘ ĞĒď ČğēĖĎēĘđĝ ēĘčĖğĎēĘđ LċĘĎĝčċĚēĘđ, ĝğĚďĜ ĝĞĜğčĞğĜď ęĐ 

ĞĒď 10 ČĖęčĕĝ (A1, A2, B1, B2, B3, C1, C2, C3, C4, D ČĖęčĕĝ & CĖğČĒęğĝď), 

čęėĚęğĘĎ ġċĖĖĝ, đċĞďĝ, Ěċĝĝċđďĝ, AēĝĖďĝ, ġċĖĖĝ, āċĞďĜ čęğĜĝďĝ, ġċĞďĜ ĚğėĚĝ, ČęĜď 

ġďĖĖĝ, ĝğėĚĝ, DĜċēĘċđďĝ, ĝďġċđď ĝģĝĞďėĝ, ùĠďĜĒďċĎ ĞċĘĕĝ, ÷ęĞęĜĝ, LēĐĞĝ, CĖğČĒęğĝď 

ĐċčēĖēĞēďĝ ĝğčĒ ċĝ Gģė, ēĘĎęęĜ đċėďĝ ĐċčēĖēĞģ, ėğĖĞēĚğĜĚęĝď ĒċĖĖ, ĞĒďċĞĜď, ĞďĘĘēĝ čęğĜĞ, 

čĒēĖĎĜďĘ ĚĖċģ ċĜďċ, Dċģ čċĜď, ýĞęĜď Ĝęęė, ĝġēėėēĘđ ĚęęĖ, þďĜĜċčďĝ, LēđĒĞĝ, üēđĒĞĝ, 

úĜēĠēĖďđďĝ, AĎĠċĘĞċđďĝ, ċĚĚğĜĞďĘċĘčďĝ ċĘĎ Ğę ĚĜęĠēĎď ċĖĖ ĘďčďĝĝċĜģ ĐċčēĖēĞēďĝ Ğę ĞĒď 

ĜďĝēĎďĘĞĝ 

Č 

þę ĚĜęĠēĎď ĐęĜ ĚĜęĚďĜ ėċēĘĞďĘċĘčď ęĐ ĞĒď ďĘĞēĜď čęėĚĖďĢ, ďēĞĒďĜ ĎēĜďčĞĖģ ęĜ Čģ 

ċĚĚęēĘĞēĘđ úĜęĐďĝĝēęĘċĖ ċđďĘčēďĝ ċĘĎ Ğę čċĜĜģ ęğĞ ĜďĚċēĜĝ ċĘĎ ĜďĚĖċčďėďĘĞĝ ęĐ 
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ďĖďčĞĜēčċĖ, ĚĖğėČēĘđ ċĘĎ ęĞĒďĜ ĐċčēĖēĞēďĝ ēĘ ĞĒď čęėėęĘ ċĜďċĝ 

č 

þę ĐēĢ ėęĘĞĒĖģ ėċēĘĞďĘċĘčď čĒċĜđďĝ ĚċģċČĖď Čģ ĞĒď ėďėČďĜĝ ċĘĎ Ğę čęĖĖďčĞ ĞĒď 

ĝċėď ĐĜęė ĞĒď ėďėČďĜĝ 

Ď 

þę Ğċĕď ċĘģ ęĞĒďĜ ċčĞēęĘ ēĘčĖğĎēĘđ ĝğĚďĜĠēĝēęĘ ęĐ ĞĒď ĐğĘčĞēęĘēĘđ ęĐ ĞĒď ċđďĘčēďĝ ċĘĎ 

Ğę Ďę ċĖĖ ċčĞĝ ĚďĜĞċēĘēĘđ Ğę ĞĒď ġďĖĐċĜď ęĐ ĞĒď ĜďĝēĎďĘĞĝ ęĐ ĞĒď AĎĜęēĞ þĒċĤĒċėČğĜ 

AĚċĜĞėďĘĞĝ 

ď 

þę ĚĜęėęĞď ĝęčēċĖ ĒċĜėęĘģ ċėęĘđĝĞ ĞĒď ėďėČďĜĝ ċĘĎ ĚĜęĠēĎď ċĘĎ ėċēĘĞċēĘ ýęčēċĖ, 

CğĖĞğĜċĖ, üďčĜďċĞēęĘċĖ ċĘĎ EĎğčċĞēęĘċĖ ċčĞēĠēĞēďĝ ēĘ ĞĒď ĚĜďėēĝďĝ ęĐ AĎĜęēĞ þĒċĤĒċėČğĜ 

AĚċĜĞėďĘĞĝ 

Đ 

þę ĐęĝĞďĜ ğĘēĞģ, ĐďĖĖęġ ĐďďĖēĘđ ċĘĎ đęęĎ ĘďēđĒČęĜĖēĘďĝĝ ċėęĘđ ĞĒď ęġĘďĜĝ/ĜďĝēĎďĘĞĝ 

ċĘĎ ĝĞĜēĠēĘđ Ğę Čďčęėď ċ ėęĎďĖ ęĐ đęęĎ čęėėğĘēĞģ ĖēĠēĘđ 

đ 

þę ğĘĎďĜĞċĕď ċĖĖ ċčĞĝ ĐęĜ ĚĜęĞďčĞēĘđ ĞĒď ēĘĞďĜďĝĞ ęĐ ĜďĝēĎďĘĞĝ ċĘĎ ċĖĖ ĐċčēĖēĞēďĝ ċĘĎ 

čęĘĠďĘēďĘčďĝ, Ğę ĚĜďĝďĜĠď ēĘĞċčĞ ċĖĖ ĞĒď ęĜēđēĘċĖ ĎęčğėďĘĞĝ, ĝĞĜğčĞğĜċĖ ĚĖċĘĝ, ďĖďčĞĜēčċĖ 

ċĘĎ ęĞĒďĜ ġęĜĕēĘđ ĎĜċġēĘđĝ, ĝĞċĞğĞęĜģ ċĚĚĜęĠċĖĝ, ęĜēđēĘċĖ ČēĖĖĝ, ġċĜĜċĘĞēďĝ Ğę ĞĒď 

ċĚċĜĞėďĘĞ ĝēĞğċĞďĎ ēĘ ĞĒď čęėĚĖďĢ 

Đ 

þę ďĘĝğĜď ğĘēĞģ ċėęĘđ ĜďĝēĎďĘĞĝ ċĘĎ Ğę ĒďĖĚ ēĘ ĜďĝęĖĠēĘđ ĎēĝĚğĞďĝ ċėęĘđ ĞĒďė Ğę 

ĞĒď ďĢĞďĘĞ ĞĒċĞ ēĞ Ēċĝ ċ ČďċĜēĘđ ęĘ ĞĒď čęėėğĘēĞģ ĖēĠēĘđ. đ 

þę ėďďĞ ĞĒď ýęčēċĖ, CğĖĞğĜċĖ, üďčĜďċĞēęĘċĖ, EĎğčċĞēęĘċĖ ċĘĎ EčęĖęđēčċĖ ęČĖēđċĞēęĘĝ ċĘĎ 

Ğę Ĝċēĝď ċĎďěğċĞď ĐğĘĎĝ Čģ ġċģ ęĐ ėęĘĞĒĖģ ėċēĘĞďĘċĘčď čĒċĜđďĝ / ĎęĘċĞēęĘ, CęĜĚğĝ 

ĐğĘĎ / ėċēĘĞďĘċĘčď ĐğĘĎ Ğę čċĜĜģ ęĘ ĞĒď ċčĞēĠēĞēďĝ ęĐ ĞĒď ċĝĝęčēċĞēęĘ ċĝ ĚĜďĠēęğĝĖģ 

ėďĘĞēęĘďĎ 

Ē 

úĜęĚďĜ ėċēĘĞďĘċĘčď ęĐ ĞĒď ĐğĘĎĝ ęĐ ĞĒď ċĝĝęčēċĞēęĘ ċĘĎ ċččęğĘĞēĘđ ęĐ ĞĒď 

ĞĜċĘĝċčĞēęĘĝ ċĝ ĚďĜ Ėċġĝ ēĘ ĐęĜčď ċĘĎ Ğę đďĞ ĞĒď ċččęğĘĞĝ ċğĎēĞďĎ ċĝ ďĘĠēĝċđďĎ ēĘ 

ĞĒēĝ ÷ďėęĜċĘĎğė 
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Ē 

þę ĜďĚĜďĝďĘĞ ĞĒď AĝĝęčēċĞēęĘ ēĘ ĎďċĖēĘđ ġēĞĒ ĞĒď đęĠďĜĘėďĘĞ ĎďĚċĜĞėďĘĞĝ ĐęĜ ĝďčğĜēĘđ 

ċĘģ ċĚĚĜęĠċĖ/ĚďĜėēĝĝēęĘ 

ē 

þę ĜďĚĜďĝďĘĞ ėďėČďĜĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ ęĘ ėċĞĞďĜĝ ĚďĜĞċēĘēĘđ Ğę ĞĒďēĜ čęėėęĘ 

ēĘĞďĜďĝĞ ċĘĎ Ğę Ğċĕď ĝğčĒ ċčĞēęĘ ċĝ ėċģ Čď ĘďčďĝĝċĜģ ęĘ ĞĒď ėċĞĞďĜĝ ċĐĐďčĞēĘđ ĞĒďēĜ 

čęėėęĘ ēĘĞďĜďĝĞ 

Ĕ 

þę Ďę ċĖĖ ęĞĒďĜ ċčĞĝ, ĎďďĎĝ ċĘĎ ĞĒēĘđĝ ċĝ ċĜď ęĜ ėċģ Čď ĎďďėďĎ ēĘčēĎďĘĞċĖ ęĜ 

čęĘĎğčēĠď Ğę ĞĒď ċĞĞċēĘėďĘĞ ęĐ ċĖĖ ęĜ ċĘģ ęĐ ĞĒď ĚĜďĠēęğĝĖģ ėďĘĞēęĘďĎ ęČĔďčĞĝ ęĐ ĞĒď 

AĝĝęčēċĞēęĘ.  

 

7. SğēĞĝ: þĒď ýęčēďĞģ ĝĒċĖĖ ĝğď ęĜ Ğę Čď ĝğďĎ ēĘ ĞĒď Ęċėď ęĐ ĞĒď HęĘęĜċĜģ 

ýďčĜďĞċĜģ ęĐ ĞĒď ýęčēďĞģ.  

 

8. PďĜĝęĘ čęėĚďĞďĘĞ Ğę đēĠď ĎēĜďčĞēęĘĝ: þĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ ċĘĎ / ęĜ ĞĒď 

HęĘęĜċĜģ ýďčĜďĞċĜģ of the Society unless otherwise provided hereunder is empowered 

to give directions in regarding to the business of the Society.  

 

9. EĘĜęĖĖėďĘĞ ęĐ ėďėČďĜ: ċ) AĘģ ĚďĜĝęĘ ġĒę ęġĘĝ ċĘ ċĚċĜĞėďĘĞ ēĘ ĞĒď AĎĜęēĞ 

þĒċĤĒċėČğĜ čċĘ Čď ċĎėēĞĞďĎ ċĝ ėďėČďĜ ęĐ ĞĒď AĝĝęčēċĞēęĘ 

Č) AĖĖ ĚďĜĝęĘĝ ġĒę ĒċĠď ĚğĜčĒċĝďĎ ċĚċĜĞėďĘĞĝ ēĘ AĎĜęēĞ þĒċĤĒċėČğĜ ĝĒċĖĖ 

ċğĞęėċĞēčċĖĖģ Čďčęėď ċ ėďėČďĜ ęĐ ĞĒď AĝĝęčēċĞēęĘ 

þĒď ĐēĜĝĞ ĔęēĘĞ ĒęĖĎďĜ ęĐ ĞĒď ċĚċĜĞėďĘĞ ġĒęĝď Ęċėď ċĚĚďċĜĝ ĐēĜĝĞ ēĘ ĞĒď ĝċĖď ĎďďĎ 

ĝĒċĖĖ Čď ĞĒď ėďėČďĜ ęĐ ĞĒď AĝĝęčēċĞēęĘ ďĠďĘ ĞĒęğđĒ ĞĒďĜď ėċģ Čď Ğġę ęĜ ėęĜď 

ĔęēĘĞ ęġĘďĜĝ ęĐ ĞĒď ĝċėď ċĚċĜĞėďĘĞ / ċĚċĜĞėďĘĞĝ č) þĒď ĞęĞċĖ ĘğėČďĜ ęĐ 

ėďėČďĜĝĒēĚĝ ĝĒċĖĖ ĘęĞ ďĢčďďĎ 394 čęĜĜďĝĚęĘĎēĘđ Ğę ĞĒď ĞęĞċĖ ĘğėČďĜ ęĐ ċĚċĜĞėďĘĞĝ 

ēĘ AĎĜęēĞ þĒċĤĒċėČğĜ Ď) IĐ ċĘģ ęġĘďĜ ĝĒċĖĖ Ėďċĝď ęğĞ Ēēĝ/ĒďĜ ċĚċĜĞėďĘĞ Ğę ċ ĞďĘċĘĞ, 

ĞĒď ĞďĘċĘĞ ĝĒċĖĖ ĘęĞ Čď ďĘĞēĞĖďĎ Ğę ėďėČďĜĝĒēĚ ēĘ ĞĒď ċĝĝęčēċĞēęĘ ď) ÿĚęĘ ĞĒď ĝċĖď/ 

ČďěğďĝĞ ęĜ ĞĜċĘĝĐďĜ ęĐ ĞĒď ċĚċĜĞėďĘĞ, ĞĒď ĚğĜčĒċĝďĜ ęĐ ĞĒď ċĚċĜĞėďĘĞ ęĜ ĞĒď 

đğċĜċĘĞďď ęĜ ĖďđċĞďď ęĜ ĞĒď ĞĜċĘĝĐďĜďď ĝĒċĖĖ ċğĞęėċĞēčċĖĖģ Čďčęėď ĞĒď ėďėČďĜ ęĐ ĞĒď 
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AĝĝęčēċĞēęĘ ċĘĎ ĝĒċĖĖ Čď ċĎėēĞĞďĎ ċĝ ėďėČďĜ ęĘ ĚċģėďĘĞ ęĐ ĞĒď AĎėēĝĝēęĘ Đďďĝ ęĐ 

üĝ 

1000/- (üğĚďďĝ ùĘď þĒęğĝċĘĎ ùĘĖģ) ċĖęĘđ ġēĞĒ ċĘ ğĘĎďĜĞċĕēĘđ ĞĒċĞ Ēď/ĝĒď ĝĒċĖĖ 

ċČēĎď Čģ ĞĒď ĚĜęĠēĝēęĘĝ ęĐ ĞĒď ĜğĖďĝ ċĘĎ ĜďđğĖċĞēęĘĝ ċĘĎ ĝĒċĖĖ ĐğĖĐēĖĖ Ēēĝ/ĒďĜ 

ęČĖēđċĞēęĘĝ Ğę ĞĒď AĝĝęčēċĞēęĘ Đ) IĐ ĞĒď ėďėČďĜ ĝďĖĖĝ ęĜ ĞĜċĘĝĐďĜĝ Ēēĝ/ĒďĜ ċĚċĜĞėďĘĞ / 

ċĚċĜĞėďĘĞ ĞĒďĘ Ēď/ĝĒď ĝĒċĖĖ čďċĝď Ğę Čď ċ ėďėČďĜ ęĐ ĞĒď AĝĝęčēċĞēęĘ ċĘĎ Ēď/ĝĒď 

čċĘĘęĞ čĖċēė ĜďĐğĘĎ ęĐ ĞĒď ĚċģėďĘĞĝ ėċĎď Čģ Ēēė/ĒďĜ Ğę ĞĒď AĝĝęčēċĞēęĘ Ē) IĘ ĞĒď 

ďĠďĘĞ ęĐ ĞĒď ĝċĖď ęĜ ĞĜċĘĝĐďĜ ęĐ ċĘ ċĚċĜĞėďĘĞ, ĞĒď ęġĘďĜ ĝĒċĖĖ ēĘĐęĜė ĞĒď ċĝĝęčēċĞēęĘ 

ČďĐęĜď ďĐĐďčĞēĘđ ĞĒď ĝċĖď ċĘĎ đďĞ ċ øùC ĐĜęė ĞĒď AĝĝęčēċĞēęĘ.   

 

10. RďėęĠċĖ ęĐ ėďėČďĜĝ: 

IĐ ċĘģ ėďėČďĜĝĒēĚ ēĝ ēĘ ċĜĜďċĜĝ ęĐ ĞĒď ĝğČĝčĜēĚĞēęĘ ĐęĜ ėęĜď ĞĒċĘ þĒĜďď ėęĘĞĒĝ 

ĝĒċĖĖ ċğĞęėċĞēčċĖĖģ čďċĝď Ğę Čď ċ ėďėČďĜ ęĐ ĞĒď ċĝĝęčēċĞēęĘ. 

A ėďėČďĜķĝ čęĘĘďčĞēęĘ ġēĞĒ ĞĒď ĝęčēďĞģ ĝĒċĖĖ ĞďĜėēĘċĞď ēĘ ċĘģęĘď ęĐ ĞĒď ĐęĖĖęġēĘđ 

ġċģĝ: - 

(ċ) Bģ čċĘčďĖĖċĞēęĘ ęĐ Ēēĝ/ĒďĜ ėďėČďĜĝĒēĚ Ďğď Ğę ĘęĘ-ĚċģėďĘĞ ęĐ ĝğČĝčĜēĚĞēęĘ. 

(Č) Bģ ġēĞĒĎĜċġċĖ/ĜďĝēđĘċĞēęĘ. 

(č) Bģ čęĘĠēčĞēęĘ Čģ ċ CęğĜĞ ęĐ Lċġ. 

(Ď) DďčĖċĜďĎ ċĝ ēĘĝęĖĠďĘĞ. 

 

 

11. RēđĒĞĝ, OČĖēđċĞēęĘĝ ċĘĎ ĚĜēĠēĖďđďĝ ęĐ ėďėČďĜĝ: 

DğĞēďĝ ċĘĎ üēđĒĞĝ ęĐ ÷ďėČďĜĝ: 1 

EċčĒ ėďėČďĜ ęĐ ĞĒď AĝĝęčēċĞēęĘ ĝĒċĖĖ Čď đęĠďĜĘďĎ Čģ ĞĒď Čģď-Ėċġĝ ęĐ ĞĒď 

AĝĝęčēċĞēęĘ. 2 

EċčĒ ċĚċĜĞėďĘĞ ĝĒċĖĖ ĒċĠď ęĘď ĠęĞēĘđ ĜēđĒĞ ęĘĖģ. 3 

þĒď ėďėČďĜ čċĘ ċğĞĒęĜēĤď Ēēĝ/ĒďĜ ĐċėēĖģ ėďėČďĜĝ Ğę ĜďĚĜďĝďĘĞ ĒēėĝďĖĐ/ĒďĜĝďĖĐ ēĘ ĞĒď 

ėďďĞēĘđĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ ċĘĎ Čď ďĖďčĞďĎ ęĜ ĝďĖďčĞďĎ ĐęĜ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď. 

4 

AĘģ ėďėČďĜ ġĒę ēĝ ğĘċČĖď Ğę ċĞĞďĘĎ ĞĒď ÷ďďĞēĘđ ęĐ ÷ďėČďĜĝ ėċģ ċğĞĒęĜēĤď Ēēĝ 

ĜďĚĜďĝďĘĞċĞēĠď Ğę ċĞĞďĘĎ ĞĒď ėďďĞēĘđ ęĘ Ēēĝ ČďĒċĖĐ 
6
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ýğčĒ ċğĞĒęĜēĤċĞēęĘ ĝĒċĖĖ Čď đēĠďĘ ēĘ ġĜēĞēĘđ Ğę ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ ęĜ HęĘęĜċĜģ 

ýďčĜďĞċĜģ ęĐ ĞĒď AĝĝęčēċĞēęĘ ČďĐęĜď ĞĒď čęėėďĘčďėďĘĞ ęĐ ĞĒď ėďďĞēĘđ. 5 

þĒď ėďėČďĜ ġĒę ēĝ ęĘ ĎďĐċğĖĞ ęĐ ĚċģēĘđ ėęĘĞĒĖģ ėċēĘĞďĘċĘčď čĒċĜđďĝ ĐęĜ ĞĒĜďď 

čęĘĝďčğĞēĠď ėęĘĞĒĝ ĝĒċĖĖ ĘęĞ Čď ċĖĖęġďĎ Ğę ċĞĞďĘĎ ĞĒď ėďďĞēĘđĝ ęĐ ĞĒď ÷ďėČďĜĝ ęĐ 

ĞĒď AĝĝęčēċĞēęĘ, čċĝĞ ĠęĞď ēĘ ĞĒď ėďďĞēĘđ ęĜ Čď đēĠďĘ ċĘ ęĚĚęĜĞğĘēĞģ Ğę ĜďĚĜďĝďĘĞ 

Ēēĝ / ĒďĜ čċĝď ČďĐęĜď ĞĒď CęėėēĞĞďď. 6 

þĒď ėďėČďĜ ēĘ ċĜĜďċĜĝ ĝĒċĖĖ Čď ĎďĘēďĎ ċččďĝĝ Ğę ċĖĖ ĞĒď čęėėęĘ ĐċčēĖēĞēďĝ ęĜ 

ċėďĘēĞēďĝ ĚĜęĠēĎďĎ ēĘ ĞĒď ČğēĖĎēĘđ. 7 

þĒď ėęĘĞĒĖģ ėċēĘĞďĘċĘčď čĒċĜđďĝ ĝĒċĖĖ Čď ĚċēĎ ęĘ ėęĘĞĒĖģ Čċĝēĝ ēĘ ċĎĠċĘčď 

HęġďĠďĜ, ėċēĘĞďĘċĘčď čĒċĜđďĝ ĝĒċĖĖ Čď ĚċēĎ ĐęĜ 3 ėęĘĞĒĝ ēĘ ċĎĠċĘčď ĜďĚĜďĝďĘĞēĘđ 2 

ėęĘĞĒĝ čĒċĜđďĝ ġĒēčĒ ġēĖĖ Čď ĕďĚĞ ċĝ ċĎĠċĘčď Ğę Čď ċĎĔğĝĞďĎ / ĜďĐğĘĎďĎ ġĒďĘ ĞĒď 

ėďėČďĜ čďċĝďĝ Ğę Čď ċ ėďėČďĜ ęĐ ĞĒď ċĝĝęčēċĞēęĘ; ċĘĎ ĞĒď čĒċĜđďĝ ĐęĜ ĞĒď čğĜĜďĘĞ 

ėęĘĞĒ 

þĒď ċėęğĘĞ ęĐ ĞĒď ėęĘĞĒĖģ ėċēĘĞďĘċĘčď čĒċĜđďĝ ĝĒċĖĖ Čď ĎďčēĎďĎ Čģ ĞĒď EĢďčğĞēĠď 

čęėėēĞĞďď ėďėČďĜĝ ĐĜęė Ğēėď Ğę Ğēėď 

8 

þĒď ėďėČďĜĝ ėğĝĞ Ěċģ ĞĒďēĜ ėęĘĞĒĖģ ėċēĘĞďĘċĘčď čĒċĜđďĝ Ğę ĞĒď AĝĝęčēċĞēęĘ ęĘ ęĜ 

ČďĐęĜď ĞĒď 10ĞĒ čċĖďĘĎċĜ Ďċģ ęĐ ďċčĒ ėęĘĞĒ ĐęĜ ĞĒď ėęĘĞĒ ēĘ ċĎĠċĘčď 

úċģėďĘĞĝ ėċĎď ċĐĞďĜ ĞĒď 10ĞĒ ĝĒċĖĖ ċĞĞĜċčĞ ċ ĖċĞď Đďď ęĐ üĝ.100/- (üğĚďďĝ ùĘď 

HğĘĎĜďĎ ęĘĖģ) ēĐ ĞĒď ėęĘĞĒĖģ ėċēĘĞďĘċĘčď čĒċĜđďĝ ċĜď ĚċēĎ ġēĞĒēĘ 7 čċĖďĘĎċĜ Ďċģĝ 

ĐĜęė ĞĒď Ďğď ĎċĞď 

ē.ď, ġēĞĒēĘ 17ĞĒ Ďċģ ęĐ ĞĒď ėęĘĞĒ 

FğĜĞĒďĜ Ğę ĞĒċĞ ċĘ ċĎĎēĞēęĘċĖ ĖċĞď Đďď ęĐ üĝ.200/- (üğĚďďĝ þġę HğĘĎĜďĎ üğĚďďĝ 

ęĘĖģ) ġēĖĖ Čď ĖďĠēďĎ ēĐ ĞĒď ėęĘĞĒĖģ ėċēĘĞďĘċĘčď čĒċĜđďĝ ċĜď ĘęĞ ĚċēĎ Čģ ĞĒď 17ĞĒ 

Ďċģ ęĐ ĞĒď ėęĘĞĒ. 9 

þĒď ėďėČďĜĝ ġĒę ċĜď ĞĒď ęġĘďĜĝ ęĐ ĞĒď ċĚċĜĞėďĘĞ ĝĒċĖĖ Čď ĚĜēėċĜēĖģ ĜďĝĚęĘĝēČĖď 

ĐęĜ ėċĕēĘđ ĞĒď ėęĘĞĒĖģ ėċēĘĞďĘċĘčď čĒċĜđďĝ Ğę ĞĒď AĝĝęčēċĞēęĘ. 10 

þĒď ėďėČďĜĝ ĝĒċĖĖ ēĘĐęĜė ĞĒď ċĝĝęčēċĞēęĘ ČďĐęĜď ĞĒďģ ĖďĞ ęğĞ ĞĒďēĜ ċĚċĜĞėďĘĞ ċĘĎ 

ĝğČėēĞ ĞĒď þďĘċĘĞ üďĝēĎďĘĞ ĎďĞċēĖĝ ĐęĜė ċĘĎ ĝĒċĖĖ đďĞ ċ Ķøę ęČĔďčĞēęĘķ ĖďĞĞďĜ ĐĜęė 

ĞĒď AĝĝęčēċĞēęĘ. 11 

þĒď ĞďĘċĘĞ ĝĒċĖĖ Čď ĎğĞģ ČęğĘĎ Ğę ċČēĎď Čģ ĞĒď ĜğĖďĝ ċĘĎ Čģď Ėċġĝ ęĐ ĞĒď 
7
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AĝĝęčēċĞēęĘ. 12 

IĘ ĞĒď ďĠďĘĞ ęĐ ċ ĚĜęčĖċēėďĎ ĎďĐċğĖĞďĜ ġĒę čęĘĞēĘğďĝ Ğę ĎďĐċğĖĞ ēĘ ĞĒď ĚċģėďĘĞ ęĐ 

ėęĘĞĒĖģ ėċēĘĞďĘċĘčď čĒċĜđďĝ / ęĞĒďĜ čĒċĜđďĝ, ĞĒď EĢďčğĞēĠď čęėėēĞĞďď ęĐ ĞĒď 

AĝĝęčēċĞēęĘ ėċģ Ğċĕď ĝğčĒ ċčĞēęĘ ċĝ ėċģ Čď ĜďěğēĜďĎ ċđċēĘĝĞ ĞĒď ėďėČďĜ ġĒēčĒ 

ėċģ ēĘčĖğĎď ĝĞęĚĚċđď ęĐ ĐċčēĖēĞēďĝ, ġċĞďĜ ċĘĎ ĝę ęĘ. 13 

þĒď ėďėČďĜĝ ĝĒċĖĖ Čď ĜďĝĚęĘĝēČĖď ĐęĜ ĚĜęĚďĜ čęĘĎğčĞ, ČďĒċĠēęĜ, ċĘĎ ęČĝďĜĠċĘčď ęĐ 

Bģď-Ėċġĝ ċĘĎ üğĖďĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ Čģ ĞĒďēĜ ĐċėēĖģ ėďėČďĜĝ, ĠēĝēĞęĜĝ, đğďĝĞĝ, 

ĜďĚĜďĝďĘĞċĞēĠďĝ, ċđďĘĞĝ, ĝďĜĠċĘĞĝ, ĎĜēĠďĜĝ ċĘĎ ęĞĒďĜ ĚďĜĝęĘċĖ ĝĞċĐĐ. 14 

þĒď ėďėČďĜĝ ĝĒċĖĖ Čď ĜďĝĚęĘĝēČĖď ĐęĜ ĞċĕēĘđ čċĜď ęĐ ĞĒď ďĘĠēĜęĘėďĘĞ ċĘĎ ĝĞĜēĠď 

ĞęġċĜĎĝ ĝċĠēĘđ ďĘďĜđģ ēĘ ċĘĎ ċĜęğĘĎ ĞĒď čęėėęĘ ċĜďċĝ ęĐ ĞĒď ČğēĖĎēĘđ. 15 

øę ėďėČďĜ čċĘ čĒċĘđď ĞĒď ĝĞĜğčĞğĜď ęĜ čęĖęğĜ ęĐ ĞĒď ĚċēĘĞēĘđĝ ęĐ ĞĒď ďĢĞďĜēęĜ 

ġċĖĖĝ, ĝĞċēĜ čċĝď ċĜďċ, đĜēĖĖĝ, ġēĘĎęġ ĐĜċėďĝ ęĜ ċĘģ ęĞĒďĜ ĐēĢĞğĜďĝ ĚĜďĠēęğĝĖģ ĚĜęĠēĎďĎ 

ĚďĜ ĞĒď ęĜēđēĘċĖ ĎďĝēđĘ ġĒēčĒ ėēđĒĞ ċĐĐďčĞ ĞĒď ċďĝĞĒďĞēčĝ / ďĖďĠċĞēęĘ ęĐ ĞĒď ČğēĖĎēĘđ 

čęėĚĖďĢ. 16 

AĖĖ ėďėČďĜĝ ĝĒċĖĖ Ğċĕď ĚĜēęĜ ċĚĚĜęĠċĖ ēĘ ġĜēĞēĘđ ĐĜęė ĞĒď EC ĐęĜ ėċĕēĘđ ċĘģ 

ĝĞĜğčĞğĜċĖ čĒċĘđďĝ ēĘĝēĎď ĞĒďēĜ ċĚċĜĞėďĘĞ ęĜ čċĜĜģēĘđ ęğĞ čęĘĝĞĜğčĞēęĘ ġēĞĒ ČĜēčĕĝ ęĜ 

ĜďėęĠċĖ ęĐ ČĜēčĕĝ ĐĜęė ĞĒď ďĢēĝĞēĘđ ĝĞĜğčĞğĜď ċĘĎ ĝĒċĖĖ ċĖĝę ďĘĝğĜď ĞĒċĞ ĞĒď ĝğĚďĜ 

ĝĞĜğčĞğĜď ęĐ ĞĒď ČğēĖĎēĘđ ēĝ ĘęĞ ĎċėċđďĎ ęĜ ċĐĐďčĞďĎ Čģ ĝğčĒ čęĘĝĞĜğčĞēęĘ. 17 

AĘģ ĚĖğėČēĘđ Ėďċĕċđď ēĝĝğďĝ ēĘĝēĎď ĞĒď ċĚċĜĞėďĘĞĝ ċĜď Ğę Čď ĎďċĖĞ ġēĞĒ Čģ ĞĒď 

ĜďĝĚďčĞēĠď ĜďĝēĎďĘĞ ęġĘďĜĝ ēĘĎďĚďĘĎďĘĞĖģ ęĜ, ġēĞĒ ĞĒď ĒďĖĚ ęĐ ĞĒď AĝĝęčēċĞēęĘ 

þĒď ġęĜĕ ēĘĠęĖĠďĎ ġēĖĖ Čď ċĝĝďĝĝďĎ Čģ ĞĒď AĝĝęčēċĞēęĘ ČċĝďĎ ęĘ ĚĜēęĜēĞģ ċĘĎ ĞĒď 

ĜďčĞēĐēčċĞēęĘ ĚĜęčďĝĝ ġēĖĖ Čď ĜďčęėėďĘĎďĎ/ĞċĕďĘ ğĚ ďēĞĒďĜ ċĞ ĞĒď čęĝĞ ęĐ ĞĒď 

AĝĝęčēċĞēęĘ ġĒďĜď ĞĒď čęėėęĘ ċĜďċĝ ċĜď ēĘĠęĖĠďĎ ċĘĎ ĐęĜ ġęĜĕ ĎęĘď ēĘĝēĎď ĞĒď 

ēĘĎēĠēĎğċĖ ĐĖċĞ, ĞĒď čęĝĞ ĝĒċĖĖ Čď ČęĜĘď Čģ ĞĒď ęġĘďĜĝ. 18 

IĞ ġēĖĖ Čď ĞĒď ĜďĝĚęĘĝēČēĖēĞģ ęĐ ďĠďĜģ ĜďĝēĎďĘĞ ęĐ ĞĒď AĝĝęčēċĞēęĘ Ğę čę-ęĚďĜċĞď ġēĞĒ 

ĞĒď ęĐĐēčď ČďċĜďĜĝ ēĘ ĞĒď čęĘĎğčĞ ęĐ ĞĒď ČğĝēĘďĝĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ ĐęĜ ĞĒď ĚĜęĚďĜ 

ğĚĕďďĚ ęĐ ĞĒď ĚĜďėēĝďĝ ċĘĎ ĐęĜ ĚĜęėęĞēĘđ ĒċĜėęĘģ. 19 

þĒďĝď Bģď Ėċġĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ ċĜď Ğę Čď ĞĜďċĞďĎ ċĝ đğēĎďĖēĘďĝ Ğę ėċēĘĞċēĘ ĞĒď 

ČğēĖĎēĘđĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ ēĘ ėęĜď ċ ĠďĜģ ďĐĐďčĞēĠď ėċĘĘďĜ 

AĘģ ċĎĎēĞēęĘĝ ęĜ ĎďĖďĞēęĘĝ Ğę ĞĒď ÷ďėęĜċĘĎğė ęĐ AĝĝęčēċĞēęĘ ęĜ ĞĒď Bģď Lċġĝ čċĘ 

ęĘĖģ Čď ėċĎď ēĘ ĞĒď GďĘďĜċĖ BęĎģ ėďďĞēĘđ ęĐ ĞĒď AĝĝęčēċĞēęĘ ġēĞĒ ĞĒď ċĚĚĜęĠċĖ ęĐ 
â
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ċ 3/4ĞĒ ėċĔęĜēĞģ ęĐ ĞĒď ėďėČďĜĝ ĚĜďĝďĘĞ. 20 

DďĖċģ ēĘ ĞĒď ĚċģėďĘĞ ęĐ CęĜĚğĝ ĐğĘĎ ęĜ ċĘģ ęĞĒďĜ čĒċĜđďĝ ęĞĒďĜ ĞĒċĘ ėęĘĞĒĖģ 

ėċēĘĞďĘċĘčď Ğę ċĝĝęčēċĞēęĘ ĝĒċĖĖ ċĞĞĜċčĞ ĚďĘċĖ ēĘĞďĜďĝĞ ċĞ ĞĒď ĜċĞď ęĐ 21% ĚďĜ ċĘĘğė 

čċĖčğĖċĞďĎ ęĘ ĎċēĖģ Čċĝēĝ. 21 

AĘģ ėďėČďĜ ġēĞĒ ċĜĜďċĜĝ ęĐ ĚċģėďĘĞĝ Ďğď Ğę ĞĒď AĝĝęčēċĞēęĘ ĐęĜ ėęĜď ĞĒċĘ 90 

Ďċģĝ ĝĒċĖĖ Čď ĎēĝěğċĖēĐēďĎ Ğę Čď ċ ÷ďėČďĜ ęĐ ĞĒď AĝĝęčēċĞēęĘ. 22 

þĒď ĎēĝěğċĖēĐēďĎ ėďėČďĜ ĝĒċĖĖ ĘęĞ Čď ďĘĞēĞĖďĎ Ğę ĚċĜĞēčēĚċĞď ēĘ ĞĒď ėďďĞēĘđĝ ęĐ ĞĒď 

AĝĝęčēċĞēęĘ ċĘĎ ġęğĖĎ Čď ĎēĝěğċĖēĐēďĎ Ğę ĠęĞď ēĘ ĞĒď ėďďĞēĘđĝ. 23 

þĒď ĎēĝěğċĖēĐēďĎ ėďėČďĜ ĝĒċĖĖ ĘęĞ Čď ďĘĞēĞĖďĎ Ğę čęĘĞďĝĞ ċĘģ ďĖďčĞēęĘ ĐęĜ ĞĒď ĚęĝĞ ęĐ 

ùĐĐēčď ČďċĜďĜĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ, ēĐ Ēď / ĝĒď ēĝ ēĘ ċĜĜďċĜĝ ęĐ ċĘģ ĝğė Ďğď ĐĜęė 

Ēēė / ĒďĜ ēĘ ĜďĝĚďčĞ ęĐ Ēēĝ / ĒďĜ čęĘĞĜēČğĞēęĘ ĐęĜ ėċēĘĞďĘċĘčď ęĜ ęĞĒďĜ čęėėęĘ 

ďĢĚďĘĝďĝ, ĐęĜ ėęĜď ĞĒċĘ 60 Ďċģĝ ċĝ ęĘ ĞĒď ĖċĝĞ Ďċģ ęĐ ĞĒď ģďċĜ ĚĜďčďĎēĘđ ĞĒď 

ģďċĜ ēĘ ġĒēčĒ ĞĒď ďĖďčĞēęĘ Ğę ĞĒď ďĢďčğĞēĠď čęėėēĞĞďď ġęğĖĎ Ğċĕď ĚĖċčď. 24 

þĒď ĎēĝěğċĖēĐēďĎ ėďėČďĜ ċĘĎ Ēēĝ / ĒďĜ ĐċėēĖģ ċĘĎ đğďĝĞ, ĝďĜĠċĘĞĝ ċĘĎ ęĞĒďĜĝ ĝĒċĖĖ 

ĘęĞ Čď ďĘĞēĞĖďĎ Ğę ğĝď ċĘģ ęĐ ĞĒď čęėėęĘ ĐċčēĖēĞēďĝ ċĝ ėċģ Čď ĎďčēĎďĎ Čģ ĞĒď 

AĝĝęčēċĞēęĘ. 25 

þĒď AĝĝęčēċĞēęĘ čċĘ ēĘēĞēċĞď ĘďčďĝĝċĜģ (ĖďđċĖ) ċčĞēęĘ Ğę ĝĞęĚ ğĝċđď ęĐ ċĘģ ęĐ ĞĒď 

ċėďĘēĞēďĝ Ğę ĞĒď ėďėČďĜ ċĘĎ Ēēĝ / ĒďĜ ĐċėēĖģ ċĘĎ ęĞĒďĜĝ ĝğčĒ ċĝ đğďĝĞĝ ęĜ 

ĝďĜĠċĘĞĝ ĞēĖĖ ĞĒď ċĜĜďċĜĝ ęĜ ċĘģ Ďğďĝ ęĜ ċĘģ čęĘĞĜēČğĞēęĘ ĚċģċČĖď Čģ Ēēė/ĒďĜ ēĝ ĚċēĎ 

ĐğĖĖģ Ğę ĞĒď ċĝĝęčēċĞēęĘ.  

 

12. TĜċĘĝċčĞēęĘ ęĐ BğĝĝēĘďĝĝ: 

þĜċĘĝċčĞēęĘĝ ęĐ ĞĒď ČğĝēĘďĝĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ: 1 

þĒď Ďċģ Ğę Ďċģ ĞĜċĘĝċčĞēęĘĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ ĝĒċĖĖ Čď čċĜĜēďĎ ęğĞ ĞĒĜęğđĒ ĞĒď 

ùĐĐēčď BďċĜďĜĝ ċĘĎ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď ėďėČďĜĝ ĎğĖģ ďĖďčĞďĎ Čģ ĞĒď ėďėČďĜĝ 

ęĐ ĞĒď AĝĝęčēċĞēęĘ. 2 

þĒď EĢďčğĞēĠď CęėėēĞĞďď Ēċĝ ĞĒď ĚęġďĜ Ğę ċĚĚęēĘĞ ĞĒď ĝĞċĐĐ ĐęĜ čċĜĜģēĘđ ęğĞ ĞĒď 

Ďċģ Ğę Ďċģ ġęĜĕ ęĐ ĞĒď AĝĝęčēċĞēęĘ ċĘĎ Ğę ĐĜċėď ĞĒď ĝďĜĠēčď ĜğĖďĝ, ĐēĢ ĞĒď Ěċģ ċĘĎ 

ęĞĒďĜ ČďĘďĐēĞĝ ĐęĜ ĝğčĒ ĝĞċĐĐ. 3 

A ČċĘĕ ċččęğĘĞ ēĘ ĞĒď Ęċėď ęĐ ĞĒď AĝĝęčēċĞēęĘ ĝĒċĖĖ Čď ęĚďĘďĎ ēĘ ĞĒď ĖęčċĖēĞģ 

ġĒēčĒ ĝĒċĖĖ Čď ęĚďĜċĞďĎ ĔęēĘĞĖģ Čģ ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ, ĞĒď HęĘęĜċĜģ ýďčĜďĞċĜģ, 
ã
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ċĘĎ ĞĒď HęĘęĜċĜģ þĜďċĝğĜďĜ (ġēĞĒ Ğġę ĝēđĘċĞęĜēďĝ), ġĒďĜďēĘ, ĞĒď HęĘęĜċĜģ þĜďċĝğĜďĜ 

ĝĒċĖĖ ĝēđĘ ēĘ ċĖĖ ĞĒď čĒďěğďĝ ċĖęĘđ ġēĞĒ ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ ęĜ HęĘęĜċĜģ 

ýďčĜďĞċĜģ 

IĘ ĞĒď ċČĝďĘčď ęĐ ĞĒď HęĘęĜċĜģ ýďčĜďĞċĜģ ęĜ ĞĒď HęĘęĜċĜģ þĜďċĝğĜďĜ, ĞĒď AĎĎēĞēęĘċĖ 

HęĘęĜċĜģ ýďčĜďĞċĜģ ęĜ ĞĒď AĎĎēĞēęĘċĖ HęĘęĜċĜģ þĜďċĝğĜďĜ ĝĒċĖĖ ċčĞ ęĘ ĞĒďēĜ ČďĒċĖĐ 

ċĘĎ ġēĖĖ Čď ďėĚęġďĜďĎ Ğę ĝēđĘ čĒďěğďĝ ċĖęĘđ ġēĞĒ ĞĒď ęĞĒďĜ ċğĞĒęĜēĤďĎ ĝēđĘċĞęĜēďĝ. 

þĒď HęĘęĜċĜģ þĜďċĝğĜďĜ ĝĒċĖĖ Čď ĜďĝĚęĘĝēČĖď ĐęĜ ċĖĖ ĞĒď ĚċģėďĘĞĝ ėċĎď ęĘ ČďĒċĖĐ ęĐ 

ĞĒď AĝĝęčēċĞēęĘ. 4 

þĒď AĝĝęčēċĞēęĘ ĝĒċĖĖ ĒċĠď ēĞĝ ĖďĞĞďĜ ĒďċĎĝ ċĘĎ ċ čęėėęĘ ĝďċĖ ġĒēčĒ ĝĒċĖĖ Čď ēĘ 

ĞĒď čğĝĞęĎģ ęĐ ĞĒď HęĘęĜċĜģ ýďčĜďĞċĜģ ċĘĎ ĝĒċĖĖ Čď ğĝďĎ ğĘĎďĜ ĞĒď ċğĞĒęĜēĞģ ęĐ ċ 

ĜďĝęĖğĞēęĘ ęĐ ĞĒď EĢďčğĞēĠď čęėėēĞĞďď ċĘĎ ďĠďĜģ ĎďďĎ ęĐ ēĘĝĞĜğėďĘĞ Ğę ġĒēčĒ ĝďċĖ ēĝ 

ċĐĐēĢďĎ ĝĒċĖĖ Čď ċĞĞďĝĞďĎ ĐęĜ ęĜ ęĘ ČďĒċĖĐ ęĐ ĞĒď ċĝĝęčēċĞēęĘ Čģ Ğġę ęĐ ĞĒď ĚĜēĘčēĚċĖ 

ęĐĐēčďĜĝ ęĜ ċĘģ ęĞĒďĜ ĚďĜĝęĘ ċğĞĒęĜēĤďĎ Čģ ĞĒď AĝĝęčēċĞēęĘ.  

 

13. EĢďčğĞēĠď čęėėēĞĞďď: 

EĢďčğĞēĠď CęėėēĞĞďď ċĘĎ úĜēĘčēĚċĖ ùĐĐēčďĜĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ: ċ) þĒď ċĐĐċēĜĝ ęĐ ĞĒď 

AĝĝęčēċĞēęĘ ĝĒċĖĖ Čď ėċĘċđďĎ Čģ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď ĎğĖģ ďĖďčĞďĎ Čģ ĞĒď 

ėďėČďĜĝ ēĘ ĞĒď GďĘďĜċĖ BęĎģ ėďďĞēĘđ. b) The Executive Committee may co-opt 
additional members to fill up vacancies caused due to death or resignation of the 
Committee members or the other office bearers whose term shall be till the next 
Annual General Meeting of the members c) The Executive Committee members shall 
be collectively responsible for the management of the Association. Meetings of the 
Executive Committee: a) Meetings of the Executive Committee shall be held at least 
once in every three months or whenever the Honorary President or Honorary 
Secretary decide to call a meeting to discuss any issue 

øęĞēčď ęĐ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď ėďďĞēĘđ ĝĒċĖĖ Čď đēĠďĘ Ğę ĞĒď CęėėēĞĞďď 

ėďėČďĜĝ ċĞ ĖďċĝĞ 3 (ĞĒĜďď) Ďċģĝ ĚĜēęĜ Ğę ĞĒď ėďďĞēĘđ Č) þĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ 

ĝĒċĖĖ ĚĜďĝēĎď ęĠďĜ ċĖĖ ĞĒď ėďďĞēĘđĝ ęĐ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď ęĐ ĞĒď AĝĝęčēċĞēęĘ 

ċĘĎ ēĘ čċĝď ęĐ ċČĝďĘčď ęĐ ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ, ĞĒď Āēčď-HęĘęĜċĜģ úĜďĝēĎďĘĞ ęĜ 

HęĘęĜċĜģ ýďčĜďĞċĜģ ĝĒċĖĖ ĚĜďĝēĎď ęĠďĜ ĞĒď ėďďĞēĘđ ċĘĎ ĞĒďĜď ĝĒċĖĖ Čď ċ ěğęĜğė ęĐ 

ėēĘēėğė 5 (ĐēĠď) ėďėČďĜĝ ġĒę ĝĒċĖĖ Čď ĚĜďĝďĘĞ ĐęĜ čęĘĎğčĞēĘđ ĞĒď ėďďĞēĘđ č) 

āĒēĖď ĞċĕēĘđ ĎďčēĝēęĘĝ ęĘ ĝğČĔďčĞĝ ČĜęğđĒĞ ēĘ ĐęĜ ĎēĝčğĝĝēęĘĝ, ēĐ ċĘģ ĎēĐĐďĜďĘčďĝ ęĐ 
10
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ęĚēĘēęĘ ċĜēĝďĝ ċėęĘđĝĞ ĞĒď čęėėēĞĞďď ėďėČďĜĝ ĚĜďĝďĘĞ ĞĒċĞ čċĘĘęĞ Čď ĜďĝęĖĠďĎ Čģ 

ċ ėċĔęĜēĞģ ĠęĞď, ĞĒď ĚĜďĝēĎēĘđ ęĐĐēčďĜ ĝĒċĖĖ ĒċĠď ċ čċĝĞēĘđ ĠęĞď, ċĘĎ ĎďčēĝēęĘ ĞċĕďĘ 

ęĘ ĞĒęĝď ĖēĘďĝ ĝĒċĖĖ Čď ČēĘĎēĘđ ęĘ ċĖĖ ėďėČďĜĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ.úęġďĜĝ ċĘĎ 

ĐğĘčĞēęĘĝ ęĐ ĞĒď úĜēĘčēĚċĖ ùĐĐēčďĜĝ ċĘĎ EĢďčğĞēĠď CęėėēĞĞďď ėďėČďĜĝ: A.HęĘęĜċĜģ 

úĜďĝēĎďĘĞ: ċ) þĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ ĝĒċĖĖ Čď ĞĒď ĒďċĎ ęĐ ĞĒď AþAùA Č) Hď/ýĒď 

ĝĒċĖĖ ĚĜďĝēĎď ęĠďĜ ċĖĖ ĞĒď ėďďĞēĘđĝ ęĐ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď ċĝ ġďĖĖ ċĝ ĞĒď 

GďĘďĜċĖ BęĎģ ėďďĞēĘđĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ č) Hď/ýĒď ĝĒċĖĖ Čď ĞĒď Ďď-ĐċčĞę čĒċēĜėċĘ 

ęĐ ċĖĖ ĝğČ čęėėēĞĞďďĝ čęĘĝĞēĞğĞďĎ Čģ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď ĐęĜ ĞĒď ĝėęęĞĒ 

ċĎėēĘēĝĞĜċĞēęĘ ęĐ ĞĒď ċĐĐċēĜĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ Ď) Hď/ýĒď ĝĒċĖĖ ĒċĠď ĚęġďĜĝ Ğę 

ċğĞĒęĜēĤď ċĘģ ğĜđďĘĞ ďĢĚďĘĎēĞğĜď ĜďĖċĞēĘđ Ğę ĞĒď ėċēĘĞďĘċĘčď ċĘĎ ğĚĕďďĚ ęĐ ĞĒď 

ĚĜďėēĝďĝ ğĚ Ğę üĝ 

1,00,000/- 

B.HęĘęĜċĜģ Āēčď úĜďĝēĎďĘĞ: ċ) IĘ ĞĒď ċČĝďĘčď ęĐ ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ, ĞĒď 

HęĘęĜċĜģ Āēčď úĜďĝēĎďĘĞ ĝĒċĖĖ ďĢďĜčēĝď ċĖĖ ĞĒď ĚęġďĜĝ ęĐ ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ Č) 

Hď/ýĒď ĝĒċĖĖ ċĝĝēĝĞ ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ ēĘ ĞĒď čęĘĎğčĞ ęĐ ėďďĞēĘđĝ ċĘĎ ēĘ ĞĒď 

ĜğĘĘēĘđ ęĐ ĞĒď ċĐĐċēĜĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ 

C.HęĘęĜċĜģ ýďčĜďĞċĜģ: ċ) þĒď HęĘęĜċĜģ ýďčĜďĞċĜģ ĝĒċĖĖ Čď ĜďĝĚęĘĝēČĖď ĐęĜ ĞĒď Ďċģ Ğę 

Ďċģ ċĎėēĘēĝĞĜċĞēęĘ ęĐ ĞĒď AĝĝęčēċĞēęĘ ċĘĎ ĝĒċĖĖ čċĜĜģ ęğĞ ċĖĖ čęĜĜďĝĚęĘĎďĘčď ęĘ 

ČďĒċĖĐ ęĐ ĞĒď AĝĝęčēċĞēęĘ Č) Hď/ýĒď ĝĒċĖĖ Čď ĞĒď ċğĞĒęĜēĤďĎ ýĚęĕďĝėċĘ ęĐ ĞĒď 

AĝĝęčēċĞēęĘ č) Hď/ýĒď ĝĒċĖĖ ēĝĝğď ĘęĞēčď ęĐ ĞĒď ėďďĞēĘđĝ ċĘĎ ĝĒċĖĖ ėċēĘĞċēĘ ĞĒď 

÷ēĘğĞďĝ ĞĒďĜďęĐ ċĘĎ čēĜčğĖċĞď ĞĒď čęĚģ ęĐ ĞĒď ÷ēĘğĞďĝ ęĐ ĞĒď ÷ďďĞēĘđĝ Ğę ċĖĖ ĞĒď 

čęĘčďĜĘďĎ ėďėČďĜĝ Ď) Hď/ýĒď ĝĒċĖĖ ċĝĝēĝĞ ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ ēĘ ĞĒď ĎēĝčĒċĜđď 

ęĐ Ēēĝ ĐğĘčĞēęĘĝ ċĘĎ čċĜĜģ ęğĞ ĝğčĒ ċĎĎēĞēęĘċĖ ĎğĞēďĝ ċĘĎ ĐğĘčĞēęĘĝ ċĝĝēđĘďĎ Ğę Ēēė 

Čģ ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ ċĘĎ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď ď) þĒď HęĘęĜċĜģ ýďčĜďĞċĜģ 

čċĘ ĝĚďĘĎ ğĚ Ğę üĝ 

50,000/- ĞęġċĜĎĝ ċĘģ ğĜđďĘĞ ďĢĚďĘĎēĞğĜď ĜďĖċĞēĘđ Ğę ĞĒď ğĚĕďďĚ ęĐ ĞĒď ĚĜďėēĝďĝ Đ) 

þĒď HęĘęĜċĜģ ýďčĜďĞċĜģ ĝĒċĖĖ Čď ĜďĝĚęĘĝēČĖď ĐęĜ ĞĒď ğĚĕďďĚ ęĐ ĞĒď ċĝĝďĞĝ ęĐ ĞĒď 

AĝĝęčēċĞēęĘ ēĘ ċ ĚĜęĚďĜ čęĘĎēĞēęĘ ċĘĎ ĐęĜ ėċēĘĞďĘċĘčď ęĐ ċĚĚĜęĚĜēċĞď ĜďčęĜĎ ęĐ ĞĒď 

AĝĝďĞĝ đ) Hď/ýĒď ĝĒċĖĖ Čď ĔęēĘĞĖģ ĜďĝĚęĘĝēČĖď ċĖęĘđ ġēĞĒ ĞĒď HęĘęĜċĜģ þĜďċĝğĜďĜ ĐęĜ 

ĝğČėēĝĝēęĘ ęĐ üďĞğĜĘĝ ċĘĎ ęĞĒďĜ ĎęčğėďĘĞĝ Ğę ĞĒď AğĞĒęĜēĞēďĝ Ėēĕď ĞĒď üďđēĝĞĜċĜ ęĐ 

CęęĚďĜċĞēĠď ýęčēďĞģ, þċĢ ċğĞĒęĜēĞēďĝ, ċĘĎ ĞĒď Ėēĕď 
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D.AĎĎēĞēęĘċĖ HęĘęĜċĜģ ýďčĜďĞċĜģ: ċ) Hď/ýĒď ĝĒċĖĖ ċĝĝēĝĞ ĞĒď HęĘęĜċĜģ ýďčĜďĞċĜģ ēĘ Ēēĝ 

ċčĞēĠēĞēďĝ ċĘĎ ĝĒċĖĖ ĚďĜĐęĜė ĞĒď ĐğĘčĞēęĘĝ ęĐ ĞĒď HęĘęĜċĜģ ýďčĜďĞċĜģ ēĘ Ēēĝ ċČĝďĘčď 

ēĘ čęĘĝğĖĞċĞēęĘ ġēĞĒ ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ Č) Hď/ýĒď ĝĒċĖĖ Čď ęĘď ęĐ ĞĒď 

ĝēđĘċĞęĜēďĝ ċğĞĒęĜēĤďĎ Ğę ĝēđĘ čĒďěğďĝ ēĘ ĞĒď ċČĝďĘčď ęĐ ĞĒď HęĘęĜċĜģ ýďčĜďĞċĜģ. 

E.HęĘęĜċĜģ þĜďċĝğĜďĜ: ċ) þĒď HęĘęĜċĜģ þĜďċĝğĜďĜ ĝĒċĖĖ čęĖĖďčĞ ĝğČĝčĜēĚĞēęĘĝ, 

ĎęĘċĞēęĘĝ, ėċēĘĞďĘċĘčď čĒċĜđďĝ ċĘĎ ęĞĒďĜ Ďğďĝ Ğę ĞĒď AĝĝęčēċĞēęĘ ċĘĎ ĝĒċĖĖ ēĝĝğď 

ĜďčďēĚĞĝ ĐęĜ ĞĒď ĝċėď Č) Hď/ýĒď ĝĒċĖĖ Čď ċĘ ċğĞĒęĜēĤďĎ ĝēđĘċĞęĜģ Ğę ĝēđĘ čĒďěğďĝ 

ĔęēĘĞĖģ ġēĞĒ ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ ċĘĎ HęĘęĜċĜģ ýďčĜďĞċĜģ č) Hď/ýĒď ĝĒċĖĖ Čď 

ĜďĝĚęĘĝēČĖď ĐęĜ ĎēĝČğĜĝďėďĘĞ ęĐ ĚċģėďĘĞĝ Ğę ĠċĜēęğĝ ĚċĜĞēďĝ ĎğĖģ ċğĞĒęĜēĤďĎ Čģ ĞĒď 

HęĘęĜċĜģ úĜďĝēĎďĘĞ ęĜ ĞĒď HęĘęĜċĜģ ýďčĜďĞċĜģ ċĘĎ ĝĒċĖĖ Ğċĕď ĚĜęĚďĜ ĠęğčĒďĜĝ ċĘĎ 

ĝğĚĚęĜĞēĘđ ĎęčğėďĘĞĝ ĐęĜ ĞĒď ĚċģėďĘĞĝ ėċĎď Ď) Hď/ýĒď ĝĒċĖĖ ĕďďĚ ċ ĎďĞċēĖďĎ 

ċččęğĘĞ ęĐ ĞĒď ĜďčďēĚĞĝ ċĘĎ ĚċģėďĘĞĝ ċĘĎ ĕďďĚ ĝğčĒ Čęęĕĝ ęĐ ċččęğĘĞĝ ċĝ ĜďěğēĜďĎ 

Čģ Lċġ Ğę ĜďčęĜĎ ĞĒď ēĘčęėď ċĘĎ ďĢĚďĘĎēĞğĜď ċĘĎ ċĝĝďĞĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ ď) 

Hď/ýĒď ĝĒċĖĖ ĝğČėēĞ Ğę ĞĒď EĢďčğĞēĠď CęėėēĞĞďď ēĘ ēĞĝ ėďďĞēĘđĝ ċĘ ċČĝĞĜċčĞ ęĐ ĞĒď 

ĝĞċĞďėďĘĞ ęĐ ĜďčďēĚĞĝ ċĘĎ ĚċģėďĘĞĝ ċĘĎ ęĞĒďĜ ĚċĜĞēčğĖċĜĝ ĝğčĒ ċĝ ĎďĐċğĖĞďĜĝ ēĘ 

ĚċģėďĘĞ ęĐ Ďğďĝ, ċĝ ėċģ Čď ĜďěğēĜďĎ Čģ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď Đ) Hď/ýĒď ĝĒċĖĖ 

ėċēĘĞċēĘ ċĘ IėĚĜďĝĞ CċĝĒ ĐęĜ ėďďĞēĘđ ĞĒď Ďċģ Ğę Ďċģ ďĢĚďĘĎēĞğĜď ċĝ ĚďĜ ĖēėēĞĝ 

ĝċĘčĞēęĘďĎ Čģ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď đ) Hď/ýĒď ĝĒċĖĖ ĎďĚęĝēĞ ēĘĞę ĞĒď BċĘĕ ġēĞĒ 

ġĒęė ĞĒď AĝĝęčēċĞēęĘ ėċēĘĞċēĘĝ ēĞĝ AččęğĘĞĝ, ċĖĖ čęĖĖďčĞēęĘĝ ėċĎď ġēĞĒēĘ ċ 

ĜďċĝęĘċČĖď Ğēėď ċĘĎ ĝĒċĖĖ ĔğĎēčēęğĝĖģ ēĘĠďĝĞ ĞĒď ĝğĜĚĖğĝ ĐğĘĎĝ ċĘĎ CęĜĚğĝ ĐğĘĎĝ ęĐ 

ĞĒď AĝĝęčēċĞēęĘ ēĘ FēĢďĎ DďĚęĝēĞĝ ġēĞĒ BċĘĕĝ ċĝ ċĚĚĜęĠďĎ Čģ ĞĒď EĢďčğĞēĠď 

CęėėēĞĞďď Ē) Hď/ýĒď ĝĒċĖĖ Čď ĞĒď čğĝĞęĎēċĘ ęĐ ĞĒď CĒďěğď Bęęĕ, úċĝĝ Bęęĕ ċĘĎ 

ęĞĒďĜ ĎęčğėďĘĞĝ ĝğčĒ ċĝ FēĢďĎ DďĚęĝēĞ üďčďēĚĞĝ ċĘĎ ęĞĒďĜ ĚċĚďĜĝ ĜďĖċĞēĘđ Ğę ĞĒď 

ęĚďĜċĞēęĘ ęĐ ĞĒď BċĘĕ ċččęğĘĞĝ ē) Hď/ýĒď ĝĒċĖĖ ĚďĜēęĎēčċĖĖģ ĜďčęĘčēĖď ĞĒď BċĘĕ ċĘĎ 

ęĞĒďĜ AččęğĘĞĝ ċĘĎ ĐęĖĖęġ ğĚ ĞĒď ċĜĜďċĜĝ ęĐ Ďğďĝ ĐĜęė ĞĒď ėďėČďĜĝ ċĘĎ čĖďċĜċĘčď 

ęĐ čĒďěğďĝ ĎďĚęĝēĞďĎ ēĘĞę ĞĒď BċĘĕ Ĕ) Hď/ýĒď ĝĒċĖĖ ĝğČėēĞ Ğę ĞĒď AğĎēĞęĜĝ ęĐ ĞĒď 

AĝĝęčēċĞēęĘ ċĖĖ ĞĒď Bęęĕĝ, ĠęğčĒďĜĝ ċĘĎ ęĞĒďĜ ĎęčğėďĘĞĝ ĜďěğēĜďĎ ĐęĜ ċğĎēĞ ċĘĎ 

ĐċčēĖēĞċĞď ĞĒď ĝėęęĞĒ čęĘĎğčĞ ęĐ AğĎēĞ ċĘĎ ĚĜďĚċĜċĞēęĘ ęĐ ĐēĘċĖ ċččęğĘĞĝ ęĐ ĞĒď 

AĝĝęčēċĞēęĘ Ğę Čď ĚĜďĝďĘĞďĎ Ğę ĞĒď GďĘďĜċĖ BęĎģ ęĐ ėďėČďĜĝ ēĘ ĞĒď AĘĘğċĖ GďĘďĜċĖ 

BęĎģ ÷ďďĞēĘđ ĕ) Hď/ýĒď ĝĒċĖĖ Čď ĔęēĘĞĖģ ĜďĝĚęĘĝēČĖď ġēĞĒ ĞĒď HęĘęĜċĜģ ýďčĜďĞċĜģ ĐęĜ 

ĐēĖēĘđ ęĐ ĜďĞğĜĘĝ ġēĞĒ ĞĒď AğĞĒęĜēĞēďĝ ĝğčĒ ċĝ üďđēĝĞĜċĜ ęĐ CęęĚďĜċĞēĠď ýęčēďĞģ, þċĢ 
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ċğĞĒęĜēĞēďĝ, H.CęėėēĞĞďď ÷ďėČďĜĝ: ċ) þĒď EĢďčğĞēĠď CęėėēĞĞďď ĝĒċĖĖ čċĜĜģ ęğĞ ĞĒď 

đďĘďĜċĖ ĚęĖēčēďĝ ĖċēĎ ĎęġĘ Čģ ĞĒď GďĘďĜċĖ BęĎģ ęĐ ėďėČďĜĝ ċĘĎ ĝĒċĖĖ Ğċĕď 

ĎďčēĝēęĘĝ ęĘ ċĖĖ ėċĞĞďĜĝ ĜďĖċĞēĘđ Ğę ĞĒď Ďċģ Ğę Ďċģ čęĘĎğčĞ ęĐ ĞĒď ċĐĐċēĜĝ ęĐ ĞĒď 

AĝĝęčēċĞēęĘ Č) þĒď EĢďčğĞēĠď CęėėēĞĞďď ĝĒċĖĖ ĐĜċėď ĜğĖďĝ ċĘĎ ĜďđğĖċĞēęĘĝ ğĘĎďĜ ĞĒď 

ĐĜċėďġęĜĕ ęĐ ĞĒď Bģď Ėċġĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ ĐęĜ ĜğĘĘēĘđ ĞĒď AĝĝęčēċĞēęĘ ēĘ ċ 

ĝėęęĞĒ ċĘĎ ďĐĐēčēďĘĞ ėċĘĘďĜ č) þĒď CęėėēĞĞďď ĝĒċĖĖ ĎďčēĎď ċČęğĞ ĞĒď ĝğČĝčĜēĚĞēęĘ, 

Đďďĝ, ėċēĘĞďĘċĘčď čĒċĜđďĝ ċĘĎ ęĞĒďĜ ċėęğĘĞĝ Ğę Čď čęĖĖďčĞďĎ ĐĜęė ĞĒď ėďėČďĜĝ ĐęĜ 

ĞĒď ĘęĜėċĖ ėċēĘĞďĘċĘčď ċĝ ġďĖĖ ċĝ ĐęĜ ęĞĒďĜ ċčĞēĠēĞēďĝ Ď) HęĘęĜċĜģ úĜďĝēĎďĘĞ ċĖęĘđ 

ġēĞĒ ċĖĖ EĢďčğĞēĠď CęėėēĞĞďď ėďėČďĜĝ ĝĒċĖĖ Čď ĚĜďĝďĘĞ ċĞ ĞĒď ėďďĞēĘđĝ ęĐ ĞĒď 

EĢďčğĞēĠď CęėėēĞĞďď ċĘĎ Ğċĕď čęĖĖďčĞēĠď ĎďčēĝēęĘĝ ĐęĜ ĝęĖĠēĘđ ċĘĎ ĜďĝęĖĠēĘđ ĞĒď 

ēĝĝğďĝ ČďĐęĜď ĞĒďė ď) þĒď EĢďčğĞēĠď čęėėēĞĞďď ÷ďėČďĜĝ ċĖęĘđ ġēĞĒ ĞĒď ċČęĠď 

ęĐĐēčď ČďċĜďĜĝ ĝĒċĖĖ Čď ďėĚęġďĜďĎ Ğę ċĚĚęēĘĞ ĝĞċĐĐ / čċĝğċĖ ġęĜĕďĜĝ ĐęĜ Ďċģ Ğę Ďċģ 

ċĎėēĘēĝĞĜċĞēęĘ ęĐ ĞĒď AĝĝęčēċĞēęĘ ċĘĎ Ğę Ěċģ ġċđďĝ / ĝċĖċĜēďĝ ĐĜęė ĞĒď ĐğĘĎĝ ęĐ ĞĒď 

AĝĝęčēċĞēęĘ Đ)þĒď EĢďčğĞēĠď CęėėēĞĞďď ÷ďėČďĜĝ ĝĒċĖĖ ĒċĠď ĞĒď ĚęġďĜ Ğę ċĚĚęēĘĞ 

ċĘĎ ĜďėęĠď ĞĒď AğĎēĞęĜĝ, ýęĖēčēĞęĜĝ ċĘĎ ęĞĒďĜ ęĐĐēčď ĝĞċĐĐ ĐęĜ ĞĒď ĝėęęĞĒ ĐğĘčĞēęĘēĘđ 

ęĐ ĞĒď AþAùA ē) þĒď EĢďčğĞēĠď CęėėēĞĞďď ÷ďėČďĜĝ ĝĒċĖĖ ĐĜċėď ĜğĖďĝ ċĘĎ 

ĜďđğĖċĞēęĘĝ ĐĜęė Ğēėď Ğę Ğēėď Ğę đęĠďĜĘ ĞĒď ġęĜĕēĘđ ęĐ ĝĞċĐĐ / ġęĜĕďĜĝ, ĐęĜ ėċĘċđēĘđ 

ĞĒď čęėėęĘ ĚĜęĚďĜĞģ Ėēĕď, CĖğČĒęğĝď, CĒēĖĎĜďĘ úĖċģ AĜďċ, GċĜĎďĘ, DċģčċĜď, ýďčğĜēĞģ 

ęĐ ĞĒď ĚĜęĚďĜĞģ Ĕ) þĒď EĢďčğĞēĠď CęėėēĞĞďď ÷ďėČďĜĝ ĝĒċĖĖ ėċĘċđď ĞĒď ėċēĘĞďĘċĘčď 

ęĐ ĞĒď ČğēĖĎēĘđ Čģ ċĚĚęēĘĞēĘđ ÷ċēĘĞďĘċĘčď CęĘĞĜċčĞęĜ ċĘĎ ĝĒċĖĖ ĐĜċėď ĞďĜėĝ ċĘĎ 

čęĘĎēĞēęĘĝ ĐęĜ ĞĒď ċĘĘğċĖ ėċēĘĞďĘċĘčď ċĘĎ ĐēĢ ĞĒďēĜ čĒċĜđďĝ ĕ) þĒď EĢďčğĞēĠď 

CęėėēĞĞďď ĝĒċĖĖ ċĚĚęēĘĞ þċĝĕ ĐęĜčď ĐęĜ čęėĚĖďĞēĘđ čďĜĞċēĘ ēĎďĘĞēĐēďĎ Ğċĝĕ ġēĞĒēĘ ĞĒď 

ĚĜďĝčĜēČďĎ Ğēėď ęĜ ďĢĞďĘĎďĎ Ğēėď ċĘĎ ĝĒċĖĖ ċĚĚęēĘĞ ċ čęėėēĞĞďď ėďėČďĜ Ğę ęĠďĜĝďď 

ĞĒď ġęĜĕ ęĐ ĞĒď ĝċēĎ þċĝĕ FęĜčď 

þĒď čęėėēĞĞďď ėďėČďĜ čċĘ čę-ęĚĞ ċĘģ ĚďĜĝęĘ / ĚďĜĝęĘĝ ċĝ ċĚĚĜęĠďĎ Čģ ĞĒď 

čęėėēĞĞďď Ğę ĒďĖĚ Ēēė/ĒďĜ ēĘ ĞĒēĝ ĜďđċĜĎ Ė) þĒď EĢďčğĞēĠď CęėėēĞĞďď ÷ďėČďĜĝ, 

ĚċĜĞēčğĖċĜĖģ ĞĒď HęĘęĜċĜģ ýďčĜďĞċĜģ ĝĒċĖĖ Čď ĜďĝĚęĘĝēČĖď ĐęĜ ĐēĢēĘđ ĎċĞď ęĐ ĞĒď 

CęėėēĞĞďď ėďďĞēĘđĝ ġĒēčĒ ĝĒċĖĖ Čď ĒďĖĎ ċĞ ĖďċĝĞ ęĘčď ēĘ ďĠďĜģ ĞĒĜďď ėęĘĞĒĝ Čģ 

đēĠēĘđ čĖďċĜ ĘęĞēčď ęĐ 3 Ďċģĝ ė) āĒēĖď ėċĔęĜ ĎďčēĝēęĘĝ ĝĒċĖĖ Čď ĞċĕďĘ ēĘ ĞĒď 

AĝĝęčēċĞēęĘ CęėėēĞĞďď ėďďĞēĘđĝ ċĝ ďĘĠēĝċđďĎ ēĘ ĞĒď Bģď Lċġĝ, ēĘ čċĝď ċĘģ ėċĞĞďĜ 

čęğĖĎ ĘęĞ Čď ĎďčēĎďĎ ğĚęĘ ēĘ ĞĒď CęėėēĞĞďď ęĘ ċččęğĘĞ ęĐ ĎēĐĐďĜďĘčď ęĐ ęĚēĘēęĘ 
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ċėęĘđĝĞ ĞĒď ėďėČďĜĝ, ĞĒď ėċĞĞďĜ ėċģ, ēĐ ĞĒď ėċĔęĜēĞģ ęĐ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď 

ėďėČďĜĝ ĐďďĖ ĝę, Čď ĜďĐďĜĜďĎ Ğę ĞĒď GďĘďĜċĖ BęĎģ ęĐ ĞĒď ėďėČďĜĝ ēĘ ċĘ EĢĞĜċ-

ùĜĎēĘċĜģ GďĘďĜċĖ BęĎģ ėďďĞēĘđ Ğę Čď čęĘĠďĘďĎ ĐęĜ ĞĒď ĚğĜĚęĝď Čģ ĞĒď HęĘęĜċĜģ 

úĜďĝēĎďĘĞ / HęĘęĜċĜģ ýďčĜďĞċĜģ Ę) AĘģ EĢďčğĞēĠď CęėėēĞĞďď ÷ďėČďĜ ėċģ ĜďĝēđĘ 

ĎğĜēĘđ Ēēĝ/ĒďĜ ĞďĘğĜď Čģ ĝğČėēĞĞēĘđ ċ ĖďĞĞďĜ ċĎĎĜďĝĝďĎ Ğę ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ ęĐ 

ĞĒď AĝĝęčēċĞēęĘ 

HęġďĠďĜ, ĞĒď ĜďĝēđĘċĞēęĘ ĝĒċĖĖ Čďčęėď ďĐĐďčĞēĠď ęĘĖģ ċĐĞďĜ ĞĒď ċččďĚĞċĘčď ęĐ ĞĒď 

ĝċėď ēĘ ĞĒď ĘďĢĞ ėďďĞēĘđ ęĐ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď Ę) AĘģ IĘĞďĜēė ĠċčċĘčēďĝ 

čċğĝďĎ ēĘ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď ĝĒċĖĖ Čď ĐēĖĖďĎ ğĚ Čģ ĘęėēĘċĞēęĘ Čģ ĞĒď 

EĢďčğĞēĠď CęėėēĞĞďď ċĘĎ ĝğčĒ ĘęėēĘċĞďĎ ėďėČďĜĝ ĝĒċĖĖ ĒęĖĎ ęĐĐēčď ğĘĞēĖ ĞĒď ĘďĢĞ 

ďĖďčĞēęĘ ęĘĖģ ę) AĖĖ ēĝĝğďĝ ęĞĒďĜ ĞĒċĘ ĝĚďčēċĖ ĜďĝęĖğĞēęĘ ęĜ ċėďĘĎėďĘĞ ęĐ ĞĒď Bģď 

Lċġĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ ĞĒċĞ čęėď ğĚ ČďĐęĜď ĞĒď EĢďčğĞēĠď čęėėēĞĞďď ęĜ GďĘďĜċĖ 

BęĎģ ĝĒċĖĖ Čď ĎďčēĎďĎ Čģ ĝēėĚĖď ėċĔęĜēĞģ ęĐ ĞĒď ėďėČďĜĝ ĚĜďĝďĘĞ ċĘĎ ĞĒĜęğđĒ 

ĠęĞēĘđ 

IĘ čċĝď ęĐ ċ Ğēď, ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ/ĚĜďĝēĎēĘđ ęĐĐēčďĜ ĝĒċĖĖ ďĢďĜčēĝď Ēēĝ / ĒďĜ 

čċĝĞēĘđ ĠęĞď Ğę ĎďčēĎď ğĚęĘ ĞĒď ēĝĝğď.  

 

14. AğĎēĞ ęĐ ċččęğĘĞĝ: 

ACCùÿøþý AøD AÿDIþ ċ) þĒď ċččęğĘĞēĘđ ģďċĜ ĝĒċĖĖ Čď ĐĜęė ĞĒď 1ĝĞ Ďċģ ęĐ AĚĜēĖ 

ēĘ ċ ģďċĜ Ğę 31ĝĞ Ďċģ ęĐ ÷ċĜčĒ ęĐ ĞĒď ĝğččďďĎēĘđ ģďċĜ 

þĒď ĐēĜĝĞ ċččęğĘĞēĘđ ģďċĜ ĝĒċĖĖ Čď ĐĜęė 1ĝĞ AĚĜēĖ 2018 Ğę 31ĝĞ March 2019 b) The 
association shall maintain the register of the accounts of the members and other 
records in accordance with the Act and such accounts and records shall be kept for 
inspection of the members, during regular business hours c) A practicing Chartered 
Accountant shall be appointed as Auditor to audit the accounts of the Association 

ýğčĒ AğĎēĞęĜ ġēĖĖ Čď ċĚĚęēĘĞďĎ ēĘ ĞĒď đďĘďĜċĖ ČęĎģ ėďďĞēĘđ, ġĒēčĒ ĝĒċĖĖ ċĖĝę ĐēĢ ĞĒď 

ĜďėğĘďĜċĞēęĘ ĚċģċČĖď Ğę ĞĒď AğĎēĞęĜ Ď)EċčĒ ėďėČďĜ ēĝ ďĘĞēĞĖďĎ Ğę đďĞ ĞĒď čęĚģ ęĐ 

ĞĒď ċğĎēĞďĎ ċččęğĘĞĝ ġĒďĘ ēĞ ēĝ ĚĖċčďĎ ēĘ ĞĒď đďĘďĜċĖ ČęĎģ ęĐ ĞĒď AĝĝęčēċĞēęĘ  

 

15. SğĚĚĖģ ęĐ čęĚēďĝ ęĐ ČģďĖċġĝ,ĜďčďēĚĞĝ ċĘĎ ďĢĚďĘĎēĞğĜď ċččęğĘĞ ċĘĎ ĞĒď ČċĖċĘčď 

ĝĒďďĞĝ: 

þĒď čęĚēďĝ ęĐ ČģďĖċġĝ, ĜďčďēĚĞ ċĘĎ ďĢĚďĘĎēĞğĜď ċĘĎ ČċĖċĘčď ĝĒďďĞ ĝĒċĖĖ Čď ĝğĚĚĖēďĎ 14

��



Signature of Empoġered

Ğę ėďėČďĜĝ ęĘ ċĚĚĖēčċĞēęĘ ċĞ ċ čęĝĞ ęĐ üĝ.1/- ĐęĜ ďċčĒ čęĚģ ęĐ ĞĒď ċČęĠď.  

 

16. MęĎď ęĐ čğĝĞęĎģ,ċĚĚĖēčċĞēęĘ ċĘĎ ēĘĠďĝĞėďĘĞ ęĐ ĞĒď ĐğĘĎĝ ęĐ ĞĒď ĝęčēďĞģ: 

1) øę ĚċĜĞ ęĐ ĞĒď ĐğĘĎĝ ęĐ ċ ĜďđēĝĞďĜďĎ ĝęčēďĞģ ĝĒċĖĖ Čď ĎēĠēĎďĎ Čģ ġċģ ęĐ ČęĘğĝ 

ęĜ ĎēĠēĎďĘĎ ęĜ ęĞĒďĜġēĝď ċėęĘđ ēĞĝ ėďėČďĜĝ: 

2) ĝċĠď ğĝ ĚĜęĠēĎďĎ ēĘ ĝğČ-ĝďčĞēęĘ(2), Ęę ĚċģėďĘĞ ĝĒċĖĖ Čď ėċĎď ęğĞ ęĐ ĞĒď ĐğĘĎĝ 

ęĐ ċ ĜďđēĝĞďĜďĎ ĝęčēďĞģ Ğę Čď ĚĜďĝēĎďĘĞ ęĜ ċĘģ ęĞĒďĜ ęĐĐēčďĜ ęĐ ĞĒď ĝęčēďĞģ Čģ ġċģ ęĐ 

ĒęĘęĜċĜēğė ĐęĜ ċĘģ ĝďĜĠēčď ĜďĘĎďĜďĎ Čģ Ēēė Ğę ĞĒď ĝęčēďĞģ. 

IĘĠďĝĞėďĘĞĝ ęĐ ĐğĘĎĝ: 

A ĜďđēĝĞďĜďĎ ĝęčēďĞģ ėċģ, Ğę ĝğčĒ ďĢĞďĘĞ ċĘĎ ğĘĎďĜ ĝğčĒ čęĘĎēĞēęĘĝ ċĝ ėċģ Čď 

ĚďĜėēĞĞďĎ Čģ ēĞĝ Čģď-Ėċġĝ, ĐĜęė Ğēėď Ğę Ğēėď, ēĘĠďĝĞ ęĜ ĎďĚęĝēĞ ċĘģ ĚęĜĞēęĘ ęĐ ēĞĝ 

ĐğĘĎĝ ĘęĞ ēėėďĎēċĞďĖģ ĜďěğēĜďĎ, 

1) ğĚęĘ ēėėęĠċČĖď ĚĜęĚďĜĞēďĝ ;ęĜ 

2) ēĘ ĝďčğĜēĞēďĝ ęĐ ĞĒď GęĠďĜĘėďĘĞ ęĜ ēĘ øċĞēęĘċĖ ýċĠēĘđĝ CďĜĞēĐēčċĞďĝ ęĜ ęĞĒďĜ 

ĝďčğĜēĞēďĝ ęĐ ĞĒď GęĠďĜĘėďĘĞ ęĐ IĘĎēċ ; ęĜ  

3)ēĘ ĞĒď ĚęĝĞ ęĐĐēčď ĝċĠēĘđ BċĘĕ AččęğĘĞ ęĜ 

4) ēĘ ċ ĝĚďčēċĖ ċččęğĘĞ ęĚďĘďĎ Čģ ĞĒď ĜďđēĝĞďĜďĎ ĝęčēďĞģ ĐęĜ ĞĒď ĚğĜĚęĝď ēĘ ċ - 

ċ) čęĜĜďĝĚęĘĎēĘđ Ęďġ ČċĘĕ ċĝ ĎďĐēĘďĎ ēĘ ĞĒď BċĘĕēĘđ CęėĚċĘēďĝ (AčěğēĝēĞēęĘ ċĘĎ 

þĜċĘĝĐďĜ ęĐ ÿĘĎďĜĞċĕēĘđĝ) AčĞ.1970( CďĘĞĜċĖ AčĞ 5 ęĐ 1970) ; ęĜ 

Č) ĝęčēďĞģ ĜďđēĝĞďĜďĎ ęĜ ĎďďėďĎ Ğę Čď ĜďđēĝĞďĜďĎ ğĘĎďĜ ĞĒď þċėēĖ øċĎğ Cę-ùĚďĜċĞēĠď 

ýęčēďĞēďĝ AčĞ, 1961 (þċėēĖ øċĎğ AčĞ LĀIII ęĐ 1961), ĞĒď ĚĜēėċĜģ ęČĔďčĞ ęĜ ĚĜēĘčēĚċĖ 

ČğĝēĘďĝĝ ęĐ ġĒēčĒ ēĝ ĞĒď ĞĜċĘĝċčĞēęĘ ęĐ ČċĘĕēĘđ ČğĝēĘďĝĝ; ęĜ 

5) ēĘ ĝğčĒ ęĞĒďĜ ėęĎď ęĐ ēĘĠďĝĞėďĘĞ ċĝ ėċģ Čď ĚĜďĝčĜēČďĎ.  

 

17. EċĜėċĜĕēĘđ ęĐ ĐğĘĎĝ: 

÷ċĘċđďėďĘĞ ęĐ ĞĒď ĐğĘĎĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ: A 

CęĜĚğĝ FğĘĎ ęĐ ĞĒď AĝĝęčēċĞēęĘ: ċ) DğĜēĘđ ĞĒď ęĜēđēĘċĖ ĝċĖď ĎďďĎ/ČğēĖĎďĜĝ AđĜďďėďĘĞ, 

ďċčĒ ęġĘďĜ Ēċĝ ĠďĝĞďĎ ċ ĝğė ęĐ üĝ 

25/ýě.ĐĞ- ĚďĜ ċĚċĜĞėďĘĞ ġēĞĒ ĞĒď ČğēĖĎďĜ (AĎĜęēĞ ÿĜČċĘ DďĠďĖęĚďĜĝ úĠĞ 

LĞĎ.) ĐęĜ ADüùIþ þHAĄHA÷Bÿü CęĜĚğĝ ĐğĘĎ 

Aĝ ĚďĜ ĞĒēĝ ċđĜďďėďĘĞ ĞĒď ČğēĖĎďĜ ġēĖĖ ĞĜċĘĝĐďĜ ĞĒēĝ ċėęğĘĞ čęĖĖďčĞďĎ ĐĜęė ċĖĖ ĞĒď 
15
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ęġĘďĜĝ, Ğę ĞĒď AĝĝęčēċĞēęĘ 

þĒď ĞďĜė ĸčęĜĚğĝ ĐğĘĎĹ ĜďĐďĜĝ Ğę ĞĒďĝď ĐğĘĎĝ čęĖĖďčĞďĎ Čģ ĞĒď ČğēĖĎďĜ ĐĜęė ċĖĖ ĞĒď 

394 ęġĘďĜĝ Č) úğĜĚęĝď ęĐ ĞĒď čęĜĚğĝ ĐğĘĎ: ē) CęĜĚğĝ ĐğĘĎ ġēĖĖ Čď ğĝďĎ ĐęĜ ĶėċĔęĜķ 

ėċēĘĞďĘċĘčď ęĐ ĞĒď ČğēĖĎēĘđ ĝğčĒ ċĝ ĶďĢĞďĜēęĜ ĚċēĘĞēĘđķ, ėċĔęĜ ĚĖğėČēĘđ ġęĜĕ, ĐēĢēĘđ 

ĝĞĜğčĞğĜċĖ ēĝĝğďĝ; ēėĚĜęĠēĘđ ěğċĖēĞģ ęĐ ĝďĜĠēčď ĐęĜ ĜďĝēĎďĘĞĝ, ĜďĚĖċčēĘđ ċĝĝďĞĝ (Ėēĕď 

ĚğėĚĝ, ċēĜ čęĘĎēĞēęĘďĜĝ, đģė ďěğēĚėďĘĞ, AĀ Ĝęęė ċĝĝďĞĝ, ďĖďĠċĞęĜĝ), ĐēĢēĘđ ĞĒď 

ďĢĞďĜēęĜĝ ęĐ ĞĒď  apartment complex ii) Corpus fund will NOT be used for the day-to-

day regular maintenance like housekeeping, normal security, electricity, diesel 

þĒď ĜďđğĖċĜ ėċēĘĞďĘċĘčď ġēĖĖ Čď ĐğĘĎďĎ ĝďĚċĜċĞďĖģ Čģ ċĖĖ ęġĘďĜĝ ĞĒĜęğđĒ ėęĘĞĒĖģ 

ėċēĘĞďĘċĘčď čĒċĜđďĝ ċĝ ĎďĐēĘďĎ Čģ AþAùA ēēē) þĒď EĢďčğĞēĠď CęėėēĞĞďď ġēĖĖ Čď ĞĒď 

čğĝĞęĎēċĘ ęĐ ĞĒď čęĜĚğĝ ĐğĘĎ 

þĒď EĢďčğĞēĠď CęėėēĞĞďď ġēĖĖ ėċĕď ďĠďĜģ ďĐĐęĜĞ Ğę ĶČğēĖĎķ ĞĒď čęĜĚğĝ ĐğĘĎĝ ĞĒĜęğđĒ 

ēĘĞďĜďĝĞĝ ęĘ ĎďĚęĝēĞĝ Čģ ĎďĚęĝēĞēĘđ ĞĒď čęĜĚğĝ ēĘ ČċĘĕ ĎďĚęĝēĞĝ 

þĒēĝ ēĝ Ğę Ğċĕď čċĜď ęĐ ēĘĐĖċĞēęĘċĜģ ēėĚċčĞ, čğĜĜďĘčģ ĎďĠċĖğċĞēęĘ, čęĝĞ ďĝčċĖċĞēęĘĝ, ċĘĎ 

ĝę ęĘ ēĠ) þĒď čęĜĚğĝ ĐğĘĎ ęĜ ĞĒď ēĘĞďĜďĝĞ ċččĜğďĎ ĞĒďĜď ĐĜęė ĝĒċĖĖ Čď ğĝďĎ ĐęĜ 

ėďďĞēĘđ ėċĔęĜ ďĢĚďĘĝďĝ ĐęĜ ČğēĖĎēĘđ ėċēĘĞďĘċĘčď ċĘĎ ĚĜęĚďĜ ğĚ-ĕďďĚ ęĐ ĞĒď ČğēĖĎēĘđ 

Ġ) þĒď EĢďčğĞēĠď čęėėēĞĞďď ėğĝĞ Ěċĝĝ ýĚďčēċĖ üďĝęĖğĞēęĘ ġĒēĖď ğĝēĘđ ĞĒď čęĜĚğĝ 

ĐğĘĎĝ ęĜ ĞĒď ēĘĞďĜďĝĞ ċččĜğďĎ Ġē) þĒď EĢďčğĞēĠď čęėėēĞĞďď ġēĖĖ ĎďĞďĜėēĘď ĞĒď 

ěğċĘĞğė ęĐ čęĜĚğĝ ĐğĘĎĝ ĜďěğēĜďĎ Ğę Čď ėċēĘĞċēĘďĎ ďĠďĜģ ģďċĜ ČċĝďĎ ęĘ ČğēĖĎēĘđ 

ėċēĘĞďĘċĘčď ĜďěğēĜďėďĘĞĝ Čģ ĖēĘĕēĘđ ĞĒď ĠċĜēęğĝ ċĝĝďĞĝ & ĞĒď ĘęĜėċĖ ďĢĚďčĞďĎ ĖēĐď 

ęĐ ĞĒďĝď ċĝĝďĞĝ 

þĒď EĢďčğĞēĠď čęėėēĞĞďď čċĘ čċĖĖ ĐęĜ ċ GB÷ (GďĘďĜċĖ BęĎģ ÷ďďĞēĘđ) ċĘĎ ēĐ 

ĘďčďĝĝċĜģ Ğċĕď ĝĞďĚĝ Ğę ĜďĚĖďĘēĝĒ/ēĘčĜďċĝď ĞĒď čęĜĚğĝ ĐğĘĎĝ Ġē) CęĜĚğĝ ĐğĘĎ ċėęğĘĞ 

ĎďĞďĜėēĘċĞēęĘ ėğĝĞ ĒċĠď ċ ĜďĖċĞēęĘĝĒēĚ Ğę ĞĒď ĠċĖğď ęĐ ċĝĝďĞĝ ġĒēčĒ ċĜď ėċēĘĞċēĘďĎ 

ċĘĎ ĝďĜĠēčďĎ Čģ ĞĒď AĝĝęčēċĞēęĘ 

CęĘĝēĎďĜēĘđ ĞĒċĞ ĞĒď ĖēĐď ęĐ ĝęėď ċĝĝďĞĝ ġēĖĖ Čď 3 ģďċĜĝ (EĢďĜčēĝď EěğēĚėďĘĞĝ / 

ýĚęĜĞĝ EěğēĚėďĘĞĝ, ĝęėď ġēĖĖ ĒċĠď ċ 5-ģďċĜ ĖēĐď (ĝğčĒ ċĝ EĖďčĞĜęĘēč EĘĞďĜĞċēĘėďĘĞ 

ēĞďėĝ) ĝęėď ġēĖĖ ĒċĠď 7 ģďċĜĝ (ĝğčĒ ċĝ úğėĚĝ, EĖďčĞĜēč ÷ęĞęĜĝ, EĢĞďĜĘċĖ úċēĘĞēĘđ, 

ăċĜĎ FĖęęĜēĘđ ) ċĘĎ ĝęėď ġēĖĖ ĒċĠď 10 ģďċĜĝ (ĝğčĒ ċĝ ýġēėėēĘđ úęęĖ, LēĐĞĝ, 

GďĘďĜċĞęĜĝ), þĒď CęėėēĞĞďď ġēĖĖ ĖēĝĞ ęğĞ ĞĒď ĜďĚĖċčďėďĘĞ ĖēĐď ĐęĜ ďċčĒ ċĝĝďĞ 

BċĝďĎ ğĚęĘ ĞĒēĝ ĜďĚĖċčďėďĘĞ ĖēĐď ĞĒď EĢďčğĞēĠď CęėėēĞĞďď ġēĖĖ ċĜĜēĠď ċĞ ĞĒď ċĠďĜċđď 
16
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ĠċĖğď ęĐ čęĜĚğĝ ĐğĘĎĝ Ğę Čď ėċēĘĞċēĘďĎ 

þĒď ēĘĞďĜďĝĞ ēĘčęėď ĐĜęė ĞĒď čęĜĚğĝ ĐğĘĎ ÷ÿýþ ĘęĞ Čď ğĝďĎ ĐęĜ ĜďđğĖċĜ 

ėċēĘĞďĘċĘčď ďĢĚďĘĝďĝ Ġēē) þĒď CęėėēĞĞďď ġēĖĖ čċğĝď Ğę Čď ėċēĘĞċēĘďĎ ċ ĜęČğĝĞ 

ċĝĝďĞ ĜďđēĝĞďĜ ġēĞĒ ĎďĞċēĖĝ Ėēĕď ęĜēđēĘċĖ ĠċĖğď ęĐ ċĝĝďĞ, čğĜĜďĘĞ ĠċĖğď ęĐ ċĝĝďĞĝ, ĖēĐď 

ďĢĚďčĞċĘčģ ęĐ ċĝĝďĞĝ Ġēēē) þĒď EĢďčğĞēĠď CęėėēĞĞďď Ēċĝ ĞĒď ĜēđĒĞ Ğę ĞĜċĘĝĐďĜ ďĢčďĝĝ 

ėċēĘĞďĘċĘčď ėęĘēďĝ/ĎęĘċĞēęĘĝ/ēĘĞďĜďĝĞ Ğę ĞĒď čęĜĚğĝ ĐğĘĎ 

ýğčĒ ĞĜċĘĝĐďĜĝ, ēĐ ċĘģ, ġēĖĖ Čď ĚċĝĝďĎ ēĘ ďĢďčğĞēĠď čęėėēĞĞďď ėďďĞēĘđĝ ęĜ ēĘ ċ GB÷ 

ēĢ) þĒď CęĜĚğĝ FğĘĎ ğĝċđď/ċččęğĘĞĝ ġēĖĖ Čď ċğĎēĞďĎ ďĠďĜģ ģďċĜ ċĘĎ ĞĒď ĜďĚęĜĞ ġēĖĖ 

Čď ĝğČėēĞĞďĎ ċĖęĘđ ġēĞĒ ĞĒď AĘĘğċĖ ċččęğĘĞĝ Ğę ĞĒď AG÷ č) þĜċĘĝĐďĜ ęĐ čęĜĚğĝ 

ĐğĘĎĝ ĎğĜēĘđ ÷ęĠď-ēĘ / ÷ęĠď-ęğĞ ē) āĒďĘ ċ ċĚċĜĞėďĘĞ ēĝ ĝęĖĎ Čģ ĞĒď čğĜĜďĘĞ ęġĘďĜ 

(ĝďĖĖďĜ) Ğę ĞĒď Ęďġ ęġĘďĜ (ČğģďĜ) ĞĒď čęĜĚğĝ ęġĘďĜĝĒēĚ ġēĖĖ Čď ĞĜċĘĝĐďĜĜďĎ ĐĜęė ĞĒď 

ĶĝďĖĖďĜķ Ğę ĞĒď Ęďġ ĶČğģďĜķ ċĘĎ ġēĖĖ ĘęĞ Čď ĜďĐğĘĎďĎ Ğę ĞĒď ĝďĖĖďĜ 

þĒēĝ ġēĖĖ Čď ēėĚĖďėďĘĞďĎ Čģ ĞĒď ĐęĖĖęġēĘđ ĚĜęčďĝĝ ēē) þĒď ĝďĖĖďĜ ġēĖĖ ĒċĠď Ğę ĘęĞēĐģ 

ĞĒď EĢďčğĞēĠď CęėėēĞĞďď ċČęğĞ ĞĒď ĝċĖď ċĘĎ ďĢĚĖċēĘ ĞĒď AþAùA Bģď-Ėċġĝ Ğę ĞĒď 

Ęďġ ČğģďĜ 

þĒď ČğģďĜ ĝĒċĖĖ ċĚĚĖģ Ğę ĞĒď AĝĝęčēċĞēęĘ ĐęĜ ėďėČďĜĝĒēĚ ċĘĎ ĝĒċĖĖ Čď ďĘĞēĞĖďĎ ĐęĜ 

ĞĜċĘĝĐďĜ ęĐ ĞĒď CęĜĚğĝ ĐğĘĎ Ğę Ēēĝ / ĒďĜ Ęċėď ğĚęĘ ċĎėēĝĝēęĘ ęĐ ėďėČďĜĝĒēĚ ċĘĎ 

Ēēĝ ĚċģēĘđ ĞĒď ċĎėēĝĝēęĘ Đďďĝ Ğę ĞĒď AþAùA ēēē) þĒď ýďĖĖďĜ ÷ÿýþ đēĠď ċ ĖďĞĞďĜ Ğę 

ĞĒď AĝĝęčēċĞēęĘ ĜďěğďĝĞēĘđ ĐęĜ ĞĒď ĜďėċēĘēĘđ ċėęğĘĞ ęĐ ĞĒď čęĜĚğĝ ĐğĘĎ Ğę Čď 

ĞĜċĘĝĐďĜĜďĎ ĐĜęė Ēēĝ/ĒďĜ Ęċėď Ğę ĞĒċĞ ęĐ ĞĒď Ęďġ ČğģďĜ ēĠ) þĒď HęĘęĜċĜģ ýďčĜďĞċĜģ 

ġēĖĖ ęĐĐēčēċĖĖģ ēĝĝğď ċ ĖďĞĞďĜ Ğę ĞĒď ýďĖĖďĜ ċĘĎ ĞĒď BğģďĜ ċČęğĞ ĞĒď ĞĜċĘĝĐďĜ ęĐ CęĜĚğĝ 

ĐğĘĎĝ ĐĜęė ĞĒď ĝďĖĖďĜķĝ Ęċėď Ğę ĞĒď ČğģďĜķĝ Ęċėď Ġ) IĐ ĞĒďĜď ċĜď ĔęēĘĞ ęġĘďĜĝ ęĐ 

ĞĒď ĐĖċĞ, ĞĒď ĚĜēėċĜģ ėďėČďĜ ęġĘďĜ ġēĖĖ Čď ĞĒď ĜďĝĚęĘĝēČĖď / ċččęğĘĞċČĖď ĚċĜĞģ ĐęĜ 

ĞĒď čęĜĚğĝ ĜďĖċĞďĎ ėċĞĞďĜĝ Ġē) IĘ čċĝď ęĐ ĎďċĞĒ ęĐ ċ ėďėČďĜ ĞĒď CęĜĚğĝ FğĘĎ ġēĖĖ 

Čď ĞĜċĘĝĐďĜĜďĎ Ğę ĞĒď Ęċėď ęĐ ĞĒď ĖďđċĖ ĒďēĜ ęĐ ĞĒď ėďėČďĜ 

IĐ ĞĒďĜď ċĜď Ęę ĖďđċĖ ĒďēĜĝ, ĞĒď čęĜĚğĝ ĐğĘĎĝ ġēĖĖ Čď ĜďĞċēĘďĎ Čģ AþAùA Ġēē) þĒď 

ĚęĖēčēďĝ ĜďĖċĞēĘđ Ğę ĞĒď ċĎėēĘēĝĞĜċĞēęĘ ęĐ ĞĒď čęĜĚğĝ ĐğĘĎĝ čċĘ Čď ċėďĘĎďĎ Čģ ĞĒď 

GďĘďĜċĖ BęĎģ ęĐ ĞĒď ėďėČďĜĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ B.÷ċēĘĞďĘċĘčď ċĘĎ ęĞĒďĜ 

ďĢĚďĘĎēĞğĜď ęĐ ĞĒď AĝĝęčēċĞēęĘ:  a) The expenses relating to the maintenance of the 
Association shall be met out of the monthly Maintenance Charges collected from the 
members 
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þĒď ėęĎċĖēĞēďĝ ęĐ ĖďĠģēĘđ ėęĘĞĒĖģ ėċēĘĞďĘċĘčď čĒċĜđďĝ ċĘĎ čęĖĖďčĞēĘđ ĞĒď ĝċėď ĝĒċĖĖ 

Čď ĎďĞďĜėēĘďĎ Čģ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď ĐĜęė Ğēėď Ğę Ğēėď Č) IĞ ġēĖĖ ĘęĞ Čď ĞĒď 

ĜďĝĚęĘĝēČēĖēĞģ ęĐ ĞĒď HęĘęĜċĜģ ýďčĜďĞċĜģ ęĜ HęĘęĜċĜģ þĜďċĝğĜďĜ Ğę ėċĕď ċ ĎďėċĘĎ 

ďĠďĜģ ėęĘĞĒ ĐęĜ ĚċģėďĘĞ ęĐ ėęĘĞĒĖģ ÷ċēĘĞďĘċĘčď čĒċĜđďĝ ċĘĎ ĞĒď ĜďĝēĎďĘĞĝ ėğĝĞ 

ĠęĖğĘĞċĜēĖģ Ěċģ ĞĒďēĜ ėęĘĞĒĖģ ėċēĘĞďĘċĘčď čĒċĜđďĝ Ğę ĞĒď ċĝĝęčēċĞēęĘ ęĐĐēčď ČďĐęĜď ĞĒď 

Ďğď ĎċĞď ċĘĎ ęČĞċēĘ ĞĒď ĜďčďēĚĞ ĐęĜ ĞĒď ĝċėď 

ýğčĒ ĚċģėďĘĞĝ ĝĒċĖĖ Čď ėċĎď ĞĒĜęğđĒ ċ CĜęĝĝďĎ CĒďěğď ęĜ DďėċĘĎ DĜċĐĞ ĐċĠęĜēĘđ 

ĸADüùIþ þHAĄHA÷Bÿü AúAüþ÷Eøþ ùāøEüý AýýùCIAþIùøĹ ęĜ ĎďĚęĝēĞďĎ ēĘĞę 

ĞĒď BċĘĕ AččęğĘĞ ęĐ ĞĒď AĝĝęčēċĞēęĘ ĞĒĜęğđĒ øEFþ č) AĞ Ęę ĚęēĘĞ ęĐ Ğēėď ĝĒċĖĖ ĞĒď 

CęĜĚğĝ FğĘĎ Čď ğĞēĖēĤďĎ ĐęĜ ėďďĞēĘđ ĞĒď ėęĘĞĒĖģ ėċēĘĞďĘċĘčď ęĐ ĞĒď AĝĝęčēċĞēęĘ Ď) 

IĐ ĞĒďĜď ēĝ ċĘģ ĝğĜĚĖğĝ ēĘ ĞĒď ėċēĘĞďĘċĘčď ċččęğĘĞ, ĞĒď ĝċėď ėċģ Čď ĞĜċĘĝĐďĜĜďĎ Ğę 

ĞĒď CęĜĚğĝ FğĘĎ ċĝ ėċģ Čď ċĚĚĜęĠďĎ Čģ ĞĒď GďĘďĜċĖ BęĎģ ęĐ ĞĒď ėďėČďĜĝ Đ) 

AĚċĜĞ ĐĜęė ĞĒď ĘęĜėċĖ ėęĘĞĒĖģ / ċĘĘğċĖ ďĢĚďĘĎēĞğĜď, ĞĒď HęĘęĜċĜģ ýďčĜďĞċĜģ čċĘ 

ĝĚďĘĎ ğĚ Ğę üĝ.50,000/- ĞęġċĜĎĝ ċĘģ ğĜđďĘĞ ďĢĚďĘĎēĞğĜď ĜďĖċĞēĘđ Ğę ĞĒď ğĚĕďďĚ ęĐ 

ĞĒď ĚĜďėēĝďĝ 

þĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ čċĘ ċğĞĒęĜēĤď ċĘģ ďĢĚďĘĎēĞğĜď ĜďĖċĞēĘđ Ğę ĞĒď ğĚĕďďĚ ċĘĎ 

ėċēĘĞďĘċĘčď ęĐ ĞĒď ĚĜďėēĝďĝ ğĚ Ğę üĝ.1,00,000/- ċĘĎ ĐęĜ ċĘģ ďĢĚďĘĎēĞğĜď ČďģęĘĎ 

ĞĒēĝ ċėęğĘĞ ĞĒď ĚĜēęĜ ċĚĚĜęĠċĖ ęĐ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď ÷ďėČďĜĝ ĝĒċĖĖ Čď 

ęČĞċēĘďĎ 

AĖĖ ĝğčĒ ďĢĚďĘĝďĝ ēĘčğĜĜďĎ Čģ ĞĒď HęĘęĜċĜģ ýďčĜďĞċĜģ ċĘĎ ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ 

ĝĒċĖĖ Čď ĚĖċčďĎ ČďĐęĜď ĞĒď EĢďčğĞēĠď CęėėēĞĞďď ėďėČďĜĝ ēĘ ĞĒď ďĘĝğēĘđ ėďďĞēĘđ ĐęĜ 

ĜċĞēĐēčċĞēęĘ đ) úĜęĚďĜ Čęęĕĝ ęĐ ċččęğĘĞĝ ċĘĎ ĜďčęĜĎĝ ĝĒċĖĖ Čď ėċēĘĞċēĘďĎ Čģ ĞĒď 

AĝĝęčēċĞēęĘ ĐęĜ ĜďčęĜĎēĘđ ĞĒď ēĘčęėď ċĘĎ ďĢĚďĘĎēĞğĜď ęĘ ċ Ďċģ Ğę Ďċģ Čċĝēĝ ċĘĎ 

ĞĒď ĝċėď ĝĒċĖĖ Čď ĝğČĔďčĞ Ğę ċğĎēĞ Čģ ĞĒď ċĚĚęēĘĞďĎ AğĎēĞęĜĝ.  

 

18. Dċģ Ğę Ďċģ ČğĝēĘďĝĝ ęĐ ĞĒď ĝęčēďĞģ: 

þĒď þĜďċĝğĜďĜ ĝĒċĖĖ ĒċĠď ċĘ ēėĚĜďĝĞ ċėęğĘĞ ęĐ üĝ.10,000/-ĐęĜ ċ Ďċģ Ğę Ďċģ 

ĞĜċĘĝċčĞēęĘĝ.AĘģ ċėęğĘĞ ďĢčďďĎēĘđ ĞĒď ċČęĠď ĝĒċĖĖ Čď ĎďĚęĝēĞďĎ ēĘĞę ĞĒď ČċĘĕ 

ċččęğĘĞ. 

21.1 ýþAFF : 

IĐ ĞĒď ĝĞċĐĐ ēĝ ĜďěğēĜďĎ ĐęĜ čċĜĜģēĘđ ęğĞ ĞĒď Ďċģ Ğę Ďċģ ČğĝēĘďĝĝ ęĐ ĞĒď ĝęčēďĞģ, ĝğčĒ 
1â
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ĝĞċĐĐ ėċģ Čď ċĚĚęēĘĞďĎ Čģ ċ ĜďĝęĖğĞēęĘ ĚċĝĝďĎ Čģ ċ ėċĔęĜēĞģ ęĐ ĞĒď ėďėČďĜĝ ęĐ ĞĒď 

EĢďčğĞēĠď CęėėēĞĞďď.þĒď čęėėēĞĞďď ēĝ ċĖĝę ďėĚęġďĜďĎ Ğę ĐĜċėď ĝďĜĠēčď čęĘĎēĞēęĘĝ, 

ĝċĖċĜģ ęĜ ĒęĘęĜċĜēğė ęĐ ĝğčĒ ĝĞċĐĐ.  

 

19. PĜďĝēĎď ċĘĎ ĚĜęčďďĝēĘđĝ ęĐ ĞĒď ėďďĞēĘđĝ: 

EĠďĜģ ėďďĞēĘđ ĝĒċĖĖ Čď čĒċēĜďĎ Čģ ĞĒď ýďčĜďĞċĜģ, ēĐ Ēď ēĝ ĚĜďĝďĘĞ, ęĜ ęĘď ďĖďčĞďĎ Ğę 

čĒċēĜ ĞĒď ėďďĞēĘđ Čģ ĞĒęĝď ĚĜďĝďĘĞ ċĞ ĞĒď ėďďĞēĘđ. 

EĠďĜģ ĚĜęčďďĎēĘđ ęĐ ĞĒď ėďďĞēĘđ ĝĒċĖĖ Čď ĜďčęĜĎďĎ ēĘ ĞĒď Bęęĕ ęĐ ÷ēĘğĞďĝ ċĘĎ ĝĒċĖĖ 

Čď ĝēđĘďĎ Čģ ĞĒď CĒċēĜėċĘ ęĐ ĞĒď ėďďĞēĘđ ċĞ ġĒēčĒ ĞĒď ĚĜęčďďĎēĘđĝ ġďĜď ĒďĖĎ ęĜ 

Čģ ĞĒď CĒċēĜėċĘ ęĐ ĞĒď ĘďĢĞ ĝğččďďĎēĘđ ėďďĞēĘđ.  

 

20. GďĘďĜċĖ BęĎģ ėďďĞēĘđ: 

GďĘďĜċĖ BęĎģ ÷ďďĞēĘđĝ: A.AĘĘğċĖ GďĘďĜċĖ BęĎģ ÷ďďĞēĘđ: ċ) þĒď đďĘďĜċĖ ČęĎģ ęĐ 

ĞĒď ėďėČďĜĝ ĝĒċĖĖ ėďďĞ ęĘčď ēĘ ċ ģďċĜ ċĘĎ ĞĒď ēĘĞďĜĠċĖ ČďĞġďďĘ Ğġę čęĘĝďčğĞēĠď 

ėďďĞēĘđĝ ĝĒċĖĖ ĘęĞ Čď ėęĜď ĞĒċĘ 15 ėęĘĞĒĝ Č) þĒď AĘĘğċĖ GďĘďĜċĖ BęĎģ ėďďĞēĘđ 

ęĐ ĞĒď AĝĝęčēċĞēęĘ ĐċĖĖēĘđ ċĐĞďĜ ĞĒď ďĘĎ ęĐ ĞĒď ĐēĝčċĖ ģďċĜ ĝĒċĖĖ Čď ĒďĖĎ ČďĐęĜď 30ĞĒ 

ýďĚĞďėČďĜ ęĐ ďĠďĜģ ģďċĜ ĐęĜ ĞĒď ĚğĜĚęĝď ęĐ čęĘĝēĎďĜċĞēęĘ ċĘĎ ċĎęĚĞēęĘ ęĐ ĞĒď 

AĘĘğċĖ AččęğĘĞĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ ċĘĎ Ğę ĞĜċĘĝċčĞ ĞĒď ĐęĖĖęġēĘđ ČğĝēĘďĝĝ 

úĜďĝďĘĞċĞēęĘ ęĐ AĘĘğċĖ AččęğĘĞĝ, úĜďĝďĘĞċĞēęĘ ęĐ AğĎēĞęĜĝ üďĚęĜĞ, EĖďčĞēęĘ Ğę 

EĢďčğĞēĠď CęėėēĞĞďď ÷ďėČďĜĝ Ğę ĐēĖĖ ğĚ ĞĒď ĜďĞēĜďĎ ĠċčċĘčģ ēĐ ċĜēĝďĝ, AĚĚĜęĠċĖ ęĐ 

AĘĘğċĖ BğĎđďĞ ĐęĜ ĞĒď ĐęĖĖęġēĘđ ģďċĜ, AĚĚęēĘĞėďĘĞ ęĐ AğĎēĞęĜĝ ċĘĎ ĐēĢēĘđ ĞĒďēĜ 

ĜďėğĘďĜċĞēęĘ, CęĘĝēĎďĜċĞēęĘ ęĐ ĝğčĒ ęĞĒďĜ ČğĝēĘďĝĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ ċĝ ėċģ Čď 

ČĜęğđĒĞ ČďĐęĜď ĞĒď GďĘďĜċĖ BęĎģ Čģ ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ Č) þĒď ĘęĞēčď ęĐ ĞĒď 

AĘĘğċĖ GďĘďĜċĖ BęĎģ ėďďĞēĘđ ĝĒċĖĖ Čď đēĠďĘ Ğę ċĖĖ ėďėČďĜĝ ĘęĞ Ėďĝĝ ĞĒċĘ 21 Ďċģĝ 

ČďĐęĜď ĞĒď ĝčĒďĎğĖď ĎċĞď ęĐ ĞĒď ėďďĞēĘđ č) þĒď ěğęĜğė ĐęĜ ĞĒēĝ ėďďĞēĘđ ĝĒċĖĖ ĘęĞ 

Čď Ėďĝĝ ĞĒċĘ (1/3)ĜĎ ęĐ ĞĒď ėďėČďĜĝ ēĘčĖğĎēĘđ ĞĒď ęĐĐēčď ČďċĜďĜĝ ęĐ ĞĒď EĢďčğĞēĠď 

CęėėēĞĞďď Ď) IĘ ĞĒď ďĠďĘĞ ęĐ ĞĒď ĜďěğēĝēĞď ěğęĜğė ĘęĞ ČďēĘđ ċĠċēĖċČĖď, ĞĒď ėďďĞēĘđ 

ĝĒċĖĖ Čď ċĎĔęğĜĘďĎ Čģ ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ ċĘĎ ĜďčęĘĠďĘďĎ Čģ Ēēė/ĒďĜ ġēĞĒēĘ 48 

ĒęğĜĝ ĐĜęė ĞĒď Ğēėď ęĐ ĞĒď ęĜēđēĘċĖ ėďďĞēĘđ, ċĘĎ ĞĒď ĜďčęĘĠďĘďĎ ėďďĞēĘđ ĝĒċĖĖ Čď 

čęėĚďĞďĘĞ Ğę čċĜĜģ ęĘ ĞĒď ČğĝēĘďĝĝ ęĐ ĞĒď ďċĜĖēďĜ ċĎĔęğĜĘďĎ ėďďĞēĘđ ġēĞĒ ĞĒď 

ĘğėČďĜ ĚĜďĝďĘĞ 
1ã
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IĐ ċėďĘĎėďĘĞ Ğę ĞĒď ČģďĖċġĝ ēĝ ĚċĜĞ ęĐ ĞĒď ČğĝēĘďĝĝ, ēĞ čċĘ Čď čċĜĜēďĎ ęğĞ ęĘĖģ 

ġēĞĒ ĞĒď ĜďěğēĝēĞď ěğęĜğė ęĐ (2/3)ĜĎ ęĐ ĞĒď ĞęĞċĖ ėďėČďĜĝ Ď) þĒďĜď ĝĒċĖĖ Čď ęĘĖģ 

ęĘď ĠęĞď ĚďĜ ėďėČďĜ ċĝ ĝďĞ ęğĞ ēĘ ĞĒď Bģď Lċġĝ ċĘĎ ĞĒď ĞęĞċĖ ĘğėČďĜ ęĐ ĠęĞďĝ 

ĝĒċĖĖ ĘęĞ Čď ėęĜď ĞĒċĘ 394 ğĘĎďĜ ċĘģ čēĜčğėĝĞċĘčďĝ ċĝ ĞĒď ĞęĞċĖ ĘğėČďĜ ęĐ 

ċĚċĜĞėďĘĞĝ ĝĒċĖĖ ĘęĞ Čď ėęĜď ĞĒċĘ 394 ď) ĀęĞēĘđ ĝĒċĖĖ ęĜĎēĘċĜēĖģ Čď Čģ ĝĒęġ ęĐ 

ĒċĘĎĝ ęĜ ĞĒĜęğđĒ ČċĖĖęĞ ċĝ ėċģ Čď ĎďčēĎďĎ Čģ ĞĒď CĒċēĜ ĚďĜĝęĘ ġĒę ĚĜďĝēĎďĝ ęĠďĜ 

ĞĒď ėďďĞēĘđ Đ) AĘģ ėďėČďĜ ėċģ ĎğĖģ ċğĞĒęĜēĤď ċ ĞďĘċĘĞ ęĜ ċĘģ ęĞĒďĜ ĚďĜĝęĘ Ğę 

ċĞĞďĘĎ ċ ĝĚďčēĐēč ėďďĞēĘđ ĐęĜ ĠęĞēĘđ ęĘ Ēēĝ/ĒďĜ ČďĒċĖĐ 

AĘģ ċğĞĒęĜēĤďĎ ĚďĜĝęĘ ėğĝĞ ĚĜďĝďĘĞ ĞĒď ċĚĚĜęĚĜēċĞď čĜďĎďĘĞēċĖĝ Ğę ĞĒď HęĘęĜċĜģ 

úĜďĝēĎďĘĞ ċĘĎ/ęĜ HęĘęĜċĜģ ýďčĜďĞċĜģ ĚĜēęĜ Ğę ċĞĞďĘĎēĘđ ĞĒď ėďďĞēĘđ 

þĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ ęĜ HęĘęĜċĜģ ýďčĜďĞċĜģ ĝĒċĖĖ ĠďĜēĐģ ĞĒď ĝēđĘċĞğĜď ęĐ ĞĒď 

ėďėČďĜ ēĘ ĞĒď úĜęĢģ ċğĞĒęĜēĤċĞēęĘ ĐęĜė ċĘĎ ĞĒďĘ ĚďĜėēĞ ĞĒď ĚĜęĢģ Ğę ċĞĞďĘĎ ĞĒď 

ėďďĞēĘđ 

þĒēĝ ĚďĜėēĝĝēęĘ ĝĒċĖĖ Čď ĠċĖēĎ ęĘĖģ ĐęĜ ĞĒď ėďďĞēĘđ ĐęĜ ġĒēčĒ ċğĞĒęĜēĤċĞēęĘ ĒċĎ ČďďĘ 

đēĠďĘ 

B.EĢĞĜċęĜĎēĘċĜģ GďĘďĜċĖ BęĎģ ÷ďďĞēĘđĝ: ċ) AĖĖ GďĘďĜċĖ ČęĎģ ėďďĞēĘđĝ ęĞĒďĜ ĞĒċĘ ĞĒď 

AĘĘğċĖ GďĘďĜċĖ BęĎģ ėďďĞēĘđ ĝĒċĖĖ Čď čċĖĖďĎ ċĝ EĢĞĜċęĜĎēĘċĜģ GďĘďĜċĖ BęĎģ ÷ďďĞēĘđ 

Č) þĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ ęĜ ĞĒď HęĘęĜċĜģ ýďčĜďĞċĜģ ĝĒċĖĖ ĒċĠď ĞĒď ĚęġďĜĝ Ğę čċĖĖ 

ĐęĜ ċĘ EĢĞĜċęĜĎēĘċĜģ GďĘďĜċĖ BęĎģ ėďďĞēĘđ ċĝ ĎēĜďčĞďĎ Čģ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď 

ęĜ ğĚęĘ ċ ĚďĞēĞēęĘ ĝēđĘďĎ Čģ ċĞ ĖďċĝĞ (1/3)ĜĎ ęĐ ĞĒď CęėėēĞĞďď ėďėČďĜĝ ċĘĎ ĒċĠēĘđ 

ČďďĘ ĚĜďĝďĘĞďĎ Ğę ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ/HęĘęĜċĜģ ýďčĜďĞċĜģ ęĜ ċĝ ĞĒď čċĝď ėċģ 

Čď Ğę ĞĒď üďđēĝĞĜċĜ ęĜ ċĘģ ęĐĐēčďĜ ĎğĖģ ċğĞĒęĜēĤďĎ Čģ Ēēė ēĘ ĞĒēĝ ČďĒċĖĐ č) þĒď 

ĘęĞēčď ĐęĜ ĞĒď ĚğĜĚęĝďĝ ęĐ ĞĒď EĢĞĜċęĜĎēĘċĜģ GďĘďĜċĖ BęĎģ ėďďĞēĘđ ĝĒċĖĖ Čď ĘęĞ Ėďĝĝ 

ĞĒċĘ 21 Ďċģĝ ČďĐęĜď ĞĒď ĎċĞď ęĐ ĞĒď ėďďĞēĘđ Ď) þĒď ĘęĞēčď ęĐ ĝğčĒ ėďďĞēĘđ ĝĒċĖĖ 

ĝĞċĞď ĞĒď Ğēėď ċĘĎ ĚĖċčď ęĐ ĝğčĒ ėďďĞēĘđ ċĘĎ ĚğĜĚęĝď ĞĒďĜďęĐ Đ) øę ęĞĒďĜ ČğĝēĘďĝĝ 

ĝĒċĖĖ Čď ĞĜċĘĝċčĞďĎ ċĞ ĝğčĒ ėďďĞēĘđ ďĢčďĚĞ ċĝ ĝĞċĞďĎ ēĘ ĞĒď ĘęĞēčď ġēĞĒęğĞ ĞĒď 

čęĘĝďĘĞ ęĐ (3/4)ĞĒ ęĐ ĞĒď ėďėČďĜĝ ĚĜďĝďĘĞ ēĘ ĚďĜĝęĘ ċĞ ĞĒď ėďďĞēĘđ đ) þĒď ěğęĜğė 

ĐęĜ ĞĒēĝ ėďďĞēĘđ ĝĒċĖĖ ĘęĞ Čď Ėďĝĝ ĞĒċĘ (1/3)ĜĎ ęĐ ĞĒď ėďėČďĜĝ ēĘčĖğĎēĘđ ĞĒď ęĐĐēčď 

ČďċĜďĜĝ ęĐ ĞĒď EĢďčğĞēĠď CęėėēĞĞďď Ē) IĘ ĞĒď ďĠďĘĞ ęĐ ĞĒď ĜďěğēĝēĞď ěğęĜğė ĘęĞ 

ČďēĘđ ċĠċēĖċČĖď, ĞĒď ėďďĞēĘđ ĝĒċĖĖ Čď ċĎĔęğĜĘďĎ Čģ ĞĒď HęĘęĜċĜģ úĜďĝēĎďĘĞ ęĜ 

HęĘęĜċĜģ ýďčĜďĞċĜģ ċĘĎ čęĘĠďĘďĎ Čģ Ēēė ġēĞĒēĘ 48 ĒęğĜĝ ĐĜęė ĞĒď Ğēėď ęĐ ĞĒď 
20
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ęĜēđēĘċĖ ėďďĞēĘđ, ċĘĎ ĞĒď ĜďčęĘĠďĘďĎ ėďďĞēĘđ ĝĒċĖĖ Čď čęėĚďĞďĘĞ Ğę čċĜĜģ ęĘ ĞĒď 

ČğĝēĘďĝĝ ęĐ ĞĒď ďċĜĖēďĜ ċĎĔęğĜĘďĎ ėďďĞēĘđ ġēĞĒ ĞĒď ĘğėČďĜ ĚĜďĝďĘĞ 

IĐ ċėďĘĎėďĘĞ Ğę ĞĒď Čģď-Ėċġĝ ēĝ ĚċĜĞ ęĐ ĞĒď ČğĝēĘďĝĝ, ēĞ čċĘ Čď čċĜĜēďĎ ęğĞ ęĘĖģ 

ġēĞĒ ĞĒď ĜďěğēĝēĞď ěğęĜğė ęĐ (2/3)ĜĎ ęĐ ĞĒď ĞęĞċĖ ėďėČďĜĝ 

C.ýĚďčēċĖ üďĝęĖğĞēęĘ: ċ) ýĚďčēċĖ üďĝęĖğĞēęĘ ēĝ ċ ĜďĝęĖğĞēęĘ ĚċĝĝďĎ Čģ ċ ėċĔęĜēĞģ ęĐ 

ĘęĞ Ėďĝĝ ĞĒċĘ 3/4ĞĒĝ ęĐ ĞĒď ĞęĞċĖ ĘğėČďĜ ęĐ ėďėČďĜĝ ĚĜďĝďĘĞ ēĘ ĞĒď ėďďĞēĘđ ďĖēđēČĖď 

Ğę ĠęĞď Č) øęĜėċĖĖģ ċ ýĚďčēċĖ üďĝęĖğĞēęĘ ēĝ ĜďěğēĜďĎ Ğę Čď ĚċĝĝďĎ ĐęĜ ĞĒď ĐęĖĖęġēĘđ, 

þę ċėďĘĎ ĞĒď ÷ďėęĜċĘĎğė ęĐ AĝĝęčēċĞēęĘ ęĜ ēĞĝ Bģď Lċġĝ, þę ċėďĘĎ ĞĒď 

ùČĔďčĞēĠďĝ ęĐ ĞĒď AĝĝęčēċĞēęĘ, þę čĒċĘđď ĞĒď Ęċėď ęĐ ĞĒď /AĝĝęčēċĞēęĘ, þę ėďĜđď ęĜ 

ċėċĖđċėċĞď ĞĒď AĝĝęčēċĞēęĘ ġēĞĒ ĝęėď ęĞĒďĜ AĝĝęčēċĞēęĘ, þę ĎēĠēĎď ĞĒď AĝĝęčēċĞēęĘ 

Ğę ĐęĜė Ęďġ AĝĝęčēċĞēęĘĝ, þę ĎēĝĝęĖĠď ĞĒď AĝĝęčēċĞēęĘ, CęĚģ ęĐ ĞĒď ýĚďčēċĖ 

üďĝęĖğĞēęĘ ĚċĝĝďĎ ēĘ ĞĒď GďĘďĜċĖ BęĎģ ėďďĞēĘđ ĝĒċĖĖ Čď ĐēĖďĎ ġēĞĒ ĞĒď üďđēĝĞĜċĜ 

ġēĞĒēĘ 1 Ďċģ ęĐ ĞĒď ĎċĞď ęĐ ĞĒď ėďďĞēĘđ 

D.CęėėğĘēčċĞēęĘ ċĘĎ ýďĜĠēčď ęĐ øęĞēčď: ċ) AĖĖ ĘęĞēčďĝ Ğę ĞĒď ėďėČďĜĝ ĝĒċĖĖ Čď ĝďĘĞ 

ĐęĜ ĞĒď AĘĘğċĖ ċĘĎ EĢĞĜċ-ùĜĎēĘċĜģ GďĘďĜċĖ BęĎģ ėďďĞēĘđ ČďĐęĜď 21 Ďċģĝ ęĐ ĞĒď 

ĚĜęĚęĝďĎ ĎċĞď ĝďĞ ĐęĜ ĞĒď ėďďĞēĘđ Č) þĒď ĘęĞēčď čċĘ Čď ĝďĘĞ Čģ ďėċēĖ Ğę ĞĒęĝď 

ġĒęĝď ďėċēĖ IDĝ ċĜď ĜďđēĝĞďĜďĎ ġēĞĒ ĞĒď AĝĝęčēċĞēęĘ ċĘĎ ĝĒċĖĖ ĎďďėďĎ Ğę Čď ĝďĜĠďĎ 

ċĘĎ ĘęĞēčď ċĝ čęėĚĖďĞď č) þĒď ĘęĞēčď ĝĒċĖĖ Čď ĝēđĘďĎ Čģ ĞĒď HęĘęĜċĜģ ýďčĜďĞċĜģ ęĜ 

ēĘ Ēēĝ ċČĝďĘčď Čģ ċĘģ ęĞĒďĜ ĚďĜĝęĘ ĎğĖģ ċğĞĒęĜēĤďĎ Ğę ĝēđĘ Čģ ĞĒď EĢďčğĞēĠď 

CęėėēĞĞďď, ċĘĎ ċĐĐēĢďĎ ēĘ ĞĒď øęĞēčď BęċĜĎ Ď) IĞ ĝĒċĖĖ Čď ĞĜďċĞďĎ ĎğĖģ ĝďĜĠďĎ ēĐ ĞĒď 

ĘęĞēčď ēĝ čēĜčğĖċĞďĎ Ğę ċĖĖ ĞĒď ċĚċĜĞėďĘĞĝ ċĘĎ ĝēđĘċĞğĜď ēĝ ęČĞċēĘďĎ ĐĜęė ĞĒď 

ėďėČďĜĝ/ĜďĚĜďĝďĘĞċĞēĠď ēĘ ĞĒď øęĞēčď ýďĜĠēĘđ ĜďđēĝĞďĜ ď) þĒď ĘęĞēčď ĝĒċĖĖ Čď ĚęĝĞďĎ 

ğĘĎďĜ čďĜĞēĐēčċĞď ęĐ ĚęĝĞēĘđ Ğę ĝğčĒ ċĎĎĜďĝĝ ċĝ ĘęĞēĐēďĎ ēĘ ġĜēĞēĘđ ēĐ ċ ėďėČďĜ ēĝ ĘęĞ 

ĜďĝēĎēĘđ ēĘ ĞĒď ĐĖċĞ/ċĚċĜĞėďĘĞ ĎğĜēĘđ ĞĒď Ğēėď ęĐ ĝďĜĠēčď ęĐ ĞĒď ĘęĞēčď Đ) ùĐĐēčēċĖ 

čęėėğĘēčċĞēęĘ čĒċĘĘďĖ ĐęĜ ĞĒď EC ġęğĖĎ Čď ďēĞĒďĜ ďėċēĖ ęĜ ĞĒĜęğđĒ ĖďĞĞďĜ ĝēđĘďĎ Čģ 

ĞĒď ĜďĝĚďčĞēĠď ėďėČďĜĝ Ğę ďċĝēĖģ ėċēĘĞċēĘ ĜďčęĜĎĝ.   

 

21. SĚďčēċĖ RďĝęĖğĞēęĘ: 

ýĚďčēċĖ üďĝęĖğĞēęĘ: ċ)      Special Resolution is a resolution passed by a majority of 
not less than 3/4ths of the total number of members present in the meeting eligible to 
vote. b)      Normally a Special Resolution is required to be passed for the following: 
a.       To amend the Memorandum of Association or its Bye Laws b.      To amend 21
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the Objectives of the Association c.       To change the name of the /Association d.      
To merge or amalgamate the Association with some other Association e.       To 
divide the Association to form new Associations f.       To dissolve the Association 
c)      Copy of the Special Resolution passed in the General Body meeting shall be 
filed with the Registrar within 1 day of the date of the meeting.  

 

22. IĘĝĚďčĞēęĘ ęĐ ĜďčęĜĎĝ ċĘĎ ċččęğĘĞĝ Čęęĕĝ ďĞč: 

þĒď üďđēĝĞďĜ ęĐ ĞĒď ÷ďėČďĜĝ, ĞĒď ÷ēĘğĞď Bęęĕĝ ċĘĎ ĞĒď Bęęĕĝ ęĐ ċččęğĘĞĝ 

ēĘčĖğĎēĘđ ĜďčďēĚĞĝ Čęęĕĝ ċĘĎ ĠęğčĒďĜ ĐēĖď ċĘĎ ČċĘĕ ċččęğĘĞĝ ĝĒċĖĖ Čď ĕďĚĞ ċĘĎ 

ėċēĘĞċēĘďĎ ęĘĖģ ċĞ ĞĒď ĜďđēĝĞďĜďĎ ęĐĐēčď ęĐ ĞĒď ĝęčēďĞģ ċĘĎ ĝĒċĖĖ Čď ċĠċēĖċČĖď ĐęĜ 

ēĘĝĚďčĞēęĘ ĎğĜēĘđ ČğĝēĘďĝĝ ĒęğĜĝ Čģ ĞĒď ėďėČďĜĝ ęĐ ĞĒď ĝęčēďĞģ ĐĜďď ęĐ čęĝĞ ġēĞĒęğĞ 

ċĘģ ċĚĚĖēčċĞēęĘ.  

 

23. DēĝĝęĖğĞēęĘ: 

þĒď ĝęčēďĞģ ėċģ Čď ċČęğĞ ċ ĝĚďčēċĖ ĜďĝęĖğĞēęĘ Ğę ĎďĞďĜėēĘď ĞĒċĞ ēĞ ĝĒċĖĖ Čď 

ĎēĝĝęĖĠďĎ ċĘĎ ĞĒďĜď ğĚęĘ ĞĒď ĝęčēďĞģ ĝĒċĖĖ Čď ĎēĝĝęĖĠďĎ ĐęĜĞĒ ġēĞĒ.IĐ ğĚęĘ ĞĒď 

ĎēĝĝęĖğĞēęĘ ĞĒďĜď ĝĒċĖĖ ĜďėċēĘ ċĐĞďĜ ĞĒď ĝċĞēĝĐċčĞēęĘ ċĘĎ ĚĜęĚďĜĞģ ġĒċĞĝęďĠďĜ, ĞĒď 

ĝċėď ĝĒċĖĖ ĘęĞ Čď ĚċēĎ ęĜ ĎēĝĞĜēČğĞď ĞĒď ċėęğĘĞ Ğę ĞĒď ėďėČďĜĝ ČğĞ ĝĒċĖĖ Čď ĘęĞ 

ĚċēĎ ęĜ ĎēĝĞĜēČğĞď ĞĒď ċėęğĘĞ Ğę ĞĒď ėďėČďĜĝ ČğĞ ĝĒċĖĖ Čď đēĠďĘ Ğę ĝęėď ęĞĒďĜ 

üďđēĝĞďĜďĎ AĝĝęčēċĞēęĘ, ĒċĠēĘđ ĞĒď ĝċėď ęĜ ĝēėēĖċĜ ęČĔďčĞĝ Ğę Čď ĎďĞďĜėēĘďĎ Čģ ĞĒď 

AĝĝęčēċĞēęĘ.þĒď ċĝĝęčēċĞēęĘ ĝĒċĖĖ ĝĞċĘĎ ĎēĝĝęĖĠďĎ ċĝ ĚďĜ ĚĜęčďĎğĜďĝ ĖċēĎ ēĘ ýďčĞēęĘ 

(41) & (42) ęĐ ĞĒď þċėēĖ øċĎğ ýęčēďĞēďĝ üďđēĝĞĜċĞēęĘ AčĞ, 27 ęĐ 1975.  

 

UĝďĜ DďĐēĘďĎ Bģď Lċġĝ.

 

 

1. Nċėď ęĐ ĝęčēďĞģ: 

ADüùIþ þHAĄHĄ÷Bÿü AúAüþ÷Eøþ ùāøEüý AýýùCIAþIùø 

 

ýēđĘċĞğĜďĝ Ğę ĞĒď ÷ďėęĜċĘĎğė ĒďĜďČģ čďĜĞēĐģ ĞĒċĞ ĞĒď BģďĖċġĝ ēĝ ĞĒď čęĜĜďčĞ čęĚģ.

 

S.Nę MďėČďĜķĝ Nċėď OččğĚċĞēęĘ AĎĎĜďĝĝ SēđĘċĞğĜď
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Signature of Empoġered

1.
K DÿüAI 

÷ÿüÿGAø
ùĞĒďĜĝ

AĚċĜĞėďĘĞ Ęę: A2, 402, 

80/1, AĎĜęēĞ þĒċĤĒċėČğĜ, 

þĒċĤĒċėČğĜ ÷ċēĘ üęċĎ, 

þĒċĤĒċėČğĜ, øċĠċĖğĜ úęĝĞ, 

øAĀALùùü, þHIüÿúúùüÿü 

þċĖğĕ, KċĘčĒďďĚğĜċė 

DēĝĞĜēčĞ, þċėēĖ øċĎğ, 

úēĘčęĎď - 600130, IĘĎēċ

2. IøDÿ÷AþHI ùĞĒďĜĝ

AĚċĜĞėďĘĞ øę. C1 - 404, 

AĎĜęēĞ þĒċĤĒċėČğĜ, 

þĒċĤĒċėČğĜ ÷ċēĘ üęċĎ, 

þĒċĤĒċėČğĜ, øċĠċĖğĜ úęĝĞ,, 

øAĀALùùü, þHIüÿúúùüÿü 

þċĖğĕ, KċĘčĒďďĚğĜċė 

DēĝĞĜēčĞ, þċėēĖ øċĎğ, 

úēĘčęĎď - 600130, IĘĎēċ

3.
ýAILEýH Kÿ÷Aü 

CHEøøA
ùĞĒďĜĝ

AĚċĜĞėďĘĞ øę. A1 - 401, 

AĎĜęēĞ þĒċĤĒċėČğĜ, 

þĒċĤĒċėČğĜ ÷ċēĘ üęċĎ, 

þĒċĤĒċėČğĜ, øċĠċĖğĜ úęĝĞ., 

øAĀALùùü, þHIüÿúúùüÿü 

þċĖğĕ, KċĘčĒďďĚğĜċė 

DēĝĞĜēčĞ, þċėēĖ øċĎğ, 

úēĘčęĎď - 600130, IĘĎēċ

4. ýEøþHILĀEL ùĞĒďĜĝ

AĚċĜĞėďĘĞ øę. C4 - 105, 

AĎĜęēĞ þĒċĤĒċėČğĜ, 

þĒċĤĒċėČğĜ ÷ċēĘ üęċĎ, 

þĒċĤĒċėČğĜ, øċĠċĖğĜ úęĝĞ, 

øAĀALùùü, þHIüÿúúùüÿü 

þċĖğĕ, KċĘčĒďďĚğĜċė 

DēĝĞĜēčĞ, þċėēĖ øċĎğ, 

úēĘčęĎď - 600130, IĘĎēċ

AĚċĜĞėďĘĞ øę. C2 - 202, 

AĎĜęēĞ þĒċĤĒċėČğĜ, 
5.

ýAøDăA 

BALAKüIýHøAø
ùĞĒďĜĝ

23

��



Signature of Empoġered

þĒċĤĒċėČğĜ ÷ċēĘ üęċĎ, 

þĒċĤĒċėČğĜ, øċĠċĖğĜ úęĝĞ,, 

øAĀALùùü, þHIüÿúúùüÿü 

þċĖğĕ, KċĘčĒďďĚğĜċė 

DēĝĞĜēčĞ, þċėēĖ øċĎğ, 

úēĘčęĎď - 600130, IĘĎēċ

6. üùBIø BABÿ ùĞĒďĜĝ

AĚċĜĞėďĘĞ øę. C1 - 304, 

AĎĜęēĞ þĒċĤĒċėČğĜ, 

þĒċĤĒċėČğĜ ÷ċēĘ üęċĎ, 

þĒċĤĒċėČğĜ, øċĠċĖğĜ úęĝĞ,, 

øAĀALùùü, þHIüÿúúùüÿü 

þċĖğĕ, KċĘčĒďďĚğĜċė 

DēĝĞĜēčĞ, þċėēĖ øċĎğ, 

úēĘčęĎď - 600130, IĘĎēċ

7.
B Ā ø ýÿBAýH 

CHùāDAüă
ùĞĒďĜĝ

AĚċĜĞėďĘĞ øę. C3 - 305, 

AĎĜęēĞ þĒċĤĒċėČğĜ, 

þĒċĤĒċėČğĜ ÷ċēĘ üęċĎ, 

þĒċĤĒċėČğĜ, øċĠċĖğĜ úęĝĞ, 

øAĀALùùü, þHIüÿúúùüÿü 

þċĖğĕ, KċĘčĒďďĚğĜċė 

DēĝĞĜēčĞ, þċėēĖ øċĎğ, 

úēĘčęĎď - 600130, IĘĎēċ

ýēđĘďĎ ēĘ ęğĜ ĚĜďĝďĘčď ĞĒēĝ ĉĉĉĉĉĉĉ Ďċģ ęĐ ĉĉĉĉĉĉ, ĉĉĉĉĉ

 

. øċėď : úAD÷AøABAø

FċĞĒďĜķĝ øċėď : ĀIýāAøAþHAø

AĎĎĜďĝĝ :

øę.63,ĀċĖĖğĠċĜ øċđċĜ, IĘĎēĜċ 

øċđċĜ., AĎċģċĜ (úċĜĞ 1), 

GğēĘĎģ þċĖğĕ, CĒďĘĘċē 

DēĝĞĜēčĞ, þċėēĖ øċĎğ, úēĘčęĎď 

- 600020, IĘĎēċ

ýēđĘċĞğĜď :
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Signature of Empoġered

. øċėď : ĀEøKAþAüA÷Aø

FċĞĒďĜķĝ øċėď : ÷ADAýA÷ă

AĎĎĜďĝĝ :

AĚċĜĞėďĘĞ øę. C1 - 404, 

AĎĜęēĞ þĒċĤĒċėČğĜ, 

þĒċĤĒċėČğĜ ÷ċēĘ üęċĎ, 

þĒċĤĒċėČğĜ, øċĠċĖğĜ úęĝĞ,, 

øAĀALùùü, þHIüÿúúùüÿü 

þċĖğĕ, KċĘčĒďďĚğĜċė DēĝĞĜēčĞ, 

þċėēĖ øċĎğ, úēĘčęĎď - 

600130, IĘĎēċ

ýēđĘċĞğĜď :
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BEFORE THE NATIONAL GREEN TRIBUNAL 

 SOUTHERN ZONE, CHENNAI  
 

    Application No.34 of 2016 (SZ) 
In the matter of 

1.      S.P.Surendranath Karthik 
         No.9, Lake View Street, 
         Iyappa Nagar, Madipakkam, 
         Chennai 
                                                                                         .. Applicant 
                                                       Vs.   

1.      President, 
         Thazhambur Village Panchayat, 
         Chengalpet Taluk, 
         Kancheepuram District 603 130 
  
2.      District Environmental Engineer, 
         Tamil Nadu Pollution Control Board, 
         Maraimalai Adigalar Street, 
         M.M.Nagar 603 209 
         Kancheepuram District 
 
3.      Tahsildar, 
         Thiruporur Taluk Office, 
         Thiruporur, Chennai 600 110 
 
4.      Block Development Officer, 
         Thiruporur Panchayat Union, 
         Chengalpet Main Road,  
         Thiruporur, Chennai 603110 
 
5.      Additional Chief Secretary to the Government, 
         Public Works Department, 
         Secretariat, Chennai 600 009 
 
6.      The Chairman, 
         Tamil Nadu Pollution Control Board, 
         Corporate Office, 
         No.76, Anna Salai, Guindy, 
         Chennai 600032 
 
7.      The Chairman, 
         Central Pollution Control Board, 
         Parvesh Bhavan, 
         CBD cum Office Complex, 
         East Arjun Nagar, New Delhi 110032 
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8.      The District Collector, 
         Collectorate, 
         Kancheepuram District 631501 
 
9.      Principal Secretary to Government, 
         Department of Environment and Forests, 
         Secretariat, Chennai 600009 
 
10.    Principal Secretary to Government, 
         Department of Revenue, 
         Secretariat, Chennai 600009 
      
                                                                         ..  Respondents                      
 
Counsel appearing for the applicants: 
 
Mr.Kaushik N.Sharma 
 
 

Counsel appearing for the respondents 
 
Mrs.H.Yasmeen Ali for R2 & R6 
Mr.M.K.Subramanian, E.Manoharan 
& P.Velmani for R3, R8 to R10 
Mr.Abdul Saleem, Saravanan & 
   Vidhyalakshmi for R4 & R5 
Mr.D.S.Ekambaram & 
   Mrs.P.Jayalakshmi for R7 
 
 

O R D E R 
Present 

Hon¶ble Shri JXstice Dr.P.Jyothimani, Judicial Member 

Hon¶ble Shri P.S.Rao, E[pert Member 

- - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - -- - - - - - -   
 

                                                                                11th May, 2017 
- - - - - - - - - - -- - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - -  
 
        This application is filed by the resident of Madipakkam area seeking 

for a permanent injunction against official respondents from illegal and 

wrongful dumping and burning of Municipal Solid Waste in Survey No.99 

and 100 of Thazhambur Village,  Kancheepuram District. 
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        The Central Pollution Control Board in its reply has stated in clear 

terms that the water body cannot be used for the purpose of dumping 

Municipal Solid Waste. 

       The Status Report dated 3rd February, 2017, filed by the 4th 

respondent, Block Development Officer, (BDO) Thiruporur  shows that the 

dumping of garbage in Survey Nos.99 and 100 which was going on for the 

last several years has been completely stopped and almost major portions 

of the material has been removed and the area has been sanitized using 

bleaching powder.    He also states that the Revenue Department has 

given permission to Thazambur Panchayat to use Survey No.80/4 which is 

classified as wasteland, for disposal / management of solid waste and he 

has also stated that steps have been taken for scientific disposal of already 

dumped waste by biomining and composting either by the Panchayat itself 

or by engaging NGOs who are specialized in the field. 

        The learned Government Pleader has also produced a copy of the 

Project Report prepared under Solid Waste Management Rules, 2016.   

Needless to state that as per the statement made by BDO, it is the duty on 

the part of the 1st respondent Panchayat to obtain necessary permission 

from the Tamil Nadu State Pollution Control Board and other authorities for 

disposal of the solid waste at the aforesaid new site in Sy.No.80/4 and for 

implementation of the remediation/restitution of old site at Sy.Nos.99 and 

100.    The BDO who is present in the Tribunal, has also produced a project 

report on Solid Waste Management of Thazhambur  Panchayat, the profile 

of which is as follows: 

      ³Waste Zinn rec\clers is a social enterprise Zhich implements 
source segregation of household waste in apartments.   The 
source segregation is carried out in 3 ways.   1. Organic wastes, 
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i.e. compostable kitchen waste, 2.Recyclable waste ± (paper, 
plastic and tins). 3. Household hazardous waste sanitary waste 
and sharp objects.   After 3 way segregation 60% of waste is 
composted, 35% of waste is reclycled and a negligible 5% only 
ends in landfill instead of 95% of waste being dumped in the 
landfill.´ 

     He has also produced copy of the agreement entered into with a NGO 

viz. Waste Winn Recyclers Pvt. Ltd., 6A/13, Parthasarathy Swami Street, 

Triplicane, Chennai 600005 dated 10.05.2017.      

     In view of the steps having been taken and the undertaking given by the 

BDO that the restoration activities will be done in accordance with Solid 

Waste Management RXles, 2016 after obtaining µconsent¶ from the 

Authorities including the Board, the application stands closed by recording 

the undertaking as stated above. 

        Needless to state that it is always open to the applicant or any other 

person who may be affected in the event of non implementation of the 

scheme in accordance with law, to approach the appropriate forum. 

       In  view  of  the disposal of the main application, M.A.No.262 of 2016 

also stands closed under Section 26 of the National Green Tribunal Act, 

2010. 

 

        

                                                                       Justice Dr.P.Jyothimani 
                                                                            Judicial Member 
 
 
 
 
 
                                                                              Shri P.S.Rao 
                                                                             Expert Member              
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Ê

Ê

Ê  

ñùĀïüø÷ïøþ ùð þë÷óöøëîÿ 

üïñóýþüëþóùø îïúëüþ÷ïøþÊ
தமிழ்நாடு அரசு 

பதிவுத்துைற

 

íďĜĞēĐēčċĞď ęĐ ïĘčğėČĜċĘčď ęĘ úĜęĚďĜĞģÊ
ெசாத்து ெதாடƫபான வில்லங்கச் சான்று

ýØüØùÊÙசாØபØஅäÊþĒēĜğĚęĜğĜ îċĞďÊÙÊநாள்äÊÛÛ×ëğđ×ÜÚÜÛ

ĀēĖĖċđďÊÙகிராமம்äþĒċĤĒċėĚğĜ ýğĜĠďģÊîďĞċēĖĝÊÙசƫேவÊவிவரம்äÊâÚÙÞÖÊâÚÙßÖÊâÚÙà

ýďċĜčĒÊúďĜēęĎÊÙேதடுதல்Êகாலம்äÊÚÛ×ôċĘ×ÛãáßÊ×ÊÛÚ×ëğđ×ÜÚÜÛ

ýĜ. 

øę./வ. 

எண்

îęčğėďĘĞ øę.& ăďċĜ/
ஆவண எண் மற்றும் 

ஆண்டு

îċĞď ęĐ ïĢďčğĞēęĘ & îċĞď 

ęĐ úĜďĝďĘĞċĞēęĘ & îċĞď ęĐ 

üďđēĝĞĜċĞēęĘ/எழுதிக் ெகா 

டுத்த நாள் & தாக்க ல் 

நாள் & பதிவு நாள்

øċĞğĜď/தன்ைம
øċėď ęĐ ïĢďčğĞċĘĞ(ĝ)/
எழுதிக்ெகாடுத்தவƫெபயƫ(கள்)

øċėď ęĐ íĖċēėċĘĞ(ĝ)/
எழுதி வாங்கியவƫ 

ெபயƫ(கள்)

ĀęĖ.øę & úċđď. øę/
ெதாகுதி எண் மற்றும் 

பக்க எண்

ÞââÙÛããà

Úã×ðďČ×ÛãâàÊÊ

Úã×ðďČ×ÛãâàÊ

ÛÚ×îďč×Ûããà

ýďĞĞĖďėďĘĞÊēĘÊ

ĐċĠęğĜÊęĐÊĐċėēĖģÊ

ėďėČďĜĝÊÊ

÷ďėęÊíęĚģ

ÛØÊகி¯ஷ்ணமூƫத்திÊ

ÛØÊõØÊதயாÊசந்திரன்ÊÒஎÓÊதயாÊ

சந்திரÊபூஷணம்Ê

ÜØÊúØõØÊராதாபாய்Ê
ÛÚâÜÖÊßÝ

íęĘĝēĎďĜċĞēęĘÊĀċĖğďÙைகமாற்²த்ÊெதாைகäÊÊ

°ØÊàÖÚÚÚÙ×

÷ċĜĕďĞÊĀċĖğďÙசந்ைதÊமதிப்புäÊ

×

úüÊøğėČďĜÙமுந்ைதயÊஆவணÊஎண்äÊÊ

Ù

îęčğėďĘĞÊüďėċĜĕĝÙ

ஆவணக்Êகுறிப்புகள்Êä
மாபÊஅ´வலகம்Øவடெசன்ைன×தானÊெசட்டில்ெமண்ட்Ê°ØÖÊàÚÚÚÙÊமகனுக்கும்ÖÊம¯மக¶க்கும்

ýčĒďĎğĖď 1 îďĞċēĖĝä  

úĜęĚďĜĞģÊþģĚďÙெசாத்தின்Êவைகப்பாடுäÊëđĜēčğĖĞğĜċĖÊöċĘĎ
úĜęĚďĜĞģÊïĢĞďĘĞÙெசாத்தின்Êவிஸ்தீƫணம்äÊßØÚÚÊëčĜď

Û

ĀēĖĖċđďÊÐÊýĞĜďďĞÙகிராமம்Êமற்²ம்Êெத¯äÊþĒċĤĒċėĚğĜÖÊöċĘĎ ýğĜĠďģÊøęØÙபுலÊஎண்ÊäÊâÚÙÞ

àâÜÞÙÜÚÚà

ÚÞ×ëğđ×ÜÚÚàÊÊ

ÚÞ×ëğđ×ÜÚÚàÊ

ÚÞ×ëğđ×ÜÚÚà

üďčďēĚĞÊÊ

ÛØÊØØÊெசங்கல்பட்டுகூட்டுறºÊ

ெதாடக்கÊேவளாண்ைமÊமற்²ம்Ê

ஊரகவளƫச்சிÊவங்கிÊக்காகÊ

துைரராஜ்Êமூலம்Ê

ÛØÊøØÊசங்கƫÊ ×

Ü

1

��



íęĘĝēĎďĜċĞēęĘÊĀċĖğďÙைகமாற்²த்ÊெதாைகäÊÊ

×

÷ċĜĕďĞÊĀċĖğďÙசந்ைதÊமதிப்புäÊ

×

úüÊøğėČďĜÙமுந்ைதயÊஆவணÊஎண்äÊÊ

ÞßßÙÊÛãáÛ

îęčğėďĘĞÊüďėċĜĕĝÙ

ஆவணக்Êகுறிப்புகள்Êä
ரசீதுÊ°ØàâÚÚÙ×Êமுன்Êஅடமாணம்Êைபசல்Êெசய்வதாய்

ýčĒďĎğĖď 1 îďĞċēĖĝä  

úĜęĚďĜĞģÊþģĚďÙெசாத்தின்Êவைகப்பாடுäÊùĞĒďĜÊóĞďėĝ
úĜęĚďĜĞģÊïĢĞďĘĞÙெசாத்தின்Êவிஸ்தீƫணம்äÊஏக்கƫßØÚÚெசண்ட்

ĀēĖĖċđďÊÐÊýĞĜďďĞÙகிராமம்Êமற்²ம்Êெத¯äÊþĒċĤĒċėĚğĜÖÊöċĘĎ ýğĜĠďģÊøęØÙபுலÊஎண்ÊäÊâÚÙà

 ýčĒďĎğĖďÊüďėċĜĕĝÙெசாத்துÊவிவரம்ÊெதாடƫபானÊகுறிப்புைரäÊசƫேவஎண்ä×âÚÙà×Êஏக்கƫÊ

ßØÚÚெசண்ட்

ÛÚàßÙÜÚÛÜ

Úá×ðďČ×ÜÚÛÜÊÊ

Úá×ðďČ×ÜÚÛÜÊ

Úá×ðďČ×ÜÚÛÜ

íęĘĠďģċĘčďÊøęĘÊ

÷ďĞĜęÙÿëÊÊ

ÛØÊதயசந்திரன்ÊÒஎÓÊதயசந்திரÊ

பூஷணம்ÊÒமுதல்வƫÓÊ

ÜØÊþØõØÊராதாபாய்ÊÒமுதல்வƫÓÊ

ÝØÊîØÊமேனாஜ்Êசந்த்Êதயன்Ê

ÒமுகவƫÓÊ

ÛØÊëØĀØØÊகி¯ஷ்ணன்Ê ×

íęĘĝēĎďĜċĞēęĘÊĀċĖğďÙைகமாற்²த்ÊெதாைகäÊÊ

°ØÊÞÚÖÚÚÖÚÚÚÙ×

÷ċĜĕďĞÊĀċĖğďÙசந்ைதÊமதிப்புäÊ

°ØÊÞÚÖÚÚÖÚÚÚÙ×

úüÊøğėČďĜÙமுந்ைதயÊஆவணÊஎண்äÊÊ

ÞââÙÊãà

ýčĒďĎğĖď 1 îďĞċēĖĝä  

úĜęĚďĜĞģÊþģĚďÙெசாத்தின்Êவைகப்பாடுäÊÿĘĎēĠēĎďĎÊýĒċĜď
úĜęĚďĜĞģÊïĢĞďĘĞÙெசாத்தின்Êவிஸ்தீƫணம்äÊஏßØÚÚல்ÊÛÙßபாகம்

ĀēĖĖċđďÊÐÊýĞĜďďĞÙகிராமம்Êமற்²ம்Êெத¯äÊþĒċĤĒċėĚğĜÖÊúĖęĞ ýğĜĠďģÊøęØÙபுலÊஎண்ÊäÊâÚÙÞ

Ý

 ýčĒďĎğĖďÊüďėċĜĕĝÙெசாத்துÊவிவரம்ÊெதாடƫபானÊகுறிப்புைரäÊசƫேவஎண்ä×ÊâÚÙÞÊஏßØÚÚல்Ê

ெபாதுவில்ÊபிƬபடாதÊபாகம்ÊÛÙßÊபாகம்

ÛÚààÙÜÚÛÜ

Úá×ðďČ×ÜÚÛÜÊÊ

Úá×ðďČ×ÜÚÛÜÊ

Úá×ðďČ×ÜÚÛÜ

íęĘĠďģċĘčďÊøęĘÊ

÷ďĞĜęÙÿëÊÊ

ÛØÊதயசந்திரன்ÊÒஎÓÊதயசந்திரÊ

பூஷணம்ÊÒமுதல்வƫÓÊ

ÜØÊþØõØÊராதாபாய்ÊÒமுதல்வƫÓÊ

ÝØÊîØÊமேனாஜ்Êசந்த்Êதயன்Ê

ÒமுகவƫÓÊ

ÛØÊíĒďĘĘċēÊøċĜĚċĠēÊòęėďĝÊúĠĞÊ

öĞĎÊîēĜďčĞęĜÊôØÊ

ெஜயகி¯ஷ்ணன்Ê
×

íęĘĝēĎďĜċĞēęĘÊĀċĖğďÙைகமாற்²த்ÊெதாைகäÊÊ

°ØÊÛÖàÚÖÚÚÖÚÚÚÙ×

÷ċĜĕďĞÊĀċĖğďÙசந்ைதÊமதிப்புäÊ

°ØÊÛÖàÚÖÚÚÖÚÚÚÙ×

úüÊøğėČďĜÙமுந்ைதயÊஆவணÊஎண்äÊÊ

ÞââÙÊãà

ýčĒďĎğĖď 1 îďĞċēĖĝä  

úĜęĚďĜĞģÊþģĚďÙெசாத்தின்Êவைகப்பாடுäÊÿĘĎēĠēĎďĎÊýĒċĜď
úĜęĚďĜĞģÊïĢĞďĘĞÙெசாத்தின்Êவிஸ்தீƫணம்äÊஏßØÚÚல்ÊÞÙßபாகம்

ĀēĖĖċđďÊÐÊýĞĜďďĞÙகிராமம்Êமற்²ம்Êெத¯äÊþĒċĤĒċėĚğĜÖÊúĖęĞ ýğĜĠďģÊøęØÙபுலÊஎண்ÊäÊâÚÙÞ

Þ

 ýčĒďĎğĖďÊüďėċĜĕĝÙெசாத்துÊவிவரம்ÊெதாடƫபானÊகுறிப்புைரäÊசƫேவஎண்ä×ÊâÚÙÞÊஏßØÚÚல்Ê

ெபாதுவில்ÊபிƬபடாதÊபாகம்ÊÞÙßÊபாகம்

Úà×ëğđ×ÜÚÛÜÊÊ íęĘĠďģċĘčďÊøęĘÊ ÛØÊ÷ÙĝÊøċĜĚċĠēÊòęėďĝÊÒĚÓÊĖĞĎÊ

÷ċĘċđēĘđÊîēĜďčĞęĜÊôØÊ
ß ááÚßÙÜÚÛÜ ÛØÊýØÊஅேசாக்Êபால்Ê ×

2

��



Úà×ëğđ×ÜÚÛÜÊ

Úà×ëğđ×ÜÚÛÜ

÷ďĞĜęÙÿëÊÊ ெஜயகி¯ஷ்ணன்Ê

íęĘĝēĎďĜċĞēęĘÊĀċĖğďÙைகமாற்²த்ÊெதாைகäÊÊ

°ØÊâÚÖÚÚÖÚÚÚÙ×

÷ċĜĕďĞÊĀċĖğďÙசந்ைதÊமதிப்புäÊ

°ØÊÛÖÚÞÖÛàÖàààÙ×

úüÊøğėČďĜÙமுந்ைதயÊஆவணÊஎண்äÊÊ

Ù

ÞáÒëÓÊîďĞċēĖĝÙÞáÊÒஅÓÊ

நடவடிக்ைகÊவிவரங்கள்ä

மதிப்புக்குைறºÊகாரணத்திற்காகÊஅசல்Êஆவணம்Êஇந்தியÊமுத்திைரச்Êசட்டம்ÊபிƬºÊÞáஏÒÛÓ×ன்Êகீழ்Ê

நடவடிக்ைகயில்Êஉள்ளதுØ

îęčğėďĘĞÊüďėċĜĕĝÙ

ஆவணக்Êகுறிப்புகள்Êä
குறிப்புÊஇந்தÊஆவணம்ÊÞáஏÒÛÓன்Êகீழ்Êநடவடிக்ைகயில்Êஉள்ளதுØ

ýčĒďĎğĖď 1 îďĞċēĖĝä  

úĜęĚďĜĞģÊþģĚďÙெசாத்தின்Êவைகப்பாடுäÊòęğĝďÊýēĞď
úĜęĚďĜĞģÊïĢĞďĘĞÙெசாத்தின்Êவிஸ்தீƫணம்äÊÜØÚÜØßÚெஹக்

ĀēĖĖċđďÊÐÊýĞĜďďĞÙகிராமம்Êமற்²ம்Êெத¯äÊþĒċĤĒċėĚğĜÖÊúĖęĞ ýğĜĠďģÊøęØÙபுலÊஎண்ÊäÊâÚÙà

 ýčĒďĎğĖďÊüďėċĜĕĝÙெசாத்துÊவிவரம்ÊெதாடƫபானÊகுறிப்புைரäÊமத்திÊÜØÚÜØßÚÊெஹக்

ááÚàÙÜÚÛÜ

Úà×ëğđ×ÜÚÛÜÊÊ

Úà×ëğđ×ÜÚÛÜÊ

Úà×ëğđ×ÜÚÛÜ

íęĘĠďģċĘčďÊøęĘÊ

÷ďĞĜęÙÿëÊÊ

ÛØÊýØÊெஜயச்சந்திரன்ÊÒமுதல்வƫÓÊ

ÜØÊýØÊதனபால்Òமுதல்வƫÓÊ

ÝØÊõØÊசத்தியவதிÒமுதல்வƫÓÊ

ÞØÊýØÊபூபால்Òமுதல்வƫÓÊ

ßØÊýØÊேஜாதிநாத்ÊÒதÊÐமுÓÊ

ÛØÊ÷ÙĝÊøċĜĚċĠēÊòęėďĝÊÒĚÓÊĖĞĎÊ

÷ċĘċđēĘđÊîēĜďčĞęĜÊôØÊ

ெஜயகி¯ஷ்ணன்Ê
×

íęĘĝēĎďĜċĞēęĘÊĀċĖğďÙைகமாற்²த்ÊெதாைகäÊÊ

°ØÊÝÖÜÚÖÚÚÖÚÚÚÙ×

÷ċĜĕďĞÊĀċĖğďÙசந்ைதÊமதிப்புäÊ

°ØÊßÖÜÚÖâÝÖÝÝÝÙ×

úüÊøğėČďĜÙமுந்ைதயÊஆவணÊஎண்äÊÊ

Ù

ÞáÒëÓÊîďĞċēĖĝÙÞáÊÒஅÓÊ

நடவடிக்ைகÊவிவரங்கள்ä

மதிப்புக்குைறºÊகாரணத்திற்காகÊஅசல்Êஆவணம்Êஇந்தியÊமுத்திைரச்Êசட்டம்ÊபிƬºÊÞáஏÒÛÓ×ன்Êகீழ்Ê

நடவடிக்ைகயில்Êஉள்ளதுØ

îęčğėďĘĞÊüďėċĜĕĝÙ

ஆவணக்Êகுறிப்புகள்Êä
குறிப்புÊஇந்தÊஆவணம்ÊÞáஏÒÛÓன்Êகீழ்Êநடவடிக்ைகயில்Êஉள்ளதுØ

ýčĒďĎğĖď 1 îďĞċēĖĝä  

úĜęĚďĜĞģÊþģĚďÙெசாத்தின்Êவைகப்பாடுäÊòęğĝďÊýēĞď
úĜęĚďĜĞģÊïĢĞďĘĞÙெசாத்தின்Êவிஸ்தீƫணம்äÊÜØÚÜØßÚெஹக்

ĀēĖĖċđďÊÐÊýĞĜďďĞÙகிராமம்Êமற்²ம்Êெத¯äÊþĒċĤĒċėĚğĜÖÊúĖęĞ ýğĜĠďģÊøęØÙபுலÊஎண்ÊäÊâÚÙà

à

 ýčĒďĎğĖďÊüďėċĜĕĝÙெசாத்துÊவிவரம்ÊெதாடƫபானÊகுறிப்புைரäÊமத்திÊÜØÚÜØßÚÊெஹக்

ãÜÛÜÙÜÚÛÜ

Úà×ýďĚ×ÜÚÛÜÊÊ

ÛÚ×ýďĚ×ÜÚÛÜÊ

Ûâ×ýďĚ×ÜÚÛÜ

ýďĞĞĖďėďĘĞ×ĐċėēĖģÊ

ėďėČďĜĝÊÊ
ÛØÊõØÊகதிƫேவ´Ê ÛØÊõØÊகாலித்Ê ×

íęĘĝēĎďĜċĞēęĘÊĀċĖğďÙைகமாற்²த்ÊெதாைகäÊÊ

°ØÊÛÚÖÚÚÖÚÚÚÙ×

÷ċĜĕďĞÊĀċĖğďÙசந்ைதÊமதிப்புäÊ

°ØÊÛÚÖÚÚÖÚÚÚÙ×

úüÊøğėČďĜÙமுந்ைதயÊஆவணÊஎண்äÊÊ

Ù

îęčğėďĘĞÊüďėċĜĕĝÙ

á

மகனுக்குÊெசட்டில்ெமண்ட்Ø

3
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ஆவணக்Êகுறிப்புகள்Êä

ýčĒďĎğĖď 1 îďĞċēĖĝä  

úĜęĚďĜĞģÊþģĚďÙெசாத்தின்Êவைகப்பாடுäÊòęğĝďÊýēĞď
úĜęĚďĜĞģÊïĢĞďĘĞÙெசாத்தின்Êவிஸ்தீƫணம்äÊÜெஹக்ÊÚÜØßஏƫஸ்

ĀēĖĖċđďÊÐÊýĞĜďďĞÙகிராமம்Êமற்²ம்Êெத¯äÊþĒċĤĒċėĚğĜÖÊúĖęĞ ýğĜĠďģÊøęØÙபுலÊஎண்ÊäÊâÚÙß

எல்ைலÊவிபரங்கள்äÊÊ
வடக்கில்äÊசƫேவெநÊâÚÙÛÊâÚÙÜÊகாலிநிலம்ÖÊெதற்கில்äÊசெநÊâÚÙâÊகாலிநிலம்ÖÊ

கிழக்கில்äÊசெநÊâÚÙÞÊகாலிநிலம்ÖÊேமற்கில்äÊசெநÊâÚÙàÊகாலிநிலம்

ýčĒďĎğĖďÊüďėċĜĕĝÙெசாத்துÊவிவரம்ÊெதாடƫபானÊகுறிப்புைரäÊபட்டாெநÊÜáÛÊÜெஹக்ÊÚÜØßÊ

ஏƫஸ்Ø

ÛÚãÚâÙÜÚÛÝ

Úâ×ëğđ×ÜÚÛÝÊÊ

Úâ×ëğđ×ÜÚÛÝÊ

Úâ×ëğđ×ÜÚÛÝ

úęġďĜÊęĐÊëĞĞęĜĘďģ×

ĝēĘđĖďÊĞĜċĘĝċčĞēęĘÊÊ
ÛØÊõØÊகாலித்Ê ÛØÊஏØேகØÊஆனந்தன்Ê ×

íęĘĝēĎďĜċĞēęĘÊĀċĖğďÙைகமாற்²த்ÊெதாைகäÊÊ

×

÷ċĜĕďĞÊĀċĖğďÙசந்ைதÊமதிப்புäÊ

×

úüÊøğėČďĜÙமுந்ைதயÊஆவணÊஎண்äÊÊ

ãÜÛÜÙÊÜÚÛÜ

îęčğėďĘĞÊüďėċĜĕĝÙ

ஆவணக்Êகுறிப்புகள்Êä
இந்தÊஆவணம்ÊÛÊபுத்தகம்ÊÜÚÛàÊம்Êஆண்டின்ÊáÜÞâÊநிƫÊஆவணத்தால்Êரத்துÊெசய்யப்பட்டதுØ

ýčĒďĎğĖď 1 îďĞċēĖĝä  

úĜęĚďĜĞģÊþģĚďÙெசாத்தின்Êவைகப்பாடுäÊòęğĝďÊýēĞď
úĜęĚďĜĞģÊïĢĞďĘĞÙெசாத்தின்Êவிஸ்தீƫணம்äÊÜெஹக்ÊÚÜØßஏƫஸ்

ĀēĖĖċđďÊÐÊýĞĜďďĞÙகிராமம்Êமற்²ம்Êெத¯äÊþĒċĤĒċėĚğĜÖÊúĖęĞ ýğĜĠďģÊøęØÙபுலÊஎண்ÊäÊâÚÙß

â

எல்ைலÊவிபரங்கள்äÊÊ
வடக்கில்äÊசƫேவெநÊâÚÙÛÊâÚÙÜÊகாலிநிலம்ÖÊெதற்கில்äÊசெநÊâÚÙâÊகாலிநிலம்ÖÊ

கிழக்கில்äÊசெநÊâÚÙÞÊகாலிநிலம்ÖÊேமற்கில்äÊசெநÊâÚÙàÊகாலிநிலம்
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ஏƫஸ்Ø

áÜÞâÙÜÚÛà

ÜÛ×ôğĘ×ÜÚÛàÊÊ

ÜÛ×ôğĘ×ÜÚÛàÊ

ÜÛ×ôğĘ×ÜÚÛà

íċĘčďĖĖċĞēęĘÊÊ ÛØÊõØÊகாலித்Ê ÛØÊஏØேகØÊஆனந்தன்Ê ×
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îęčğėďĘĞÊüďėċĜĕĝÙ
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îďĚċĜĞėďĘĞÊčċĘĘęĞÊČďÊĒďĖĎÊĜďĝĚęĘĝēČĖďØÊþĒďÊċČęĠďÊĎďĞċēĖĝÊċĜďÊęĐÊēĘĐęĜėċĞēĠďÊēĘÊĘċĞğĜďØÊÊ

குறிப்புைரäÊ சட்டம்Ê மற்²ம்Ê விதிக¶க்குட்பட்டுÊ மிகுந்தÊ கவனத்துடன்Ê ெசாத்துÊ ெதாடƫபானÊ ேமற்கண்டÊ விவரங்கள்Ê அளிக்கப்பட்டுள்ளதுÊ

எனினும்Ê இதில்Ê ஏேதனும்Ê தவ²கேளாÊ விடல்கேளாÊ இ¯ப்பின்ÖÊ அதற்குÊ இத்துைறÊ ெபா²ப்ேபற்கÊ இயலாதுØÊ ேமற்கண்டÊ விவரங்கள்Ê

தகவ´க்காகÊஅளிக்கப்பட்டுள்ளன

 

 

 

ஏேதனும் சந்ேதகங்கள்/குைறகள் இருப்பின் கீழ்க்கண்ட வழிமுைறகளில் ெதƬவிக்கலாம் 

கட்டணமில்லா ெதாைலேபசி எண்
கட்டணமில்லாÊெதாைலேபசிÊஎண் 1â00 102 51á4

மின்னஞ்சல்ÊமுகவƬ ĒďĖĚĎďĝĕêĞĘĜďđēĘďĞ.ĘďĞ
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TRANSLATION 
 

GOVERNMENT OF TAMILNADU 
REGISTRATION DEPARTMENT 

 
CERTIFICATE OF ENCUMBRANCE ON PROPERTY 

 
S.R.O: THIRUPORUR DATE: 11-AUG-2021 
VILLAGE: THAZHAMPUR SURVEY DETAILS: 80/4, 80/5, 80/6 

 
SEARCH PERIOD: 01-JAN-1975   -   10-AUG-2021 
 
Sr. 
No. 

Document 
No. & Year 

Date of Execution 
& Date of 
Presentation & 
Date of 
Registration 

Nature Name of 
Executant 

Name of 
Claimant 

Vol. No. & 
Page. No. 

1 488/1996 09-Feb-1986 
09-Feb-1986 
10-Dec-1996 

Settlement in 
favour of family 
members 
Memo Copy 

1. 
Krishnamurthy 

1. K. Dhaya 
Chandran (A) 
Dhaya Chandra 
Pushnam 
2. P.K. 
Radhabai 

1082, 53 

 Consideration Value: Rs. 6000/- Market Value: - PR Number: / 

 Document Remarks:  M/P Office North Chennai - Settlement Deed Rs. 6000/- to Son, 
Daughter in Law 
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 Schedule 1 Details: 
Property Type: Agricultural Land 

Property Extent: 5.00 Acre 

 Village & Street: Thazhampur, Land Survey No.: 80/4 
2.  6824/2006 04-Aug-2006 

04-Aug-2006 
04-Aug-2006 

Receipt 1. Chengalpet 
Cooperative 
Agriculture and 
Rural 
Development 
Bank through 
Durairaj 

1. N. Sankar - 

 Consideration Value: - Market Value: - PR Number: 455/1971 
 Document Remarks:  Receipt of Rs. 6800 through previous mortgage  
 Schedule 1 Details: 

Property Type: Other Items 
Property Extent: 5.00 acres  

 Village & Street: Thazhampur, Land Survey No.: 80/6 

  Schedule Remarks: Survey No. 80/6 - 5 acres 
3. 1065/2012 07-Feb-2012 

07-Feb-2012 
07-Feb-2012 

Conveyance 
Non Metro/ UA 

1. 
Dhayachandran 
(A) 
Dhayachandra 
Pushnam 
(principal) 

1. AV Krishnan - 

��



2. TK Radhabai 
(principal) 
3. D. Manoj 
Chand Dhayan 
(Agent) 

 Consideration Value:  Rs. 
40,00,000/- 

Market Value: - Rs. 40,00,000/- PR Number:  488/96 

 Schedule 1 Details: 
Property Type: Undivided Share 

Property Extent: 1/5 share in 5 acres  

 Village & Street: Thazhampur, Plot Survey No.: 80/4 

  Schedule Remarks: Undivided 1/5th share out 
of 5 acres in S. No. 80/4 

4.  1066/2012 07-Feb-2012 
07-Feb-2012 
07-Feb-2012 

Conveyance 
Non Metro/UA 

1. 
Dhayachandran 
(A) 
Dhayachandra 
Pushnam 
(principal) 
2. TK Radhabai 
(principal) 

1. Chennai 
Narpavi Homes 
(p) Ltd. 
Managing 
Director J. 
Jayakrishnan 

- 
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3. D. Manoj 
Chand Dhayan 
(agent) 

 Consideration Value: Rs. 1,60,000/- Market Value: - Rs. 1,60,000/- PR Number: 488/96 

 Schedule 1 Details: 
Property Type: Undivided Share 

Property Extent: 4/5th share in 5.00 Acre  

 Village & Street: Thazhampur, Plot Survey No.: 80/4 

  Schedule Remarks: Undivided 4/5th share out 
of 5 acres in S. No. 80/4 

5. 7705/2012 07-Feb-2012 
07-Feb-2012 
07-Feb-2012 

Conveyance 
Non Metro/UA 

1. S. Ashok Pal M/s Narpavi 
Homes (p) Ltd. 
Managing 
Director J. 
Jayakrishnan 

- 

 Consideration Value: Rs. 
80,00,000/- 

Market Value: - Rs. 1,04,16,666/- PR Number: / 

 47(A) Details/47 The original document is subject to proceedings under S. 47A(1) of 
the Indian Stamp Act for undervaluation  

 Document Remarks Note that this document is subject to proceedings under Section 
47A(1) 

 Schedule 1 Details: 
Property Type: House Site 

Property Extent: 2.02.50 hectares 
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 Village & Street: Thazhampur, Plot Survey No.: 80/6 
  Schedule Remarks: 2.02.50 hectares 

6. 7706/2012 06-Aug-2012 
06-Aug-2012 
06-Aug-2012 

Conveyance 
Non Metro/UA 

1. S. 
Jayachandran 
(principal) 
2. S. Thanapal 
(principal) 
3. K. Satyavati 
(principal) 
4. S. Bhoopal 
(principal) 
5. S. Jyotika (T 
&M) 

M/s Narpavi 
Homes (p) Ltd. 
Managing 
Director J. 
Jayakrishnan 

- 

 Consideration Value: Rs. 
3,20,00,000/- 

Market Value: - Rs. 5,20,83,333/- PR Number: / 

 47(A) Details/47 The original document is subject to proceedings under S. 47A(1) of 
the Indian Stamp Act for undervaluation 

 Document Remarks Note that this document is subject to proceedings under Section 
47A(1) 

 Schedule 1 Details: 
Property Type: House Site 

Property Extent: 2.02.50 hectares 
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 Village & Street: Thazhampur, Plot Survey No.: 80/6 
  Schedule Remarks: 2.02.50 hectares 

7. 9212/2012 06-Sep-2012 
10-Sep-2012 
18-Sep-2012 

Settlement – 
Family Members 

1. K. Kathirvelu 1. K. Khalid - 

 Consideration Value: Rs. 
10,00,000/-  

Market Value: - Rs 10,00,000/- PR Number: / 

 Document Remarks:  Settlement to Son 
 Schedule 1 Details: 

Property Type: House Site 
Property Extent: 2 hectares 02.5 ares 

 Village & Street: Thazhampur, Plot Survey No.: 80/5 
 Boundary Details: 

North: S. No. 80/1 80/2 empty land; South: S. No. 
80/8 empty land; East: S. No. 80/4 empty land; West: 
80/6 empty land 

Schedule Remarks: Patta No. 271 2 hectares 
02.5 ares 

8. 10908/2013 08-Aug-2013 
08-Aug-2013 
08-Aug-2013 

Power of 
Attorney -single 
transaction 

1. K. Khalid 1. AK Anandan - 

 Consideration Value: Rs. - Market Value: - - PR Number: 9212/2012 
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 Document Remarks:  This document has been cancelled by another document in Book 1 
in 2016 in Page No. 7248  

 Schedule 1 Details: 
Property Type: House Site 

Property Extent: 2 hectares 02.5 ares 

 Village & Street: Thazhampur, Plot Survey No.: 80/5 
 Boundary Details: 

North: S. No. 80/1, 80/2 empty land; South: S. No. 
80/8 empty land; East: S. No. 80/4 empty land; west: 
S. 80/6 empty land 

Schedule Remarks: Patta No. 281 2 hectares 
02.5 ares 

9. 7248/2016 21-Jun-2016 
21-Jun-2016 
21-Jun-2016 

Cancellation 1. K. Khalid 1. AK Anandan - 

 Consideration Value: - Market Value: - PR Number: 10908/13/ 

 Document Remarks:  Cancellation of Power of Attorney. This document cancels 
Document registered in Book 1 in 2013 in Page No. 10908 

 Schedule 1 Details: 
Property Type: Other Items 

Property Extent: 2 hectares 02.5 ares 

 Village & Street: Thazhampur, Land Survey No.: 80/5 

 Boundary Details:  
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North: S. No. 80/1 80/2 empty land; South: S. No. 
80/8 empty land; East: S. No. 80/4 empty land; West: 
S. No. 80/6 empty land 

 
Number of Entries: 9 
 
Disclaimer: The details of the above property have been provided with due care and with reference to the Acts 
and Rules. However in case of any error or omission, the Department cannot be held responsible. The above 
details are of informative in nature. 
 
 
 
 
 
 

IN CASE OF ANY DOUBTS/QUERIES, INSTRUCTIONS CAN BE OBTAINED FROM THE FOLLOWING 
TOLL-FREE TELEPHONE NUMBERS: 

Toll Free Telephone No. 1800 103 5174 
Email Address helpdesk@tnreginet.net 
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S.No ϳ3

S.No ϴ0/ϵ

S.No ϴ0/4

S.No ϴ0/5

S.No ϴ0/6

S.No
ϴ0/ϴA
ϴ0/ϴB
ϴ0/ϴC
ϴ0/ϴD

S.No
ϴ0/ϳA
ϴ0/ϳB

S.No ϴ0/1 S.No ϴ0/2

256 Flats

3ϵ4 Flats5ϳ3 Flats
(work in progress)
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WP.No.5267 of 2021 and

W.M.P.No.5824 of 2021 and

W.P.No.5616 of 2021

C.V.KARTHIKEYAN, J.,

Connected additional counter  may be 

forwarded  to  Mr.Yogesh  Kannadasan, 

learned Government Advocate appearing for 

the respondents.

2.  Call  the  matter  once  again  on 

09.09.2021. 

3. In the meanwhile, there shall be an 

order  of  stay  protecting  possession  of  the 

petitioner  in  Survey Nos.80/4  and  80/6  in 

Thazhambur Village, Thiruporur Taluk. The 

present order is passed in the presence of the 

learned  Government  Advocate.  I  am 

confident  that  he  would  communicate  the 

same to all the requisite parties, since there is 

a  complaint  that  the compound  wall of the 

petitioner's  property  had  been  attempted  to 

be demolished by the respondents herein. 

09.08.2021

Sgl

http://www.judis.nic.in
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TRANSLATION 

WARNING – PUBLIC ANNOUNCEMENT 
 
The property located in Survey Nos. 80/4 & 80/6 belongs to Narpavi Homes 
Private Limited. The Hon’ble Madras High Court in 5267/2021 on 09.08.2021 
has passed a stay order to protect our right. Neither the District Administration 
nor any other person can, in violation of that order, trespass or dump garbage 
and anyone who trespasses in violation of the High Court’s order shall be 
punished under law.   
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1/15/2018 H-DLVWULcW: GDP

KWWS://JGS.WQ.JRY.LQ/VWaWXV/SULQW_VWaWXV_SaJH.SKS 1/1

PHQGLQJ PHULRG: 1 PRQ 1 Ga\

PHWLWLRQ SWaWXV
PHWLWLRQ DHWaLOV

Petition No. & Date 2017/9005/03/027217/1214 & Dt. 14/12/2017
Source Name,Sub Source Name & Sub Source Remarks Online Petition
Department Rural Development
Petition Main Categor\ & Sub Categot\ Rural/Urban Development (Infrastructure) & Industrial / Commercial waste ha]ards

Petition Details

Dear Sir/Madam - I am sta\ing in Arihant Heirloom It is an apartment communit\ consists of 256
apartments in Tha]hambur village. The apartment is adjacent to Tha]hambur Lake. Tha]hambur l
ake is the source of drinking water for the entire village and also for our apartment communit\. R
ecentl\ we have noticed lot of waste is being dumped behind our apartment and close to the lake.
The waste is piling up - as a nation we are tr\ing to strive for clean India with Swatch Bharat initi
ative but in this case the entire village and water sources are going to impact. We request \ou to i
nvestigate and take appropriate action b\ cleaning up the premises and ensuring the waste is dum
ped onl\ at designated place. Kind Regards

Concerned Officer Address THAZHAMBUR Urban Local Bod\, Thiruporur Village Pancha\at, KANCHEEPURAM District
Petitioner Name & Father/Husband Name Naga Srinivas Redd\, Father/Husband Name: A Rama Subba Redd\
Address THAZHAMBUR Revenue Village, THIRUPPORUR Taluk, KANCHEEPURAM District
Mobile Number 7401457718
DRcXPHQW

PURcHVVLQJ DHWaLOV

AcWLRQ
TaNHQ
DaWH &
TLPH

AcWLRQ
T\SH

FLOH
NR.
&

FLOH
DaWH

AcWLRQ RHPaUNV AcWLRQ TaNHQ B\ AGGUHVVHG TR

06/01/2018
15:21:48

Action
Taken

ம� ஏற்௥கெ்காள்ளப்படட்�. மண்டல �ைண
வடட்ார வளரச்�் அ௩வலர ்௛லம் ஆய்௵
ெசய்யப்பட�் �ப்ைபகள் எ�கக்ப்பட�்ள்ள�.
அ�கக்� �ப்ைபகள் ெகாடட்ப்ப�வதால் நிரநத்ர
�ர௵்கக்ாக நடவ�கை்க ேமற்ெகாள்ளபட�் வ௠�ற�.

BDO(V.P), Block
Office, Thiruporur

SDC(GDP),
Collectorate,
KANCHEEPURAM

15/12/2017
13:15:08 Forwarded

SDC(GDP),
Collectorate,
KANCHEEPURAM

BDO(V.P), Block
Office, Thiruporur

Computeri]ed B\ NATIONAL INFORMATICS CENTRE, TNSU, Chennai
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TRANSLATION  
 
Action Remarks: 
 
Petition taken up. The problem was studied by the Zonal Deputy Block 
Development Officer and garbage has been removed. In view of the 
frequent dumping of garbage, steps will have to be taken to find a 
permanent solution.  
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TRANSLATION 

An Appeal to the Public 
 

Without water, the world cannot survive; without rain, society cannot 
survive 

- Thirukkural 
 

The Thazhambur lake, which is the life source of the people of 
Thazhambur, is now full after a period of 4 years, thanks to the copious 
rains last year. If we properly maintain this lake, the water will last for 
another two to three years and we will not have any water shortage in 
our village. 

 
However, this water body is fast losing its purity on account of garbage 
being dumped on the Karanai side.  

 
As garbage dump is located on the western shore of Thazhambur lake, 
the waste that is being dumped there is mixing with the water and 
polluting it and creating health hazards. Apart from the garbage from 
houses, even medical / hospital wastes are also found to be dumped in 
the garbage dump, which not only pollutes the lake water, but is also 
creating a health hazard for the houses abutting the lake. 
 
Further, the garbage waste are being burnt periodically by the 
Panchayat which is not only causing air pollution, but also the spreading 
of diseases to spread and the damaging of health. It also causes irritation 
of the eyes, throat, etc.  

 
In order to protect our environment, our health, and Thazhambur lake 
and to forthwith prevent the dumping of garbage, it has been decided to 
petition the authorities to shift the garbage dump yard to another place 
where it might not pose problems to the public. Accordingly, the 
signatures of the general public are sought for. If lots of people sign this 
petition, it would no doubt spur the authorities to take suitable action. 

 
We therefore request you to sign the enclosed form containing the 
petition and lend your support to this effort.  

 
Thank you Thank you Thank you 
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7/31/2021 VacanW ploW along Tha]hambXr lake a dXmping groXnd, Va\ reVidenWV - The HindX

hWWpV://ZZZ.WhehindX.com/neZV/ciWieV/chennai/YacanW-ploW-along-Wha]hambXr-lake-a-dXmping-groXnd-Va\-reVidenWV/arWicle34388909.ece 1/3
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SPECIAL CORRESPONDENT

 CHENNAI

Vacant plot along Thazhambur lake a dumping ground,
say residents

The lake is a freshyater source for the localit{ that heaxil{ depends on
groundyater for its needs

A vacant plot along the recently rejuvenated Thazhambur lake, off Rajiv Gandhi Salai, is
being used as a dumping ground, residents of the area said.

Heaps of garbage dumped on the site along Karanai Road was often set on fire, residents
said, adding that it posed a health hazard to them. Spread over 30.6 hectares, the
Thazhambur lake is a freshwater source for the locality that heavily depends on
groundwater for its needs.

The waterbody can now store up to 22 million cubic feet of water after the restoration
efforts of Care Earth Trust, a city-based biodiversity research organisation, with funding
from Hinduja Leyland Finance.

Kannan Sethuraman, a resident of Thazhambur, noted that the size of the garbage dump
had been increasing for the past four years and hospital waste, too, was often dumped
there. Thick smoke emanating from the fire engulfed the area and often caused irritation in
the eyes and throat.
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The Arihant Heirloom Flat Owners Association and the Adroit District apartment
association had represented the issue to the local body and the Kancheepuram district
administration. Residents complained that the waste was dumped by private vehicles and
those belonging to the panchayat. This affected nearly 800 apartments and houses around
the lake.

Anbu Vahini, a resident, said the lake was recently rejuvenated and was also now home to
several species of birds. It was also major source of groundwater recharge. Frequent
burning of garbage close to the lake may contaminate the freshwater body.

She recalled that the local body had promised to take up scientific disposal of waste
through composting during the hearing of a case filed by Madipakkam residents at the
National Green Tribunal, Southern Zone, in 2017. However, the panchayat was yet to adopt
a solid waste management policy.

Residents demanded that the local body shift the dumping yard to an alternate site.

Jayshree Vencatesan, managing trustee, Care Earth Trust, said the lake had been restored
and fenced. Residents had planted saplings along the waterbody. Waste was being dumped
on the outer periphery of the lake. Security personnel had been deployed to prevent the
misuse of the waterbody, including the dumping of waste.

Sources in the Thazhambur village panchayat said the vacant plot was being used after
approval. ÒWe are unable to find an alternate site in the locality as it has become urbanised.
We are planning to seek permission from Greater Chennai Corporation to convey waste
from Thazhambur to its dumping site.Ó
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SXbjecW of MeeWing 
MeeƚiŶg ǁiƚh ThiƌƵƉŽƌƵƌ BlŽck DeǀelŽƉŵeŶƚ Officeƌ aŶd ThalaŵbƵƌ 
PaŶchaǇaƚ SecƌeƚaƌǇ Mƌ͘ MadhaŶ 

DaWe and DXraWion 

27th Apr 2021 3:30 PM – 4:00 PM 

AƌihaŶƚ HeiƌlŽŽŵ AƉaƌƚŵeŶƚƐ͕ 
ThalaŵbƵƌ Village͕ 
CheŶgalƉaƚƚƵ DiƐƚƌicƚ 

The ŵeeƚiŶg ǁaƐ called ŽŶ a ƐhŽƌƚ ŶŽƚice Žf ϯϬ ŵiŶƵƚeƐ bǇ BDO ŽŶ ϮϳͬϰͬϮϬϮϭ ƉŽƐƚ ƚhe ƌeƉƌeƐeŶƚaƚiŽŶ 
giǀeŶ ƚŽ CheŶgalƉaƚƚƵ DiƐƚƌicƚ CŽllecƚŽƌ Sƌi A JŽhŶ LŽƵiƐ ŽŶ Lake cŽŶƐeƌǀaƚiŽŶ aŶd dƵŵƉ Ǉaƌd iƐƐƵeƐ iŶ 
ThalaŵbƵƌ Village 

KeǇ EǆecƵƚiǀe CŽŵŵiƚƚee ŵeŵbeƌƐ aŶd ƌeƐideŶƚƐ Žf ThalaŵbƵƌ͕ AdƌŽiƚ AƉaƌƚŵeŶƚƐ aŶd AƌihaŶƚ 
HeiƌlŽŽŵ AƉaƌƚŵeŶƚƐ iŶƚeƌacƚed ǁiƚh BDO aŶd aƌƚicƵlaƚed ƚhe cŽŶceƌŶƐ͖  

ϭ͘ PŽllƵƚiŽŶ Žf lake dƵe ƚŽ ƚhe dƵŵƉ Ǉaƌd ƉƌŽǆiŵiƚǇ͘ WheŶeǀeƌ iƚ ƌaiŶƐ ƚhe eŶƚiƌe bƵƌŶƚ ǁaƐƚe iƐ 
flŽǁiŶg iŶ ƚŽ ƚhe lake aŶd ƉŽllƵƚiŶg ƚhe lake ǁaƚeƌ aŶd ƐƵƌƌŽƵŶdiŶg gƌŽƵŶd ǁaƚeƌ ƚable 

Ϯ͘ BƵƌŶiŶg Žf ǁaƐƚe ;ƉlaƐƚicͿ caƵƐiŶg healƚh iƐƐƵeƐ ƚŽ ThalaŵbƵƌ ƌeƐideŶƚƐ͘ MaŶǇ ƌeƐideŶƚƐ aƌe 
cŽŵƉlaiŶiŶg ƚhaƚ IŶhaliŶg Žf ƚhe ƐŵŽke caƵƐiŶg iƚchǇ eǇeƐ aŶd a ƐŽƌe ƚhƌŽaƚ͘ 

ϯ͘ NŽƚ ƌeƐƚƌicƚiŶg ƚhe dƵŵƉ ƚŽ ϱϬ ceŶƚƐ aƐ ƉƌeƐcƌibed bǇ cŽƵƌƚ ŽƌdeƌƐ aŶd ŶŽƚ ŵaŶagiŶg iƚ ŽŶ ƌegƵlaƌ 
baƐiƐ͘ TŽdaǇ dƵŵƉ iƐ ƐƉƌead ƚŽ ϯͲϰ acƌeƐ ƐƚƌeƚchiŶg fƌŽŵ KaƌaŶai ŵaiŶ ƌŽad ƚŽ ThalaŵbƵƌ Lake aŶd 
ϮϱϬ ƚƌƵckƐ Žf dƵŵƉ accƵŵƵlaƚed iŶ ƚhaƚ aƌea 

The fŽůůŽǁiŶg aƌe keǇ ƵƉdaƚeƐ fƌŽŵ BDO aŶd PaŶchaǇaƚ SecƌeƚaƌǇ͘ 

ϭ͘ Theƌe iƐ ŶŽ MCC ;ŵicƌŽ cŽŵƉŽƐiƚe ceŶƚeƌͿ faciliƚǇ ƉlaŶŶed fŽƌ ThalaŵbƵƌ͘  Iƚ ŶeedƐ fƵŶdƐ aŶd 
ŵaŶƉŽǁeƌ fƌŽŵ ƉaŶchaǇaƚ͘ ;DiƐƚƌicƚ CŽllecƚŽƌ ŵeŶƚiŽŶed dƵƌiŶg ŽƵƌ iŶƚeƌacƚiŽŶ ŽŶ ϮϳͬϰͬϮϬϮϭ ƚhaƚ 
MCC iƐ ƉlaŶŶed fŽƌ ThalaŵbƵƌͿ 

Ϯ͘ BDO iŶƐƉecƚed lake aŶd aƐked ƌeƐideŶƚƐ ƚŽ giǀe a ƉeƚiƚiŽŶ ŽŶ ƐaŶd ŵiŶiŶg ƚŽ DiƐƚƌicƚ ƚahƐildaƌ aƐ iƚ 
dŽeƐŶΖƚ cŽŵe ƵŶdeƌ hiƐ ƉƵƌǀieǁ͘ He ǁill alƐŽ ƉƵƚ a ǁŽƌd ƚŽ ƚhe cŽŶceƌŶed deƉaƌƚŵeŶƚ  

ϯ͘ DƵŵƉ Ǉaƌd ǁill be cleaŶed ƚŽŵŽƌƌŽǁ ;Ϯϴƚh AƉƌͿ aŶd ƚheǇ ǁill haǀe dƵŵƉ Ǉaƌd  ƌeƐƚƌicƚed ƚŽ ϱϬ 
ceŶƚƐ aƐ Ɖeƌ iŶƐƚƌƵcƚiŽŶƐ Žf ƚhe cŽƵƌƚ ͖ ϰ JCBƐ aŶd ϭϬ TƌƵckƐ ǁill be deƉlŽǇed ƚŽ Ɛhifƚ ƚhe ǁaƐƚe ƚŽ 
deƐigŶaƚed aƌea 

ϰ͘ PeƌiŽdic cleaŶiŶg Žf ƚhe dƵŵƉ Ǉaƌd ŽŶce iŶ ϭϱ daǇƐ aŶd eŶƐƵƌiŶg iƚ ǁill be ŵaiŶƚaiŶed iŶ deƐigŶaƚed 
ƐƉace 
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ϱ͘ BDO aƐƐƵƌed ƚhe FeŶciŶg Žf dƵŵƉ Ǉaƌd aƌea ϱϬ ceŶƚƐ ǁill be dŽŶe bǇ lŽcal ƉaŶchaǇaƚ  ƚeaŵ 

ϲ͘ BǇ feŶciŶg ƚhe dƵŵƉ Ǉaƌd ƚheǇ ReƐƚƌicƚ ŽƵƚƐide ǀehicleƐ ƚŽ dƵŵƉ ƚhe ǁaƐƚe aŶd ŵaŶage iƚ 
ƉeƌiŽdicallǇ͘ 

ϳ͘ The ƉaŶchaǇaƚ claiŵƐ ƚhaƚ ƚheǇ aƌe ŶŽƚ ƐƵƌe ǁhŽ iƐ BƵƌŶiŶg ƚhe ǁaƐƚe ;ƉlaƐƚic eƚcͿ aŶd alƐŽ lŽƚ Žf 
Žƚheƌ Ɖƌiǀaƚe ǀehicleƐ͕ iŶdƵƐƚƌǇ ǁaƐƚe iƐ beiŶg dƵŵƉed͘ 

ϴ͘ BDO afƚeƌ iŶƐƉecƚiŶg ƚhe Ɛiƚe aƉaƌƚ fƌŽŵ HŽƵƐe hŽld ǁaƐƚe hŽaƌdƐ Žf iŶdƵƐƚƌial aŶd Žƚheƌ ǁaƐƚeƐ 
aƌe fŽƵŶd aŶd iƚ ŵaǇ be difficƵlƚ ƚŽ ŵŽŶiƚŽƌ ƌŽƵŶd ƚhe clŽck͘ IŶƐƚalliŶg CCTV iŶ VƵlŶeƌable ƉŽiŶƚƐ ŵaǇ 
ƐŽlǀe ƚhiƐ 

ϵ͘ The ƌeƐideŶƚƐ eǆƚeŶded ƚŽ ǀŽlƵŶƚeeƌ aŶd ƉƌŽǀide ƐƵƉƉŽƌƚ ŽŶ ƐƵƐƚaiŶable ƐŽlid ǁaƐƚe ŵaŶageŵeŶƚ 
ƉƌacƚiceƐ if ƚhe  MCC ;ŵicƌŽ cŽŵƉŽƐiƚe ceŶƚeƌͿ faciliƚǇ iƐ deƉlŽǇed iŶ ThalaŵbƵƌ 

ϭϬ͘ The ThalaŵbƵƌ ReƐideŶƚƐ ƚhaŶked BDO aŶd ƚeaŵ fŽƌ ƐǁifƚlǇ aƐƐƵƌiŶg ƚhe acƚiŽŶ ŽŶ dƵŵƉ Ǉaƌd 
iƐƐƵeƐ ƵŶdeƌ ƚhe DiƐƚƌicƚ cŽllecƚŽƌ gƵidaŶce 

Oǀeƌ all a ƚeŵƉŽƌaƌǇ ƐŽlƵƚiŽŶ iƐ ƉƌŽƉŽƐed aŶd ƉeƌiŽdic ŵŽŶiƚŽƌiŶg Ŷeed ƚŽ dŽŶe bǇ ŽfficialƐ aŶd lŽcal 
ƌeƐideŶƚƐ ŽŶ ƚhe ƉƌŽgƌeƐƐ beiŶg ŵade͘ 

���



8/6/2021 Gmail - ThalambXU DXmS YaUd and Solid WaVWe ManagemenW - PUogUeVV Made Vo faU and ThankV foU \oXU VXSSoUW

hWWSV://mail.google.com/mail/X/0?ik=9bd248fee7&YieZ=SW&VeaUch=all&SeUmmVgid=mVg-a%3AU-3026385762043512138&VimSl=mVg-a%3AU-30263857ª 1/3

NaJa AYXOa <QaJa.aYXOa@JPaLO.cRP>

TKaOaPbXU DXPS YaUd aQd SROLd WaVWe MaQaJePeQW - PURJUeVV Made VR faU aQd
TKaQNV fRU \RXU VXSSRUW

NaJa AYXOa <naga.aYXla@gmail.com> ThX, Ma\ 13, 2021 aW 2:16 PM
To: collU-cSW@goY.in
Cc: naYahini@gmail.com, VenWhilYel <VenWhilYel.goYindaUajan@gmail.com>, ViYaSU51@gmail.com

ReVSecWed SiU,

AW Whe oXWVeW, Ze ZoXld like Wo Whank \oX foU giYing XV an aSSoinWmenW on 23Ud ASUil 2021 and 
acceSWing oXU UeSUeVenWaWion on Whe 'ThalambXU DXmS\aUd' conceUnV. We Ueached oXW Wo \oX and 
VoXghW \oXU kind aWWenWion on Whe " ThalambXU DXmS YaUd" iVVXe on 23Ud ASUil. In WhiV connecWion, 
ThiUXSoUXU BDO YiViWed XV on 27Wh ASUil 2021 and diVcXVVed Whe imSending iVVXe. ThankV foU \oXU 
VZifW UeVSonVe and foU SXWWing XS a Weam Wo addUeVV Whe ThalambXU UeVidenW'V conceUnV. We 
ZholeheaUWedl\ ZiVh WhaW \oXU able adminiVWUaWion VhoXld SoViWion ChengalSaWWX aV one of Whe beVW 
diVWUicWV in India.

In WhiV email, We ZoXld like Wo SUoYide a bUief XSdaWe on Whe SUogUeVV made Vo faU.

1. BaVed on \oXU inVWUXcWionV BDO YiViWed oXU aSaUWmenW on 27Wh ASUil and had a diVcXVVion ZiWh 
Whe UeVidenWV; BDO SUomiVed UeVidenWV Wo comSleWe Whe WaVkV liVWed  1. The dXmS \aUd Zill be 
UeVWUicWed Wo 50 cenWV aV SeU Whe coXUW inVWUXcWionV 2. IW Zill be fenced and mainWained 3. The dXmS 
Zill be cleaned eYeU\ 14 da\V. 4. The enWiUe dXmS Zill be cleaned befoUe eaUmaUking Whe dXmS 
\aUd aUea 50 cenWV. The ke\ SoinWV SXW foUZaUd b\ Whe BDO aUe in Whe aWWached docXmenW " 
'Meeting Minutes Zith Thiruporur BDO on 27/042021'.pdf' foU \oXU kind UefeUence 

2. The cleaning acWiYiW\ of Whe dXmS \aUd VWaUWed on 28Wh ASUil and cloVe Wo 25-30% of Whe ZaVWe 
haV been cleaned. EaUmaUking of 50 CenWV and fencing ZoUk iV \eW Wo VWaUW. BDO alVo e[SUeVVed 
ZillingneVV Wo fence Whe enWiUe aUea adjacenW Wo Whe eaUmaUked dXmS bXW lack of fXndV and need foU 
local SoliWical VXSSoUW aUe Whe ke\ imSedimenWV

3. The BDO confiUmed WhaW WheUe iV no MicUo ComSoViWe CenWUe(MCC) SlanW in ThalambXU dXe Wo a 
lack of fXndV and manSoZeU eYen WhoXgh Whe SXVWainable Solid WaVWe ManagemenW VolXWion foU 
managing ThalambXU ZaVWe ZaV SUoSoVed Wo Whe GUeen TUibXnal in 2017. The beloZ link SUoYideV 
moUe deWailV on Whe GUeen TUibXnal SUoceedingV. We UeVidenWV of ThamabXU e[Wended VXSSoUW Wo 
BDO on VXVWainable Solid WaVWe ManagemenW VolXWionV and cooSeUaWe in VegUegaWion of ZaVWe 
and edXcaWing Whe UeVidenWV
hWWSV://ZZZ.caVemine.com/jXdgemenW/in/5c06697cb338d127125a7477

4. We ZRXOd OLNe WR bULQJ WR \RXU QRWLce WKaW ZaVWe bXUQLQJ LV beLQJ cRQWLQXed WR daWe 
(attached Dump Burning Picture from Ma\ 12th, 2021) and Zhen Ze bUoXghW Wo Whe noWice of Whe 
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Sancha\aW on WhiV,  Pancha\aW bUoXghW ZaWeU WankeUV Wo SXW off Whe bXUning dXmS. The dXmS ZaV 
bXUned 5-6 WimeV SoVW Whe BDO YiViW inVSiWe of Whe aVVXUanceV fUom BDO WhaW bXUning of Volid and 
SlaVWic ZaVWe iV in bUeach of an XndeUWaking giYen b\ BDO Wo NGT. UnfoUWXnaWel\, Xndo Whe damage 
done Wo Whe enYiUonmenW and Whe aUea iV iUUeYeUVible dXe Wo bXUning SlaVWic ZaVWe Zhich conWainV 
Wo[ic gaVeV. ThiV iV VloZl\ leading Wo a healWh ha]aUd aV man\ of Whe UeVidenWV aUe comSlaining of 
bUeaWhleVVneVV and VeUioXV UeVSiUaWoU\ iVVXeV; WhingV aUe geWWing moUe comSlicaWed ZiWh Whe 
cXUUenW CoYid ViWXaWion aV iW iV YeU\ difficXlW Wo geW DocWoUV' VeUYiceV

5. The bXUnW dXmS Zill eaVil\ mi[ XS ZiWh Whe lake Zhen iW UainV oU Whe lake floodV caXVing Whe enWiUe 
lake Wo oSen Wo Whe SollXWion Zhich deSleWeV Whe Uich aTXaWic ecoV\VWem. AWWached Whe aeUial YieZ of 
Whe dXmS \aUd  Zhich iV e[Wending fUom KaUanai main Uoad Wo ThalambXU lake (5 -6 acUeV)

6. AV commiWWed Wo NaWional GUeen TUibXnal(NGT) Ze UeTXeVW Whe local aXWhoUiWieV Wo come XS ZiWh 
a SeUmanenW VolXWion b\ VhifWing Whe dXmS \aUd Wo a faUaZa\ locaWion fUom Whe ThalambXU lake and 
Whe VXUUoXnding dZellingV ZiWh a VXVWainable Volid ZaVWe managemenW VolXWion aV SUoSoVed in 
NGT

We UeTXeVW \oXU kind indXlgence in WhiV UegaUd and UeYieZ Whe SUogUeVV of ZoUk on a SUioUiW\ baViV 
and SUoWecW oXU enYiUonmenW and oXU SUecioXV lifeline ThalambXU lake fUom conWaminaWion. We 
once again Whank \oX and ZoXld alVo kindl\ UeTXeVW \oX Wo giYe \oXU aSSoinWmenW in Whe monWh of 
JXne 2021 Wo meeW and aSSUaiVe Whe SUogUeVV

AWWachmenW 1: The Ke\ acWionV fUom diVcXVVion ZiWh BDO dXUing hiV YiViW Wo ThalambXU on 27Wh 
ASUil 2021 'MeeWing MinXWeV ZiWh ThiUXSoUXU BDO on 27042021'.Sdf
AWWachmenW 2: PicWXUeV of ThalambXU dXmS \aUd and iWV cloVeneVV Wo Whe lake and VXUUoXnding 
dZellingV
 'AeUial VieZ of ThalmbXU DXmS YaUd-Red MaUked _PicWXUe 1 & 2' 
AWWachmenW 3: DXmS BXUning PicWXUe fUom \eVWeUda\ 12-05-2021; 'DXmS YaUd BXUning Pic 
12052021'

Kind RegaUdV
Naga SUiniYaV

4 aWWacKPeQWV

AeULaO VLeZ Rf TKaOPbXU DXPS YaUd-Red MaUNed _PLcWXUe 1.MSJ 
881K

AeULaO VLeZ Rf TKaOPbXU DXPS YaUd-Red MaUNed _PLcWXUe 2.MSJ 
883K
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DXPS YaUd BXUQLQJ PLc 12052021.MSJ 
124K

MeeWLQJ MLQXWeV ZLWK TKLUXSRUXU BDO RQ 27042021.Sdf 
393K
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NDJD AYXOD <QDJD.DYXOD@JPDLO.FRP>

TKDODPEXU DXPS\DUG DQG SROLG WDVWH MDQDJHPHQW - PURJUHVV MDGH VR IDU DQG
TKDQNV IRU \RXU VXSSRUW
4 meVVageV

NDJD AYXOD <Qaga.aYXla@gmail.cRm> SaW, Ma\ 22, 2021 aW 10:48 AM
TR: bdRWSU.WQkSm@Qic.iQ
Cc: KabilaQ <kabilaQ.b@gmail.cRm>, ViYaSU51@gmail.cRm, elijah29773@gmail.cRm, QaYahiQi@gmail.cRm

ReVSecWed SiU,

We ZRXld like WR WhaQk \RX fRU YiViWiQg ThalambXU Yillage aQd diVcXVViQg ZiWh UeVideQWV
RQ Whe ThalmbXU DXmS\aUd iVVXeV RQ 27Wh ASU 2021. We ZRXld like WR SURYide \RX a
TXick VXmmaU\ Rf Whe SURgUeVV made VR faU

1. BaVed RQ \RXU iQVWUXcWiRQV Whe LRcal PaQcha\aW SWaUWed cleaQiQg Whe DXmS\aUd RQ
30Wh ASU 2021; The dXmS \aUd iV cleaQed fURm Whe KaUaQi Vide aQd iW iV \eW WR be
cleaQed iQ Whe iQWeUiRU WRZaUdV Whe ThalambXU Lake. The imageV aUe aWWached fRU \RXU
UefeUeQce
AWWachmeQW 1. ThalambXU DXmS CleaQiQg1.jSg - CleaQiQg Rf DXmS
AWWachmeQW 2 &3 - ThalambXU DXmS CleaQiQg - Need WR cleaQ 1.jSg & ThalambXU DXmS
CleaQiQg - Need WR cleaQ 2.jSg, ThalambXU DXmS CleaQiQg - Need WR cleaQ 2[.jSg

2. WH ZRXOG OLNH WR EULQJ WR \RXU QRWLFH WKDW ZDVWH EXUQLQJ LV EHLQJ FRQWLQXHG WR 
GDWH aQd ZheQ Ze bURXghW WR Whe QRWice Rf Whe SaQcha\aW RQ WhiV,  PaQcha\aW bURXghW 
ZaWeU WaQkeUV WR SXW Rff Whe bXUQiQg dXmS. The dXmS ZaV bXUQed 5-6 WimeV SRVW \RXU 
YiViW aQd iQVSiWe Rf \RXU aVVXUaQceV WhaW iW Zill be mRQiWRUed aQd cRQWURlled. We haYe 
aleUWed PaQcha\aW SecUeWaU\ ZheQeYeU Whe gaUbage dXmS bXUQiQg QRWiced b\ VhaUiQg 
ShRWRV aQd YideRV.
AWWachmeQW 4,5,6,7& 8 - ThalmbXU DXmS bXUQiQg RQ 07,11,12,17 aQd 19Wh Ma\ 
UeVSecWiYel\

3. We WhaQk \RX fRU SURSRViQg a WemSRUaU\ VRlXWiRQ WhaW 50 ceQWV Zill be eaUmaUked fRU 
Whe dXmS \aUd aV cRmmiWWed WR Whe cRXUW aQd Zill be XVed WR dXmS Whe ZaVWe aQd cleaQ 
SeUiRdicall\ RQce iQ 14 da\V; The feQciQg ZRUk iV \eW WR VWaUW; Ze UeTXeVW \RX WR 
imSlemeQW WhiV VRlXWiRQ aW Whe eaUlieVW VR WhaW iW Zill aYRid Whe bXUQiQg Rf ZaVWe Zhich iV 
SRllXWiQg Whe VXUURXQdiQgV aQd VlRZl\ leadiQg WR a healWh ha]aUd aV maQ\ Rf Whe 
UeVideQWV aUe cRmSlaiQiQg Rf bUeaWhleVVQeVV aQd VeUiRXV UeVSiUaWRU\ iVVXeV.

4. IQ Whe laVW 2 da\V dXe WR Whe UaiQV Whe eQWiUe bXUQW ZaVWe aVheV mi[ed XS ZiWh 
ThalambXU lake aQd caXViQg Whe eQWiUe lake WR SRllXWed Zhich deSleWeV Whe Uich aTXaWic 
ecRV\VWem aQd cRQWamiQaWiQg Whe gURXQdZaWeU Wable Rf VRUURXQdiQgV
AWWachmeQW -9 ThlambXU Lake SRllXWed dXe WR dXmS ZaVWe flRZiQg iQWR Whe lake
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5. We aUe alVR aWWachiQg Whe ke\ SRiQWV caSWXUed dXUiQg \RXU YiViW aQd alVR Whe aeUial 
YieZ Rf Whe dXmS e[WeQdiQg WR 5-6 acUeV
AWWachmeQW 10- MeeWiQg MiQXWeV ZiWh ThiUXSRUXU BDO RQ 27042021 
AWWachmeQW 11-AeUial VieZ Rf ThalmbXU DXmS YaUd-Red MaUked _PicWXUe 1

We UeTXeVW \RXU kiQd aWWeQWiRQ iQ WhiV UegaUd aQd UeYieZ Whe SURgUeVV Rf ZRUk RQ a 
SUiRUiW\ baViV aQd SURWecW RXU eQYiURQmeQW aQd RXU SUeciRXV lifeliQe ThalambXU lake fURm 
cRQWamiQaWiRQ.  
 
KiQd RegaUdV,
Naga SUiQiYaV

12 DWWDFKPHQWV

AWWDFKPHQW 1- TKDODPEXU DXPS COHDQLQJ1.MSJ 
488K

AWWDFKPHQW 2-TKDODPEXU DXPS COHDQLQJ - NHHG WR FOHDQ 1.MSJ 
1503K

AWWDFKPHQW 3-TKDODPEXU DXPS COHDQLQJ - NHHG WR FOHDQ 2.MSJ 
191K

AWWDFKPHQW 3-TKDODPEXU DXPS COHDQLQJ - NHHG WR FOHDQ 2[.MSJ 
1493K

���
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AWWDFKPHQW 4-TKDODPEXU DXPS BXUQLQJ 07MD\ 2021.MSJ
1124K

AWWDFKPHQW 5-TKDODPEXU DXPS BXUQLQJ 11MD\ 2021.MSJ 
1501K

AWWDFKPHQW 6-TKDODPEXU DXPS BXUQLQJ 12MD\ 2021.MSJ
357K

AWWDFKPHQW 7-TKDODPEXU DXPS BXUQLQJ 17MD\ 2021.MSJ
263K

AWWDFKPHQW 8-TKDODPEXU DXPS BXUQLQJ 19MD\ 2021.MSJ
1224K

AWWDFKPHQW 9-TKDOPEXU LDNH SROOXWHG GXH WR GXPS ZDVWH .MSJ 
165K

���
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AWWDFKPHQW 11-AHULDO VLHZ RI TKDOPEXU DXPS YDUG-RHG MDUNHG BPLFWXUH
1.MSJ 
881K

AWWDFKPHQW 10- MHHWLQJ MLQXWHV ZLWK TKLUXSRUXU BDO RQ 27042021.SGI 
393K

NDJD AYXOD <Qaga.aYXla@gmail.cRm> SaW, Ma\ 22, 2021 aW 10:52 AM
TR: a\Xb.Rcf@gmail.cRm, SXQil MajeWi CheQQai NXmbeU <VXQilkXmaU.majeWi@gmail.cRm>, kaQQaQ VeWhXUamaQ
<kaQVXdha@gmail.cRm>, VeQWhilYel <VeQWhilYel.gRYiQdaUajaQ@gmail.cRm>, abRUgiQe SRlicieV
<abRUgiQe.SRlicieV@gmail.cRm>, Jamil AUiff <aUiffjamil@hRWmail.cRm>, KabilaQ <kabilaQ.b@gmail.cRm>,
QaYahiQi@gmail.cRm, ViYaSU51@gmail.cRm, elijah29773@gmail.cRm

DeaU All, ThaQkV eYeU RQe. AQ email ZaV VeQW WR BDO WRda\ aWWachiQg Whe dXmS bXUQiQg SicWXUeV caSWXUed iQ Whe laVW feZ
da\V; KabilaQ Zill be VSeakiQg WR him iQ Whe Qe[W feZ da\V.

KiQd RegaUdV,
Naga
[QXRWed We[W hiddeQ]
--  
CheeUV, 
Naga

12 DWWDFKPHQWV

AWWDFKPHQW 1- TKDODPEXU DXPS COHDQLQJ1.MSJ 
488K

AWWDFKPHQW 2-TKDODPEXU DXPS COHDQLQJ - NHHG WR FOHDQ 1.MSJ 
1503K
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AWWDFKPHQW 3-TKDODPEXU DXPS COHDQLQJ - NHHG WR FOHDQ 2.MSJ 
191K

AWWDFKPHQW 3-TKDODPEXU DXPS COHDQLQJ - NHHG WR FOHDQ 2[.MSJ 
1493K

AWWDFKPHQW 4-TKDODPEXU DXPS BXUQLQJ 07MD\ 2021.MSJ
1124K

AWWDFKPHQW 5-TKDODPEXU DXPS BXUQLQJ 11MD\ 2021.MSJ 
1501K

AWWDFKPHQW 6-TKDODPEXU DXPS BXUQLQJ 12MD\ 2021.MSJ
357K
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https://mail.google.com/mail/u/0?ui=2&ik=9bd248fee7&view=att&th=179928662ccae36f&attid=0.2&disp=inline&realattid=f_kozap5z81&safe=1&zw
https://mail.google.com/mail/u/0?ui=2&ik=9bd248fee7&view=att&th=179928662ccae36f&attid=0.3&disp=inline&realattid=f_kozaphmy2&safe=1&zw
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AWWDFKPHQW 7-TKDODPEXU DXPS BXUQLQJ 17MD\ 2021.MSJ
263K

AWWDFKPHQW 8-TKDODPEXU DXPS BXUQLQJ 19MD\ 2021.MSJ
1224K

AWWDFKPHQW 9-TKDOPEXU LDNH SROOXWHG GXH WR GXPS ZDVWH .MSJ 
165K

AWWDFKPHQW 11-AHULDO VLHZ RI TKDOPEXU DXPS YDUG-RHG MDUNHG BPLFWXUH
1.MSJ 
881K

AWWDFKPHQW 10- MHHWLQJ MLQXWHV ZLWK TKLUXSRUXU BDO RQ 27042021.SGI 
393K

KDELODQ <kabilaQ.b@gmail.cRm> FUi, Ma\ 28, 2021 aW 7:45 PM
TR: Naga AYXla <Qaga.aYXla@gmail.cRm>
Cc: a\Xb.Rcf@gmail.cRm, SXQil MajeWi CheQQai NXmbeU <VXQilkXmaU.majeWi@gmail.cRm>, kaQQaQ VeWhXUamaQ
<kaQVXdha@gmail.cRm>, VeQWhilYel <VeQWhilYel.gRYiQdaUajaQ@gmail.cRm>, abRUgiQe SRlicieV
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<abRUgiQe.SRlicieV@gmail.cRm>, Jamil AUiff <aUiffjamil@hRWmail.cRm>, QaYahiQi@gmail.cRm, "SiYa ..."
<ViYaSU51@gmail.cRm>, elijah29773@gmail.cRm

All,

TUied calliQg BDO WhUee WimeV WhiV Zeek RQ diffeUeQW da\V bXW he didQ'W aQVZeU.

Will keeS WU\iQg Qe[W Zeek.
[QXRWed We[W hiddeQ]

NDJD AYXOD <Qaga.aYXla@gmail.cRm> SaW, JXQ 19, 2021 aW 5:47 PM
TR: AUihaQW HeiUlRRm Office <aUihaQWheiUlRRm.Rffice@gmail.cRm>

---------- FRUZaUded meVVage --------- 
FURm: NDJD AYXOD <Qaga.aYXla@gmail.cRm> 
DaWe: SaW, 22 Ma\, 2021, 10:48 am 
SXbjecW: ThalambXU DXmS\aUd aQd SRlid WaVWe MaQagemeQW - PURgUeVV Made VR faU aQd ThaQkV fRU \RXU VXSSRUW 
TR: <bdRWSU.WQkSm@Qic.iQ> 
Cc: KabilaQ <kabilaQ.b@gmail.cRm>, <ViYaSU51@gmail.cRm>, <elijah29773@gmail.cRm>, <QaYahiQi@gmail.cRm> 

[QXRWed We[W hiddeQ]

12 DWWDFKPHQWV

AWWDFKPHQW 1- TKDODPEXU DXPS COHDQLQJ1.MSJ 
488K

AWWDFKPHQW 2-TKDODPEXU DXPS COHDQLQJ - NHHG WR FOHDQ 1.MSJ 
1503K

AWWDFKPHQW 3-TKDODPEXU DXPS COHDQLQJ - NHHG WR FOHDQ 2.MSJ 
191K

AWWDFKPHQW 3-TKDODPEXU DXPS COHDQLQJ - NHHG WR FOHDQ 2[.MSJ 
1493K

���

mailto:naga.avula@gmail.com
mailto:bdotpr.tnkpm@nic.in
mailto:kabilan.b@gmail.com
mailto:sivapr51@gmail.com
mailto:elijah29773@gmail.com
mailto:navahini@gmail.com
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AWWDFKPHQW 4-TKDODPEXU DXPS BXUQLQJ 07MD\ 2021.MSJ
1124K

AWWDFKPHQW 5-TKDODPEXU DXPS BXUQLQJ 11MD\ 2021.MSJ 
1501K

AWWDFKPHQW 6-TKDODPEXU DXPS BXUQLQJ 12MD\ 2021.MSJ
357K

AWWDFKPHQW 7-TKDODPEXU DXPS BXUQLQJ 17MD\ 2021.MSJ
263K

AWWDFKPHQW 8-TKDODPEXU DXPS BXUQLQJ 19MD\ 2021.MSJ
1224K
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AWWDFKPHQW 9-TKDOPEXU LDNH SROOXWHG GXH WR GXPS ZDVWH .MSJ 
165K

AWWDFKPHQW 11-AHULDO VLHZ RI TKDOPEXU DXPS YDUG-RHG MDUNHG BPLFWXUH
1.MSJ 
881K

AWWDFKPHQW 10- MHHWLQJ MLQXWHV ZLWK TKLUXSRUXU BDO RQ 27042021.SGI 
393K
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NDJD AYXOD <QDJD.DYXOD@JPDLO.FRP>

TKDODPEXU DXPS <DUG DQG SROLG WDVWH MDQDJHPHQW - PURJUHVV MDGH VR IDU DQG
TKDQNV IRU \RXU VXSSRUW

AQEX VDKLQL <navahini@gmail.com> Fri, May 28, 2021 at 5:17 PM
To: ssbalajimla@gmail.com
Cc: naga.avula@gmail.com, Kabilan <kabilan.b@gmail.com>, sivapr51@gmail.com, elijah29773@gmail.com

Revrec|ed Siuķ

Gueeࢢmgvĺ Thiv laiѴ iv �i|h uevrec| |o |he divc�vviom �e had om |he gaubage d�lrimg amd b�umimg meau |he
ThaѴalb�u Lakeĺ PѴ fimd beѴo� laiѴ de|aiѴv fou |he reࢢࢢom |ha| �e ha�e gi�em |o |he ChemgeѴre| CoѴѴec|ouķ lim�|ev of
|he leeࢢmg �i|h BDO amd |he ivv�e highѴigh|ed im |he me�vrareu uecem|Ѵ�ĺ

A buief mo|e om |he d�lr�aud ivv�e im ThaѴalb�uĹ

·        A gaubage d�lr�aud hav cole �r im |he Ѵav| |huee �eauv o�eu |he Kauamai uoad Őv�u�e� m�lbeu ѶƏņƓő rov|
|he NGT �eudic| |o chamge |he iѴѴegaѴ d�lrimg amd b�umimg of gaubage im |he v�u�e� m�lbeu ƖƖ amd ƐƏƏ of
ThaѴalb�u ViѴѴageĺ The �eudic| cѴeauѴ� v|a|ev |ha| |he �a|eubod� cammo| be �ved fou |he r�urove of d�lrimg
l�miciraѴ �av|eĺ The BDO �ho iv ruevem| im |he Tuib�maѴķ hav aѴvo ruod�ced a ruojec| uerou| om SoѴid Wav|e
Mamagelem| of Tha�halb�u Pamcha�a|ķ |he ruofiѴe of �hich iv av foѴѴo�vĹ ľWav|e �imm uec�cѴeuv iv a vociaѴ
em|euruive �hich ilrѴelem|v vo�uce veguegaࢢom of ho�vehoѴd �av|e im arau|lem|vĺ The vo�uce veguegaࢢom
iv cauuied o�| im ƒ �a�vĺ Ɛĺ Ougamic �av|evķ iĺeĺ colrov|abѴe ki|chem �av|eķ ƑĺRec�cѴabѴe �av|e ŋ Őrareuķ
rѴavࢢc amd ࢢmvőĺ ƒĺ Ho�vehoѴd ha�audo�v �av|e vami|au� �av|e amd vhaur objec|vĺ A[eu ƒ �a� veguegaࢢom
ѵƏѸ of �av|e iv colrov|edķ ƒƔѸ of �av|e iv uec�cѴed amd a megѴigibѴe ƔѸ omѴ� emdv im ѴamdfiѴѴ imv|ead of ƖƔѸ
of �av|e beimg d�lred im |he ѴamdfiѴѴĺĿ He hav aѴvo ruod�ced a cor� of |he agueelem| em|eued im|o �i|h a
NGO �i�ĺ Wav|e Wimm Rec�cѴeuv P�|ĺ L|dĺķ ѵAņ13, Parthasarathy S�ali S|uee|ķ TuirѴicameķ Chemmai ѵƏƏƏƏƔ
da|ed ƐƏĺƏƔĺƑƏƐƕĺ
 
·        The rѴo| �ved fou d�lrimg l�miciraѴ �av|e mo� harremed |o be im |he liddѴe of |he uevidemࢢaѴ auea amd
meau |he ThaѴalb�u Ѵakeĺ Whem �e had a divc�vviom �i|h BDO ķ he avv�ued �v |he d�lrimg �iѴѴ harrem
�i|him ƔƏ cem|v aѴѴo�ed im |he auea b�| i| iv vruead acuovv Ɣ |o ѵ acuev roѴѴࢢ�mg |he Ѵakeĺ
 
 
·        AѴvoķ |heue iv mo voѴid �av|e lamagelem| ou veguegaࢢom of �av|e harremimg a| |he ThaѴalb�u ramcha�a|
�hich com|uadic|v |he v|a|elem| gi�em im |he �eudic|ĺ Tomv of gaubage imcѴ�dimg ho�vehoѴdķ ho|eѴvķ hovri|aѴķ
amilaѴ caucavvev aue d�lred iuuaࢢomaѴѴ� amd i| iv beimg b�um| om a daiѴ� bavivĺ D�lrimg amd b�umimg of
gaubage cuea|ev heaѴ|h cuiviv |o |he uevidem|v meau |he Ѵake amd evreciaѴѴ� d�uimg Co�id ķ i| hav ca�ved ve�eue
buea|himg ruobѴelv |o chiѴduem amd eѴdeuv im |he coll�mi|�ĺ
 

Im |hiv uegaudķ �e uet�ev| �o�u kimd im|eu�emࢢom im |he ivv�e amd buimg o�| a lodeѴ �heue �e ge| a v�v|aimabѴe voѴid
�av|e lamagelem| im |he auea amd aѴvo |o ruo|ec| |he Ѵakev fuol roѴѴࢢ�om amd com|alimaࢢomĺ

E�recࢢmg �o�u eauѴ� acࢢomĺ We aue aѴ�a�v uead� |o v�rrou| �o� im buimgimg o�| a chamge im |he v�v|el of voѴid �av|e
lamagelem| im |he ThaѴalb�u aueaĺ

 

Thamkimg �o�

SimceueѴ�

Vahimi

 

https://www.thehindu.com/news/cities/chennai/vacant-plot-along-thazhambur-lake-a-dumping-ground-say-residents/
article34388909.ece 
---------- Forwarded message --------- 
From: NDJD AYXOD <naga.avula@gmail.com> 
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Date: Thu, May 13, 2021 at 2:17 PM 
Subject: Thalambur Dump Yard and Solid Waste Management - Progress Made so far and Thanks for your support 
To: <collr-cpt@gov.in> 
Cc: <navahini@gmail.com>, senthilvel <senthilvel.govindarajan@gmail.com>, <sivapr51@gmail.com> 

[Quoted text hidden]

7 DWWDFKPHQWV
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Application knder RTI act ÃÁÁÆ±
ÁÆ�ÁÉ�ÃÁÃÂ

Fgom
Anbkpahini� N�A
RÅÅ� Agihanj Heigloom Apagjmenj
Thalambkg Road� Chennai � ÇÁÁÂÄÁ

To
The Pkblic Infogmajion Officeg
Tamil Nadk Pollkjion Conjgol Boagd
ÈÇ� Moknj Salai�
Gkinds� Chennai � ÇÁÁÁÄÃ

Rehpecjed Sig � Madam�
Skb� Refkehj infogmajion on Thalambkg panchasaj holid qahje managemenj k�h Ç¥Â¦ of jhe RTI
acj�ÃÁÁÆ

I�ma gehidenj of Thalambkg fog jhe pahj Ä seagh and I�pe foknd a dkmp sagd hah come kp neag jhe
Thalambkg lake fgom ÃÁÂÈ� The gagbage�h age hpgead acgohh Ç jo È acgeh of land and in jhih gegagd� I
qokld like jo gej infogmajion on jhe folloqing

Â�Hah conhenj jo ehjablihh kndeg qajeg and Aig Acj been ihhked jo jhe Thalambkg panchasaj fog
dkmping of qahje aj jhe pgehenj hijeh ¥hkgpes nkmbeg ÉÁ�Å� ÉÁ�Æ� ÉÁ�Ç¦�

Ã� Hah conhenj jo ehjablihh kndeg qajeg and Aig Acj been ihhked jo jhe Thalambkg panchasaj fog
dkmping of qahje aj jhe pgehenj hije hkgpes nkmbeg ÉÁ�Å

Ä� Hah akjhogihajion kndeg jhe SWM Rkleh ÃÁÂÇ been ihhked jo jhe Thalambkg panchasaj fog
dkmping of qahje aj hkgpes nkmbeg ÉÁ�Å�

Å� Hah ans inhpecjion been condkcjed of jhe dkmphije aj hkgpes nkmbeg ÉÁ�Å� IF seh pgopide copieh
of inhpecjion gepogjh�

Æ� Hape ans pgoceedingh � nojiceh� hhoq cakhe nojiceh been ihhked jo Thalambkg panchasaj
gegagding jhe dkmping of qahjeh aj hkgpes nkmbeg ÉÁ�Å� ÉÁ�Æ�ÉÁ�Ç� If seh pleahe pgopide copieh� 

Yokgh hincegels

N�A�Anbkpahini
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TAMIL NADU POLLUTION CONTROL BOARD 
RTUMOST URGENT 

From To 

R. Sarasavani, M.Tech., M.B.A., 
Public Information Officer 
Joint Chief Environmental Engineer-, 
Tamil Nadu Pollution Control Board, 
76, Mount Salai, Guindy 
Chennai-600 032. 

The Public Information Officer, 
The District Environmental Engineer 
Tamilnadu Pollution Control Board, 
Maraimalai Adigalar Street, 
Next to Municipal Office, 
Maraimalai Nagar, 
Kancheepuram District-603 209 

---***- 

Letter No. TNPCB/ RTIA/016915/ F.No. 242/2021, Dt: /).08.2021 

Sub: TNPCB - Certain Information requested under RTI Act - Reg. 

Ref: Ms. Anbuvahini. N.A., Chennai-130, RTI Petition Dated: 
05.08.2021, received here on 16.08.2021. 

********* 

Iam enclosing a copy of the petition received from Ms. Anbuvahini. N.A., 
Chennai-130, under RTI Act, 2005 and request you to take necessary action on the RTI 
petition and suitable reply may be sent to the petitioner directly within the time 
prescribed under intimation to Public Information Officer, Tamil Nadu Pollution Control 
Board, Corporate Office, Chennai- 32. 

Encl: Annexure. 

llol 
Public Information Officer 

Copy to 

Ms. Anbuvahini. N.A., 
R-44, Arihant Heirloom Apartment, 
Thalambur Road, 
Chennai-600 130. 

No. 76, MOUNT SALAI, GUINDY, CHENNAI 600 032 
Telephone 22353134 to 141, Fax 044-22353068 
Email tnpcb-chn@gov.in Web www. tnpcb.gov.in 
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AVKZLQL VaLGLaOLQJaP <aVKZLQL.YaLGLaOLQJaP@JPaLO.cRP>

2.A. 12. 113 2F 2021 (6=) - 1A7,21A/ G5EE1 75,B81A/, 6287+E51 =21E, C+E11A, 
1 PeVVage

AVKZLQL VaLGLaOLQJaP <aVKZLQL.YaLdLaOLQgaP@gPaLO.cRP> SaW, SeS 18, 2021 aW 5:02 PM
TR: dVKaQPXgaQaWKaQ@RXWORRN.cRP, SZdVec@WQ.gRY.LQ, fRUVec@WQ.gRY.LQ, dUd@WQ.QLc.LQ, WQScb-cKQ@gRY.LQ, cROOU-cSW@QLc.LQ, bdRWSU.WQNSP@QLc.LQ, eLcZUdWQ@gPaLO.cRP
Cc: BKaUgaYL KaQQaQ <bKaUgaYLNaQQaQ.adY@gPaLO.cRP>, PUacKeWa KaU <SUacKeWa.NaU28@gPaLO.cRP>

SLU/MD'DP,

I UHSUHVHQW WKH 9WK DQG 10WK RHVSRQGHQWV LQ WKH FDSWLRQHG PDWWHU.ɾ

7KH RHSO\ RQ EHKDOI RI WKH 9WK DQG 10WK RHVSRQGHQW LV DYDLODEOH DW WKH IROORZLQJ OLQN:ɾ

 OA 113 RI 2021 - RHSO\.SGI
KLQGO\ DFNQRZOHGJH UHFHLSW.

7KDQNLQJ <RX,
<RXUV SLQFHUHO\,

OQ TXe, AXg 31, 2021 aW 2:37 PM AVKZLQL VaLdLaOLQgaP <aVKZLQL.YaLdLaOLQgaP@gPaLO.cRP> ZURWe: 
SLU/MD'DP,
 
I UHSUHVHQW WKH ASSOLFDQW/ 10WK RHVSRQGHQWɾLQ WKH FDSWLRQHG IQWHUORFXWRU\ ASSOLFDWLRQ WKDW LV EHLQJ ILOHG LQ O.A. NR. 113 RI 2021 (S=) LQ WKH HRQ'EOH NDWLRQDO GUHHQ 7ULEXQDO, SRXWKHUQ =RQH, CKHQQDL.ɾ
 
A FRS\ RI WKH IQWHUORFXWRU\ ASSOLFDWLRQ LV DWWDFKHGɾKHUHZLWK, DV DQG E\ ZD\ RI VHUYLFH RQ \RX.
 
KLQGO\ DFNQRZOHGJH UHFHLSW.
 
7KDQNLQJ <RX,
<RXUV SLQFHUHO\,
-- 
AshZini Vaidialingam _ AdYocate
NR. 1, JDJDGDPEDO CRORQ\ 2QG SWUHHW,ɾ
RR\DSHWWDK, CKHQQDL - 600 014
MRE.: +91 - 9585688571
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